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LOK SABHA DEBATES

LOK SABHA

Friday, December 13, 1991/ Agrahyana
22, 1913 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chain
ORAL ANSWERS TO QUESTIONS

[English)
Norms for External Borrowings

*325. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE by pleased to
state:

(a) whether there is any proposal under
the consideration of the Government to
liberalise norms for external borrowings for
export-oriented projects and small scale
industrial units; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b). A
Statement is laid on the Table of the House.

STATEMENT

The Government has already issued
Guidelines dated 7th November, 1991,
introducing an automatic procedure
dispensing with prior approval of Department
of Economic Aftairs, in respect of self-
liquidating foreign currency loans for export-
oriented units. These are placed below at

Appendix A.

In addition, for those export oriented
projects, which do not avail of this automatic
procedure, a menu of options is provided,
which includes release of free foreign
exchange, commercial loans, export credits
and lease financing. This has been clanfied
in the detailed guidelines dated the 8th
December, 1991, available in Appendix B.

In respect of capital goods requirements
of small-scale units. Reserve Bank of India’s
policy of relaxation with regard to import of
capital goods, announced in November,
1991, provides appropriate facilities. First,
their import requirements are expected to
be met through the release of free foreign
exchange, which has been permitted by the
Reserve 3ank of India upto a imit of Rs. 50
lakhs. Second, the import of capital goods
upto a value of Rs. 100 lakhs will also be
allowed by Reserve Bank of india directly if
the importer Is able to arrange suppliers’
credit of 360 days.

APPENDIX - A

Ministry of Finance Departrnent of
Economic Aftairs

Automatic procedure for clearance of self-
liquidating foreign currency loans of

export-oriented projects.
Objectives:
(1) To faciltate rapid expansion of
export capability.
(2) Minimise administrative

intervention in commercial

transactions.

(3) Introduce transparency and .
consistency through the framing of
guidelines and avoidance of case
by case approval.
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Eligibility:

0]

(i)

This facility would be limited to
utilization by export oriented
projects. This definition would
include not only 100% EOUs, EPZ
units, etc. but all projects which
have export capability. Only
projects generating net foreign
Exchange Earnings as defined by
RBisufficienttoliquidatethe foreign
exchange loan would be
considered. Projects not having
net foreign exchange earnings
would not be eligible even if the
corporate entity has foreign
exchange earnings from other
sources apartfromthe projectbeing
financed.

Expenditure and modernisation of
existing units with aviewtoenhance
export capability would also be
eligible.

Purpose of Loans:

(i)

(i)

To finance capital goods, raw
material and Component imports
and technology payments as per
the import finance regime in force.

To finance local cost - rupee
requirements of projects

Amount:

As per the requirement of the
project.

Source of Loan:

No restriction. Free access
permitted to banks, international
financial institutions, foreign/NRI
equity holders, collaborators,
buyers or other foreign/NRI
individual and corporate entities.
Interest Rate:

Maximum permitted interest rate
would be the prime rate In the
currency of the loan or six-month
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floating rate plus 23. p.a. whichever
is higher. However, maximum limit
does not envisage in built interest
rate options.

Currency of Loans:

No restriction though in-built
currency options would not be
permitted.

Maturity:

Minimum maturity would be two
years with six-monthly repayments.
However, there would be no
restrictions on the maximum
maturity limit which can be adjusted
by the borrower on the basis of
cash flow expectations.

Debt Servicing:

Repayments of the Loan would be
subject to availability of net foreign
exchange earnings, of the exporter,
as defined by RBI and as verified
bytheconcerned authoriseddealer
prior to remittance Interest
payments, however, would be
permitted without this restriction.

Pre-Payment:

The loan document must specify
pre-payment at the option of-the
borrower without penalty.
Acceleration of repayments,
subjectto minimummaturity, would
also be dependent on the
availability of netforeign exchange
earnings as defined by RBI and
verified by authonsed dealers.

Default / Penal interest Rate:

A maximum of 2% over the normal
rate would be pemitted.

Security

No guarantee would be permitted
from an Indian -Bank, indian
Developmentalfinancial Institution
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or the Indian Office of a foreign
Bank. Charge on the assets would
require recommendation and
clearance fromthe Indian Bankers/
Indian DFI's financing the project.

Loan Approval Procedures:

(1)  Prior approval of the Department
of Economic Affairs would not be
necessary.

(2) Theborrowerwouldhavetoregister
the loan with the Reserve Bank of
India and obtain formal approval of
the RBI. RBl would ensure that the
approval process is sufficiently
expedited to meet the intentions of
automaticity.

(3) RBI would take steps to delegate
powers of approval to its Regional
Offices.

(4) The system of taking on record of
medium/long termloan agreements
will be dispensed with under this
procedure andthe approval issued
by 8th Reserve Bank of Indiawould
be suff.cientto enabletransactions
to place through the nominated
authoriesed dealer.

(5) Pniorapprovalof the Reserve Bank
of India would not be necessary for
the remittance of interest or debt
repayments which would be done
through the nominated authorised
dealers on the basis ol due
verfication of availability of foreign
exchange by the authonesed
dealer.

(6) The RBI would clearly define net
Foreign Exchange eamings and
inform authorised dealer.

Monitoring Mechanism:

(1)  Copies of the approvals issued by
the RBI Regional Offices would be
marked to External Commercial
Borrowing Division, Department of
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Economic Affairs, toensure regular
updation of the external
commercial debt data base
maintained on the CS-DRMI
systems by the ECB Division of
DEA.

(2) Central Office, RBI, would also
provide by the 5th of every month
details of the loan-wise
consolidated statement of the loan
approvals issued during the
previous month giving details of
the borrower, lender, loan key
number, amount, Interest rate,
maturity, default/penalinterestrate
etc.

(3) Six monthly re-conciliation would
be conducted between the DCB
Dwision, DEA and the Central
Office of the Reserve Bank of India
in April and October of every year.

Implementation

(1) Theamendedprocedure willcome
into effect from date of issue of
guidelines.

APPENDIX - B

Ministry of Finance Department of
Economic Affairs ECB Division

Revisedguidelines forfinancing the Foreign
Exchange requirements of Export-Oriented
Projects

100 % EOU's, Units in FTZ/EPZ and
units operating under export obligation
imposed vide para 197 of the Exim Policy will
continue to be eligible for a menu of options
given below to meet their foreign exchange
requirements.

Theserevisedguidelines will supercede
earlier guidelines dated 19.3.91.

1. For Foreign exchange requirements
0f used 20 Million and below;

a) Automatic clearance against self
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liquidating ioan as per the
guidelines scheduledated7.11.91

b) Coverage under Foreign Equity.

c) Release of Foreign Exchange by
RBI where the requirement does
not exceed Rs. 50 lakhs.

d) One Year Loan/Suppliers Credit
approved by RBI where
requirements are between Rs. 50
Lakhs and Rs. 100 Lakhs.

e) Incaserequirementsis morethan
Rs. 100 Lakhs. Direct ECB, Export
Credit, lease Financing of at least
2 years bullet maturity or 5 years
maturity with six monthly
repayments as approved by DEA.

f) Incase of Export Financing which
is normally only upto 85% of the
import the gap of 156 will be met
by release of free foreign
exchange as decided by RBI or
covered by aone year loans. The
Gap can also be financed by
Foreign Equity if the project
authorities so desire.

g) The earlier limits on the provision
of a guarantee by Indian Bank or
Financial Institutions upto a value
of Rs. 15 Crores would now stand
amended to USD 20 million.

For Foreign Exchange Requirements
above use 20 million and below:

2. For Pri:jects whereforeign exchange
requirements exceed USD 20 Million, source
of finance would be as follows:

a) Foreign Equity

b) Selt-liquidating loan as per
guidelines issued on 7.11.91,

c) A combination of A & B above.

d) Other sources of finance as
decided by DEA.
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[ Translation)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, | have gone through the
statement laid on the table of the House but
I have certain objections regarding some of
the points. My objection pertains to the two
appendices enclosed with the statement.
One of them is:-

[English)

Automatic procedure for clearance of
self-liquidating foreign currency loans of
export-oriented projects.

[ Translation)
and the second is:-
[English]

Revised guidelines- of financing the
foreign exchange requirements of export-
oriented projects.

[Translation)

In both the cases, you are giving open
clearance andin the process, | am unable to
understandto how you will manage tocheck
over invoicing when you are taking of
automatic clearance. Suppose you may be
giving automatic clearencetothetune of Rs.
50 lakh but how will you ascertain the goods .
imported are actually worth Rs. 50 lakhs.
The instance of Pepsi Cola is fresh in our
memory. Two to three months back we had
raised this issue in this august House as to
how they acquired foreign exchange by
increasing the price of the machinery
imported form foreign countries. Similarly,
what measures do you propose to take to
prevent over invoicing which is likely to crop
up inthe course of this automatic clearance.

SHRI RAMESHWAR THAKUR: Mr.
Speaker, Sir, this facility has been extended
to provide assistance to the people engaged
in small business particularly to those who
are interested in importing capital goods or
machinery upto Rs. 50 lakh from foreign
countries. For this they are not required to
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approachthe Finance Ministry and nowthey
can directly contact the Reserve Bank of
Indiator permission. This apprehension that
there may be over invoicing, is a different
issue. Thisfacility has been extended only to
save small businessmen from any kind of
inconvenience and to ensure that the small
businessmen can import goods upto Rs. 50
lakh from abroad. They can avail this facility
by approachii ¢ tothe Reserve Bankdirectly.
| understand that there will be no chance of
irregularity. Besides, monitoring facility is
already available with the Reserve Bank and
the Finance Ministry as well to check such
irregularities, if any. whosoever is given this
facility of automatic clearance, he can order
capital goods upto a limit of Rs. 50 lakhs and
they will all be monitored. Those who are
found guilty of bungling or over-invoicing or
under-invoicing will be dealt with by different
departments i.e. Income Tax or Revenue
Department. The other departments such
as the Enforcement Directorate under the
Revenue Department take care of these
things. However, this facility has been
provided for importing goods smoothly.

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, this issue has not been
categorically explained. As such | want a
clear statement. You have mentioned that
one canimport goods worth Rs. 50 lakhs but
here anybody can import capitalgoods worth
Rupees one crore against the suppliers’
credit. |want aclarificationinthis regardthat
if someone imports capital goods worth
Rupees 50 lakhs and takes clearance from
you for Rs. one crore under the open
clearance systemandyou have noclearance
check then how will you have control over it.
Is this not a problem before you.

SHRI RAMESHWAR THAKUR: Mr.

Speaker, Sir, the hon. Memberhad madea .

mention of Rs. 50 lakhs. If we see the entire
details at length then we find that a number
of facilities have been provided. The first
facility is that the requirement of free foreign
exchange upto Rs. 50 lakhs wouldbe met by
the Reserve Bank and between Rs. 50 lakhs
to one crore shall also be treated as the
requirement of Small industry. This facility
willbe provided onlytothose who willbe able
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to arrange suppliers credit for 360 days and
will manage to repay the loan from their
export earnings. It is wrong to say that the
people will avail the facility of Rs. one crore
andwillimportthe goods worth Rs. 50 lakhs.
Whatever the goods are received, they are
thoroughly checked. The facility which we
are talking about pertains only to facilitate
the release of foreign exchange. Income
tax, customs and excise duty checks shall
also continue. All the documents relating to
capital goods which will be imported, would
be thoroughly checked. Similarly there shall
be a monitoring cell in R.B.l. also. The
problemwe werefacing sofarinimports and
inthe wake of which all sorts of imports were
stopped on 19.3.1991, there has been an
improvement in the situationthereafter. This
facility has been available to people invoived
in small transaction. According to the rules
thatwere in existence upto 19.3.1991. There
were no specific provisions for small
industries and all were categorised
uniformely. Now Government has extended
certainfacilities exclusively to smallindustries
so that importers of small goods do not face
much inconvenience.

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, what the hon. Minister has
said does not appeal to me however, | want
to ask the next question. It is not proper to
name Pepsi Cola only -because not only
Pepsi but hundreds of companies also have
been looting the county in this manner and
now they will get a free hand also. | am not
saying that you are allowing themto loot but
my apprehension is that they would cause
furthur damage to this country. My next
question is that you stated here that..

[English)

Repayment of loans will be subject to
availability of netforeign exchange earnings.

[Translation)

in other words those companies which
will take loans under this new rule shall
repay the loan andthe interest thereon from
their export earnings. What worries me is
that it has been our experience in the past
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that things are imported on the assurance
that they will export their finished goods and
thereafter it is said that goods cannot be
exported since they are of sub standard
quality. Besides this there can be other
eventualities also such as strike inthe factory
or any other similar problem and in such
circumstances they shall not be in a position
torepaytheloan. Undersuchcircumstances,
willthe Govemnment be prepared to take the
responsibility of those people who would fail
in exporting their goods and will not be in a
position to repay their foreign loan and if the
Govemment does not own its responsibility,
what shall be the outcome in that situation?

SHRI RAMESHWAR THAKUR: Mr.
Speaker, Sir, | am of the view that most of
ourpeoplebelonging to business community
who are in small business are responsible
persons and whoimport goods ranging from
Rs. 50 lakhs to one crore on the
understanding that they would export the
goods produced by them. Mostly we find
that such people fulfil their commitments. It
isgoingtoofarif we assume things and start
thinking that they should behave in this
manner. Incasethe hon. Memberhas come
across any such case of gross bungling, he
should share the information with us.
Recently we have incorporated certain
changes in it since 7th November. After that
ifasmalitrader is foundinduigedin bungling,
a stem action will be taken against him. We
shall certainly extendfacilitiestosmalltraders
so thatthey canimport the required material
and thereafter export the finished goods.
Subsequently whatever we will earn,
whatever credit they take, they will repay it.
We hold a firm view and the intention of the
Government is that we should promote trade
and specially the export trade to the extent
possible and we know that the contribution
of our small traders is substantial in our
export and as such provision to provide this
facility to smalltraders inparticularhas been
made and through this they will be able to
export their goods to the maximum extent.
As | have already stated that there will be a
monitoring Cell in the Ministry as well as in
the Reserve Bank of India to deal with such
specific cases of bungling. However, despite
this effective monitoring, if any hon. Member
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comes across any specific case, we shall
take action on that.

(English)

SHRI MANORANJAN BHAKTA: It is
well known that already a large amount of
foreign borrowings, internal borrowings, are
lying unpaid. I would like to know specificaliy
from the hon. Finance Minister what is the
percentage on the GDP and GNP borne on
the existing foreign borrowings and whether
Govemment will consider to have a statute
in future to moitor and control the foreign
borrowings.

SHRI RAMESHWAR THAKUR: So far
as foreign borrowings are concerned, they
are of a different nature. Project to project
site, we have got items of which we have got
the complete details. If the hon.member
wants, we can give it. We have got project-
wise details. There are certain countries
which give as aid like UK, Sweden and other
countries from where it is given without any
conditions attached in the sense that there
is nointerest. We havegot IDA aid forlonger
term where we have not to pay interest
generally for 50 years. We have to pay only
0.75 per cent service charges. In other
cases, there are different conditions attached
todifferentloans. Loans and aids are availed
bythe country for its economic development.
It is to meet the nation’s requirement in
regard to the development requirements.

MR. SPEAKER: The question is very
simple Mr. Minister. The hon. Memberwants
to know what is the percentage of foreign
borrowings to the GDP.

THE MINISTER OF FINANCE GHRI
MANMOHAN SINGHJ):As at the end of last
year, the total external debt of the country
including the debt that we owe to the non-
resident Indians amounted to 22 per cent of
our total gross domestic product.

[ Translation]
SHRI RAJNATH SONKAR SHASTRI:

The hon. Finance Minister has given the
guidelines issued for import, export credits
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andlease andFinancing in replyto aquestion
of ShriGeorge. | wantto draw your attention
towards avery simple problem. in ourcounty
we have several small scale industries and
beads a sort of pearl is exported. The cost
ofthis peariis Rs. 55perkilo andthe supplier
exports it at the rate of Rs. 35 per kg. The
Exponrters import the raw material which is
used in the work of finishing these pearis.
Thereby they save 130% on custom duty
under the shelter of your policy. All the
industries are running in heavy losses since
the goods are exported at cheaper rates
while their domestic market is higher than
that of their foreign market. As such | would
like to know that in the matter of import and
export business, the raw material which is
imported custom free for the purpose of
producing manufactured goods; and sold
here in black market. Under this policy how
will you put a check on it?

MR. SPEAKER: Does the question
arise out of it? Does this question relate to
the original question?

SHRI RAJNATH SONKAR SHASTRI:
The Minister can know better. Let me make
it clear once more that this is a very serious
matter.

MR. SPEAKER: If he wishes he can
answer the question. You ask the question.
Though it does not relate to the subject yet
in case the Minister is willing to reply | will
give a chance.

SHRI RAMESHWAR THAKUR: Mr.
Speaker, Sir, although it does not relate to
this question yet | want to assure the hon.
Member that in the import and export of
pearlwhatever description the hon. member
has given right now, | will try to find out the
detailed report in this regard and thereafter
we shalltake appropriate action. This is my
assurance to those smalltraders who collect
beads, that we will take care of them. We
have to look at the conditions prevailing in
the international market also. Sometimes, in
view of the hard competition in foreign
markets we have to give exemption intaxes
to compensate the exporters because the
price of goods to be exported is sometimes
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less than the cost of production. But what

has been particularly pointed out by the hon.

Memberinthis regard willbe lookedintoand
the hon. Member will be intimated later on

about the action we can take in the matter

and if there is any scope of providing relief

in custom duty etc. or otherwise we shall

consider it in due course.

[English)

MR. SPEAKER: All these are
assurances given on the floor of the House.

(Interruptions)

impact of Devaluation of Rupee on
Exports and imports

*326. SHRI DIGVIJAYA SINGH: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the Government have
examined the impact of devaluation of the
rupee on exports and imports;

(b) if so, the percentage rise or fall in
exports and imports after devaluation of the

- rupee in terms of dollars till November 15,

1991;

(c) whetherthe devaluation ofthe rupee
has affected ourtrade withthe rupee payment
area countries; and

(d) if so, the steps proposed to be taken
by the Govemment to build u trade relations
with those countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) to (d). A
statement is laid on the Table of the House.

STATEMENT

(a) yes, Sir. However, ii needs to be
pointed outthatexports do not merely depend
on devaluation, but several other factors
such as globaltrading environment, domestic
production, availability of surplus for exports,.
availability of imported critical raw materials
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and capital goods for export production,
availability of credit, etc. Similarly, imports
are also related to availability of foreign
exchange to eftect imports, shortfall in
domestic production of essential items,
industrial activity, etc. It also needs to be
mentioned that impact of devalutation is not
felt immediately, but there is a time lag for

such impact.

(b) The data on India’s foreign trade is
available upto April-September 1991. the
month-wise figures of exports and imports
during July, August, Septemebr 1991 as
compared to the corresponding months of
previous year are as under:-

(US $ Million)
Months 1990-91 1991-92 % Growth
Exports
July
GCA 1139 1200 +54
RPA 303 101 - 66.7
August
GCA 1192 1257 +55
RPA 254 86 - 66.1
September
GCA 1160 1280 +10.3
RPA 279 132 -557

(US $ Million)

Month 1990-91 1991-92 % Growth
imports
July 1713 1326 -12.6
August 1906 1505  -12.0
September 2116 1528  -27.8

{c) No, Sir.
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(d) Ourfuture export strategy is not only
to deal with the Soviet Union but also its
republics and the other RPA economies
such as Czechoslovkia and Romania.
Elements of our future export strategy would
include: greater marketing thrust in the
changed economic environment,
diversification of structure of trade to exploit
new possiblilities, promotion of direct
contacts atthe commercialenterprises level,
greater emphasis on new forms of
cooperation such as Joint ventures, greater
attention to consumer preferences, quality
and prices, etc.

SHRIDIGVIJAYA SINGH: Sir,because
of the devaluation of rupee, the General
Currency Area exporters are getting higher
return on theimexports and the withdrawal of
the Cash Compensatory Support to themiis
quite justified. But the Rupee Currency Area
exporters have been put to extreme loss
because of this change in policy. Some of
these exporters had firm contracts, prior to
devaluation, mainty for the manufacture of
machinery and projects. They entered into
an agreement before the change of this
policy. Would the Government consider
compensating these exporters in any way?
or, would they allow these facilities, which
are available now, to the exporters to rupee
Currency Areas so that they could avail of
the same facility existed before the
devaluation and the change of the policy
that took place?

SHR! SALMAN KHURSHEED: Sir,
under the changed policy, the EXIM Scrips
are available to exporters both for the GCA
and the ROA areas. Therefore, the Exim
Scrips are available to the exporters to the
RIA areas as well. However, | think the hon.
Member's point is that the withdrawal of the
CCSfacility has probably hitthe exportersto
the RPA much more than it has hit the
exporters ofthe GCA areas. However, since
devaluation has made available a larger
mountof rupee inthe Soviet Union and other
countries of the ROA areas, it is possible for
ourexportersto increase it by re-negotiating
the prices of export. It has cometo our notice
that some exporters have successfully re-
negotiated prices as well. There may be
some hardship cases. We can give further
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what is possible for them except that at
present the picture of the RPA area looks
very uncertain. We are in the process of
negotiating and finalising what the position
will be In the Soviet Union and the other
countries. We hope towards the early part of
next year, the picture will look clear. We can
then take up any hardship cases which are
there.

SHRI DIGVIJAYA SINGH: The Exim
Scrips are only available to them for Rupee
Currency Areacountries. Most of the imports
like machinery and otherthings are fromthe
GCAareacountries. Wouldthe hon. Minister
consider that the Exim Scrips available with
them, that is, with the exporters of the RCA
areas, are allowed to be used in the GCA
Countries?

SHRI SALMAN KHURSHEED: For the
present, there is no proposal because any
decision of this kind has totake into account
the implications of wider nature. We are, at
present, encouraging, through various
methods, the people who are exporting to
the RCA areas to deversify their export to
the GCA areas as well so thatthey can have
some foreign exchange eaming and the
Exim Scrips also are applicable to the GCA
areas.

[Translation)

SHR! HARI! KISHORE SINGH: Mr.
Speaker, Sir, as per the statement made by
the hon. Ministerthereis much decline in our
foreign trade after devaluation. | would like
to know when the position will be improved
in this regard. I think the Government might
have made certain estimate in this
connection because the very purpose of
devaluation was to increase the foreign
trade. He should also state whether the
Govemment has made some calculation
about the time by which foreign exchange is
expected to be earned, whether the foreign
trade has increased after devaluation or not
and the Government’s future plan in this
regard?

Secondly | aminterested to know about
the trade with U.S.S.R in terms of rupees.
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Mr. Speaker, Sir, 1 dollarisequivalentto Rs.
26 ifthe hon. Manmohaniji has not increased
itanyfurther and 1 dollar is equivalent to 45
Rouble and 1 Rouble is equivalenttoRs. 31.
Thus there is a heavy loss to our country.
What is the Govemment's stand in this
regard and how it is going to protect the
interests of our exporters?

MR. SPEAKER: He has already replied
that he will consider about this.

SHRI! HARI KISHORE SINGH: This is
not so, this cannot be done by any one party
alone. (Interruptions)

[English)

No, Sir, the Minister said thatthe parties
are free to renegotiate.

SHRI SALMAN KHURSHEED: Sir, to
begin with, the drop in India’s exports was
due to various factors. When this
Govemmen. came into power, at that time,
due to severe import curbs, there was some
impact on the exports as well. The new
policy was introduced, when this Government
came into power and since then several
steps have been taken. Our position today
is that the Hieacceleration in the exports had
been reversed; the acceleration is just
beginning. We will still have to wait a while to
see the definite trends. We have the
confidence that towards the beginning of
next year, we will have the good news togive
to this House, as far as exports are
concerned. As regards the rupee rouble
exchange rate and rupee payment area, this
is matter which is outside the purview of
Commerce. The Finance Minister is sitting
here; prolonged negotiations are necessary
for that purpose. We are all concerned and
| would fike to add that Soviet Union has
been a good friend of ours and we would
consider that to be an important tactor in
whatever discussions that we have in the
future.

DR. DEBIPROSAD PAL: Mr. Speaker,
one of the objects of devaluation is to boost
up the export trade in the country. In regard
to exports, there has been an Exports
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Inspecting Agency tor improving the quality
of exportgoods. But as aresult of the policy
of encouraging exports , is it now the policy
of the Government to abolish the Exports
Inspecting Agency which was hitherto
rendering splendid services in the export of
quality goods to abroad? By doing so, the
reputation of the country will be heavily
imparied. So, | would like to know from the
Minister, whether the Exports Inspecting
Agency is going to be abolished and if so,
whetherthe employees who willbe rendered
surplus will be absorbed in the Services

(Interruptions)

MR. SPEAKER: Shri DebiProsad, does
it arise out of this question? Mr. Minister, if
you have the reply, you can give.

SHR! SALMAN KHURSHEED:
Although it does not really flow out of this
question, the devaluation has no impact
whatsoever on our policy regarding
inspecation. Ourpolicy regarding inspection,
in a sense, is directed by the wishes of the
exporters as well as the imported from
abroad. The wishes of the exporters and
importers over the years have been that we
should not interfere with inspection. The
exporters and importers desire that they
should be able to satisfy themselves withthe
prescribed standards. We do not wish to
interfere. The policy of this Government is
that we should allow the market forces and
individuals to apply their preferences as far
as possible and wherever, in public interest,
the inspection is considered necessary, we
are continuing with the inspection.

SHRIJASWANT SINGH: Mr. Speaker,
Sir, the export to rupee payment areas is a
complex question. The rupee rouble
exchange rate, which of course, the Minister
has conveniently transferred into the lap of
the Finance Ministry, is only one aspect of
that complexity. Has the Government
examined this aspect, given the factthatwe
have an outstanding credit of something like
Rs. 20,000 or Rs. 30,000 crores. to be
repaid over the year to the Soviet Union,
which the Soviet Union in whatever altered
form it finally emerges? They will still be
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legates nation of the Soviet Union andto that
legatee nation india would have an obligation
to pay back anything between Rs. 20,000
and Rs. 30,000 crores. That Rs. 20,000 or
Rs. 30,000 crores over the years is going to
be whittled down through barter, through
captive trade as it were between the Soviet
Union and India and given the facts that
precisely for this captive trade a number of
Indian entrepreneurs promoted their
industries directed specially to the Soviet
and Eastern Block markets, what kind of
time-frame has the Government in mind to
reorientthese industries to cut down this Rs.
20,000 to Rs. 30,000 crores credit
outstanding against India and yet have a
really workable rupee-rouble exchangerate?

SHRISALMAN KHURSHEED The hon.
Memberknows very wellthatthere is atrade
plan for every year. Trade Plan for the Indo-
Soviet Union trade for the next year is stilito
be finalised. We find it difficult to get
convenient dates from the Soviet side
because they have internal problems.

SHRIJASWANT SINGH: My question
is not about the annual trade plan.

SHRISALMANKHURSHEED: The hon.
Member may please allow me to complete
my answer.

The annual trade plan is within the
perspective of the trade protocol and the
annual trade plan takes into account the
overall credits on both sides - the technical
credit arangements which taken place. Our
problem in the previous year was that the
Soviet Union was not able to meet some of
the obligations which under the trade plan it
was to meet. Therefore our technical credit
was get going all right which is the reason
why we have gone slow. Ourinsistence only
has been that we should restrict ourselves
withinthetrade plan limits and notgo beyond
the trade plan limits. We have to be able to
sit with the Soviet Union before a long term
perspective can be drawn out. I believe it is
necessary that the Soviet Union will have to
first plan out its own long term perspective

before we can sitdownto planoutajointiong -

term perspective
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SHRI E. AHAMED: All exercise of the
Government is to promote more export and
generate more foreign exchange. But, as a
matter of fact, there were several exporters
who havebeeneaming theforeignexchange
for this country especially in rupee payment
area. After the devaluation process of the
Government, they have to suffer a heavy
loss because those agencies in the foreign
countries with whom they have had trade
agreement, was not prepared to honourthe
pre-devaluation rate forthe payment. Those
exporters who have been doing very good
work in export are now suffering very heavy
losses due to the Government’s new policy
especially in thetextile sector. would like to
know from the hon. Minister whether the
Government will consider their case
sympathetically and gjve them..

MR. SPEAKER: That was the question
asked by Shri Digvijaya Singh already and
replied to also. Now please come out with
your question quickly.

SHRI E. AHAMED: May | submit that it
is one of the reasons why these exporters
to rupee payment areas have to suffer? My
question is in relation to that aspect.

SHRISALMAN KHURSHEED: My reply
to the hon. Member would be, this
Government is not lacking in sympathy for
any honest effort made by any section.

[Translation]

SHRICHHEDIPASWAN: Mr. Speaker,
Sir, 1 would Ike to know from the hon.
Minister the real income in rupees through
the export after devaluation andthe amount
in rupees which will have to be paid in terms
of loans, interest and the principal amount?

MR. SPEAKER: Ithas also been replied
by him. if he wants to reply, he can do so.

SHRI SALMAN KHURSHEED: The
exact figured are not available on this
because the exact figures will be available
only at the end of the year. As | said earlier,
affer devaluation and in addition to
devaluation other policy measures that have
beentaken have stoppedthede-acceleration
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of exports and acceleration has just begun
to take place.

SHRI SOBHANADREESWARA RAO
VADDE: Mr. Speaker, Sir, through you, |
would like to know from the hon. Minister
with the devaluation of the rupee and with
the good production of cotton crop in the
country - whetherthe Government was able
to export more of cotton and cotton yarn,
especially long the extra long staple cotton:
andwhether it was ableto earn more foreign
exchange. if so, what is the result and what
are the steps that are being taken by the
Govemmentto earn more foreign exchange
by exporting more of long staple and extra
long staple cotton and cotton yarn

MR. SPEAKER: This is the question
about the impact of the devaluation of rupee
onexports; and noton cotton export. anyway,
the Minister is replying.

SHRI SALMAN KHURSHEED: From
thefigures that are available with me, | could
say that the percentage by which cotton
fabrics and yam made up, etc. have gone up
during April-September 1991, is 58.9 per
cent.

The figures that are available with me
are for cotton fabrics and yarn made up. If
the hon. Memberwants specifically forcotton
‘and cotton yam, | will give it later.

- MR.SPEAKER: Youcanreply inwriting.
Projects in Backward States

*327. SHRIMATIVASUNDHARA RAJE:
Will the Minister of FINANCE be pleased to
state:

(a)whether priority is being givenbythe
Government to the implementation of such
projects in the backward States as are
getting foreign aid;

(b) if so, the number of these projects
taken up in different States during each of
the last three years, State-wise; and

(c)thedetails of such projects proposed
to be implemented in different State during
the Eighth plan period?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (c). A
statement is aid on the Table of the House.

STATEMENT

(a) The external assistance received by
the Government enter the central pool of
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resources available for the entire Economy
and are alipcated among States and Union
territories according to our Plan priorities. it
is, howeverensured at thetime of formulation
of plan that due share is given to each state/
union territory.

{b) Information is given beiow:-

Name of State Number of projects in
1988-89 1989-90 1990-91
Andhra Pradesh 1 ) 3 4
Gujarat - 1 -
Karnataka 4 5 -
Kerala 1 . .
Madhya Pradesh 3 ) ]
Maharashtra .1 1 1
Orissa . 2 1 -
Pupjab - 2 -
Rajasthan 1 3 -
Tamil Nadu 3 5 3
Uttar Pradesh 2 1 4
West Bengal 2 . 3
Multistates 2 - 8
Total ) 22 22 23
(c) External resources are mobilisedto  during the Eighth Plan period.

bridge the gap between total investment
outlays and intemal resources available
during the Plan period. The amount of
assistance would depend on our year to
year aid requirements and international aid
climate. The Eighth Plan scheduled to
commence from 1st April, 1992 has not
been finalised and as such it is not possible
atthis stageto indicate the projected quantum
and the nature of external aid required

SHRIMATIVASUNDHARA RAJE: With
the new interational economic climate in
which the donees - whether countries or
institution - wish to exercise their own
authority in determining the areas of their
investment and also since we now have a
new fiscal policy which aspires towards
liberalisation, deregulation, etc., does the
Ministry of Finance have any say now in
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controlling or directing foreign grants, aid,
assistancetochosen areas requiring special
assistance?

SHRI RAMESHWAR THAKUR: The
policy of the Govemment is this. We have
foreign assistance in certain specific areas
in regard to capital goods, machinery, parts,
certain essential raw materials as well as
essential commodities like petroleum
products, fertilisers and so on.

Inthe aid Programme, we have-in many
cases - programmes given by the foreign
countries, inthe areas of agriculture, industry,
energy, telecommunication, etc. So, the
choice is not of the particular condition given
by the foreign donors. They have to identify,
in fact, the areas in which the particular
country or the aid-granting-counry is willing
to underetake such assistance in our country
and normal conditions prevaits. it is not that
we have lifted all the condition. It is not so.
Only in some cases relaxations have been
given. in the case of equity investment,
separate details have already been laid on
the Table of the Houss.

SHRIMATI VASUNDHARA RAJE: In
thatcase, for Special Category State like the
North-Eastem States and Special Areas like
hill States, there are schemes for preferential
development aid etc. You also have special
interest rates for borrowing from special
lending institution like IDBL, etc. Has the
Government examined vital aspects of
treating desert areas of Rajasthan and Kutch,
as areas meriting, in every sense, for
categorisation both as special areas and
granting of status similar to that of hill areas,
sothat they receive the development funds,
loans, etc. on concessional terms?

SHRI RAMESHWAR THAKUR: So far
as the planning is concerned, we have
modified the Gadgii formula on which
assistance is given. (interruptions) | am
coming to the special hill areas and other
areas. We have got basic criteria for the
allocation of funds. Sofaras the foreign aids
are concerned, they are given according to
our total requirements in the Plan and the
available resources within the country. The
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balance gap is made out of the foreign
assistance. They are of a different nature
and | mentioned it earlier. We have special
criteriaforthe hilly areas. Special assistance
is being given particularly for those seven or
nine States. For special category States, we
are giving specialconsideration inrelationto
allocation as well as special assistance.
General allocation, as | mentioned, is on
population basis.

MR. SPEAKER: The question is whether
you are going to help the projects in
Rajasthan, in desert areas. If you have the
information give it. Otherwise, send it in

writing.

SHRI RAMESHWAR THAKUR: The
Govemment of India have been giving special
consideration, particularly to hill areas and
the desert areas Rajasthan. The specific
project, if any, mentioned by the Hon.
Member will receive due consideration by
the Government.

[Translation)

SHRI AYUB KHAN: Mr. Speaker, Sir,
you know thatthis is related to the backward
state but the Government of Rajasthan is
not paying any attention towards planning.
They themselves are not unanimous on any
of the programmes of development. There
are some out-standing projects of the State
Ike IndiraGandhi Canal, Pilanithermalpower
etc.  would like to know whether the Central
Govemment will take up these projects or
notin view of the severe problem of drinking
water. | am very sorry to say that the state
has not been included.

MR. SPEAKER: You, cometo the
question..

SHRIAYUB KHAN: | would like to know
from the hon. Minister whether Rajasthan
will get its share in these projects or not?

SHRI RAMESHWAR THAKUR: Out of
the total foreign aid last year, Rs. 12.44
crores were allocated to Rajasthan. This
year Rs. 26 crores have been allocated o it,
out of which Rs. 11.76 crores have already
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been paid. If the Rajasthan Government
sends any new proposal to the Central
Government whether it relates to irrigation
or hill-area or desert area, for the eighth
plan, the Planning commission will consider
it. The due importance will be given to it on
the priority basis.

SHRI SURYA NARAYAN YADAV: Mr.
Speakaer, Sir, this question has been raised
in the context of the foreign aids to the
backward states. Biharis the mostba.kward
state of the country, where agriculture is
frequently being affected from fiood. in the
tarai of Nepal...

MR. SPEAKER: You are deviating from
the originalquestion. The question relates to
provide foreign aid to the backward states.
You may ask directly as whether Bihar is
being given foreign aid or not.

SHRI SURYA NARAYAN YADAV: |
would like to know from the hon. Minister
whether foreign aid is being provided to
Biharforits flood-affected areas andwhether
the Government would give any priority to
Bihar in the 8th Plan in respect of electricity,
education and industries under foreign aid.

SHRI RAMESHWAR THAKUR: Mr.
Speaker, Sir, this year also the necessary
amount of foreign aid has been allocated to
Bihar for its several going on projects. As
regard the flood affected areas and the
electricity, the Central Government will
definitely consider any such proposal
submitted by the State Government under
the 8th Five-year plan.

SHRI VISHWESHWAR BHAGAT: Mr.
Speaker, Sir, Madhya Pradesh is abackward
state where Adivasis and Harijans are in
large number. For the last two years, no
amount has been provided to it under the
foreign aid. | would like to knowfromthe hon.
Minister whether he would like to give an
assurance that the funds would be made
available to the proposals approved by the
Madhya Pradesh Government under the
8th Plan?

SrARIRAMESHWAR THAKUR: He has
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statedtwo things. Firstly he said that nothing
was givento Madhya Pradesh. According to
the dates available with us there was a
provision of Rs. 111 crores for M.P during
1990-91 underthe head“ Central Assistance
for External Aided Projects®. Out of which a
total of Rs. 46 crores 13 lakhs have been
utilized. In the current year of 1991-92 Rs.
21 crores 22lakhs have already been allotted
out of the total provision of Rs. 133 crores.
As soon as the otherproposais are received,
they can be considered later on.

(English)
Export of Rice and other Cereals
*328. SHRI GANGADHARA

SANIPALLI: Willthe Minister of COMMERCE
be pleased to state:

(a) whether the procedure for export of
rice and other cereals has been streamlined
recently;

(b) i so, the details thereof; and

(c)the names of the countries which are
the majorimporters of rice and other cereals
from our country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) Yes, Sir.

(b) non-basmati rice and some other
cereals have been brought under Open
General Licence and their export is allowed
against registration-cum-Alilocation
Certificate issued by the Agricultural and
Processed Food Products Export
Development Authority (APEDA). There is
no need now for obtaining Export Licencs.

(c) Countries which are majorimporters
of cereals from India are the Middle East
countries of Saudi Arabia, U.A.E., Kuwalit,
Bharain and Jordan. Apart fromthis, USSR,
EEC countries DPR Korea and Nepal aiso
import substantial quantities of cereals.

SHRIGANGADHARA SANIPALLI: Mr.
Speaker, Sir, India being a primarily
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agricultural country, depending mainly on
primary agricultural products for its exports,
1 would like to know from the hon. Minister
whether the Government is providing an
special types of incentives for export variety
of rice.

SHRI SALMAN KHURSHEED;
Agricultural produce is taken as one of the
thrust areas in the new Export Policy. The
Exim Scrips introduced underthe new Export
Policy have come as a great boon to
agricultural exporters. Since virtually no
import input goes into agricultural produce,
the bonus of getting the Exim Scrips is avery
major incentive to the agricultural exporters
and these include the exporters of rice as
well.

SHRI GANGADHARA SANIPALLI:
After the economic reforms, is there any
increase in the demand for rice in the
international market?

SHRI SALMAN KHURSHEED: prior to
the introduction of the new ecortomic policies
and devaluation of the Indian rupee, Indian
rice was not found competitive in the world
market. The prices of Indian rice now are
foundvery highly competitive and therefore,
there is a tremendous demand for Indian
rice the wold over. However, the quotathat
was available this year for exports was only
7 lakh tonnes, basically due to local
requirements and ensuring that the local
domestic prices do not soar because of our
exports.

[ Translation)

DR.P.R. GANGWAR: Mr. speaker, Sir,
1 would like to know from the hon. Minister
about the kinds of rice besides Basmati
exported, by India and to which countries.
[English)

SHRI SALMAN KHURSHEED: | may
refterate that the countries are basically
from the Middle East...

[ Translation]

MR. SPEAKER: He has asked about
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kinds of rice being exported other than
Basmati.

SHRI SALMAN KHURSHEED:
Basically, there is much more demand of
other kinds except Basmati. Now-a-days
there is no demand for basmati nce. There
is a heavy demand of different Varieties of
rice such as P.R. 106, |.R. 64, Gaurav and
Punjab no. 1.

[English}

SHRIMANISHANKAR AIYAR: Sir, may
| request the Minister to please amend his
written answer as well as his answers to the
supplementaries to change the expression
Middle east to West Asia, which is the
expression which we use in our country for
very good political reasons.

MR. SPEAKER: Your suggestion will
certainly be taken into consideration.

SHRISALMAN KHURSHEED: Sir, this
request andthe suggestion, coming froman
hon. member who is will versed in India’s
Foreign Policy, willbe given the most serious
attention.

[Translation]

SHRI RAM NAGINA MISHRA: Mr.
Speaker, Sir, through you | would like to
bring it to the notice of the hon. Minister that
besides rice, sugar is also an essential
commodity. It is produced in abundance in
our State as well as in our country.

[English}

MR. SPEAKER: | am not allowing this
question.

Jewellery Complexes of MMTC

RAMESH CHAND
TOMAR:
SHRIMATI
KUMARL:

‘329 DR.
MAHENDRA

Will the Minister of COMMERCE be
pleased 1o state:
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(a) whether the Minerals and Metals
Trading Corporation has set up 100 percent
export oriented Jewellery complexes;

(b) if so, the details thereof;

(c) whether the MMTC propose to set
up more such complexes;

(d)if so, the proposed locations thereof;
and

{e) the time by which these complexes
are likely to start functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) Yes, Sir.

(b) MMTC has set up a 100% Export
Oriented Jewellery Manufacturing Complex
at Jhandewalan.

(c) Yes, sir.

(d) and (e). MMTC has acquired land
for setting up a 100% EOU Complex at
Calcuttain the Salt Lake Area. This complex
is expected to be ready in three years after
construction of building and completion of
infrastructural tacilities.

[ Translation)

DR. RAMESH CHAND TOMAR: Mr.
Speaker, Sir, | would like to know from the
hon. Minister when was the hundred percent
Export-Oriented Jewellery Complex set up
atJhandewalan and in what way did it affect
export? Besides, which schemes havebeen
started by M.M.T.C. to promote the goid
Jewaellery export andtoimprovetheir quality.

SHRI SALMAN KHURSHEED: First of
all this Complex was set up at Jhandewalan
in 1988 and its export went on increasing
from 1988 to 1990. it was of the order of Rs.
5 crore in the beginning but we expect it to
reach Rs. 25 crore mark this year. Besides,
much facilities have been provided to it the
M.M.C.T.C. provides gold. Afacility to import
gold directly has alsobeengiventoit. Anew
gold policy has been formulated. Under it
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units in D.T.A. or domestic tarif area have
been provided some facilities to import gold
so that export of gold Jewellery can be
promoted.

DR. RAMESH CHAND TOMAR: Mr.
Speaker, Sir, | would like to know the Indian
percentage of gold Jewellery export in
international market.

SHRISALMAN KHURSHEED; It is just
a microscopic part now because there is a
big market. So we are trying fully to promote
it considering it a thrust area. We expect
maximum export in gold area. We already
export diamond in sufficient quantity.

SHRI! KAMLA MISHRA MADHUKAR:
Mr. Speaker, Sir, | would like to divert the
discussionto asubjectto whichthe attention
of the hon. Minister might have not been
drawn by now. Jewellery is manufactured
from shell of an oyster in Bihar but no facility
has been provided for its export. | would like
to know whether the government intends to
formulate a scheme to provide facility of
export of such Jewellery.

SHRI SALMAN KHURSHEED: This
question is different from gold export so |
need notice for it but | would like to say that
we are ready to provide full facility to all
exportable items. | requestthe hon. Member
to submit the in‘ormation, whatever he has,
so that we can take proper action.

[English)

SHRI RAM NAIK: Sir, the highest
exports are one from Mumbai. The major
jewellery manufacturers are in Mumbai as
well asinthe adjoining Surat and otherareas
of Gujarat. There was a discussion earlier
thata complex willbe set upin Mumbai, near
Bandra. | want to know whether the
govemment is considering that proposal or
that proposal has been rejected. ltisbecause
no mention has been made about this

complex in the reply.

SHRI SALMAN KHURSHEED: Sir, we

have explored setting up similar Complexes
eisewhere. Unfortunately, we have tried in



33  Oral Answers

Surat and Jaipur but we did not get a good
response. Even today, we are open, if 20-25
manufacturers in areas which areknown for
good quality Jewellery come forward with a
proposal, we will be very happy to consider
that proposal.

[ Translation)

SHRI UPENDRA NATH VERMA: Mr.
Speaker, Sir, is it a fact that there has been
adecline inthe artof manufacturing Jewellery
during the last 10 years which was passed
over by one generation to the next
generation? Is it also a fact that the
government has imported Jewellery
manufacturing machines under an
agreement from Germany, Japan, and ltaly
which has rendered million of people jobless?

SHR! SALMAN KHURSHEED: | have
no information about it.

SHRIVIRENDRA SINGH: Mr. Speaker,
Sir, the question were being asked about
Jewellery. | would like to ask a question
about brass industry. (Interruptions)

MR. SPEAKER: it is about Jewellery.

SHRIVIRENDRA SINGH: Brass utensil
in Mirzapur. (interruptions)

MR. SPEAKER: The question is not
related to untensil but to Jewsellery.

SHRI VIRENDRA SINGH: if the people
can live only by wearing Jewellery, | will not
ask my question.

MR. SPEAKER: Please say so in your
speech but not in question.

(Interruptions)
[English)

MR. SPEAKER: | am not allowing.
Please sit down.

(Interruptions)*
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R & D projects of ERDI

[Translation)

*330. SHRIMATI SUMITRA MAHAJAN:
Willthe Minister of DEFENCE be pleased to
state:

(a) whether three research and
development projects undertaken by the
Electronic and Radar Development Institute
have been called off prematurely;

(b) if so, the reasons therefor and the
amount spent thereon;

(c) whether there is any coordination
with other institutions working on the same
projects; and

{d) if not, the action proposed to be
taken by the Government in this regard?

[English}

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GASANDMINISTEROF STATE
IN THE MINISTRY OF DEFENCE (SHRIS.
KRISHAN KUMAR): (a) Yes, Sir. The
laboratory concernedis Electronios & Radar
Development Establishment (LRDE),

Bangalore.

(b) The main reasons were:

i) major objectives of these R & D
competence projects had been achieved

ii) production agencies were
engaged in development of similar systems

iil) requirement to divert financial
resources to higher priorty projects.

Atotalof Rs. 3.94 crores was spent
as against sanction for Rs. 7.24. crores.

(c) yes, Sir.

(d) does not arise

*Not recorded.



35 Oral Answers
[Translation]

SHRIMATI SUMITRA MAHAJAN: Mr.
Speaker, Sir, my question was related to
three projects. First of them was about
Radar development, second was about the
development of a sub-system of the system
for tracing the weapons and to develop
powerfultrainsmitter and receiver; thirdwas
about map digitiser and display system. |
have askedinpart‘C’ of my question whether
there is anyco-ordination. The answergiven
in “Yes, Sir". There is a co-ordination and
similar projects are undertaken by other
institution and research work carmied out. |
would like to submit to the hon. Ministerthat
itis quoted inthe C.A.G. Report that by April
1990, the first project.;

[English]

“LRDE was not even aware of the
project”.

[ Translation]

The same observation has been made
about the second project that it was chalked
out in 1985 and in 1988 permission was
sought to close it one ground that other
public sector institution was doing research
vorks more eftectively.. (Interruptions)

MR. SPEAKER: Please ask the
question.

SHRIMAT! SUMITRA MAHAJAN: it is
saidthat co-ordination is there but what sort
of the coordination is it in view of the CAG
report?

[English)

SHRI S. KRISHAN KUMAR: The
Government are aware of the observations
in the CAG Report relating to these three
research and development projects in the
DRDE and the government have conveyed
their response tothe Comptrollerand Auditor
General.

SHRI JASWANT SINGH: This is the
response to the observations.
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[Translation)

SHRIMATI SUMITRA MAHAJAN: He
says that co-ordination is thers.

[English}

SHRI S. KRISHNA KUMAR: | am
answering. As the honourable House will no
doubt appreciate, most of the Defence
Research and Development Projects
especially in the state of the art frontier
technologies have a certain amount of
inherent risk, the outcome is not always
predictable and this we have to accept and
manage. There is a system inthe DRDE by
which some of the projects are corrected
mid course, and some of the projects are
also fore-closed. There are certain criteria
by which a project is abandened. They are,
the projects in which the objectives have
already been achieved, projects where
service priorities and the user’s needs have
changed projects which are not likely to
achieve the desired results and aims due to
various difficulties and bottlenecks and
projects which are only, what are called
competent build up projects where the basis
technology has been achieved. Therefore,
thesethree projects, namely, the naval Radar
project, the High Power Low Probability of
intercept Transreceiver for Weapon Finder
System and the Map Digitizer and Display
System, have been foreclosed for very valid
reasons and we have replied to the
observations of the Comptroller and Auditor
General accordingly. As regards members
query about coordination there is a very
effective coordination mechanism. | may
state that the DRDC projects in the case of
Electronics are constantly reviewed by the
Electronics Development panel with
representation of all the other research and
development organisations of the
Govemment of india, which constantly meets
and achieves coordination which is an on-
going process. The government would like
to assure the House and the hon. Member
that these projects were closed on valid
reasons and instead of our losing money we
are saving money by avoiding the
unnecessary expenditure which would have
accured to Government i these project
were continued.
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[ Translation)

SHRIMATI SUMITRA MAHAJAN: Mr.
Speaker, Sir, my basic point was that a sum
of Rs. 3 crore has been wasted in absence
of co-ordination. It is true that when more
and more institutions carry out the research
work, the developmenttakes place speedily.
But sometimes over-lapping creates
difficulty. | would like to know whether the
hon. Minister has any system to study it to
ensure coordination among all our on-going
projects in private sector and public sector
carrying sub-research work? In my
knowledge we are suffering losses in
developing non-magnetic steel structurals
including bulb wires. Has any system been
made to ensure coordination among on-
going projects in public sector and private
sector.

[English)

SHRIS. KRISHAN KUMAR: Thereis a
very effective and scientific system of
coordination within the Defence Ministry
between the DRDO. The Defence forces
and our Defence Production establishment.
It is quite possible that similar research is
going on in some of the scientific
organisations in the country but they are
different streams of research. The schemes
may overlap a little and also many of the
commercial research organisations do not
give out the results of development of that
research for obvious reasons. it is therefore
not possibleto have perfect coordination. in
fact, there 1s an argument for paraliel
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research on the same subject as some of
the research teams may succeed, some
may not. However the hon. Member’s point
is well taken. There is a coordination
mechanism, which we continuously strive to

improve upon.

WRITTEN ANSWERS TO QUESTIONS
Assistance to Maharashtra by L.1.C.
[Translation)

*331. SHRI VILASRAO
NAGNATHRAO GUNDEWAR: Will the
Minister of FINANCE be pleased to state:

(a) thefinancial assistance provided by
the Life Insurance corporation to
Maharashtra for various schemes during
each of the last two years; and

(b) the details of the schemes under
consideration of L.1.C. forproviding financial
assistance alongwith the amount earmarked
during the current financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) LIC's investments in the State
of Maharashtra under various schemes
during the financial years 1989-90 and 1990-
91 are as under;-

(Rs. in Crores)

, Investment Investment
. Schemes during during
; 1989-90 1990-91
F1 State Govemm.em Securtties 4.53 4.50
2. Debentures of Land development Bank 2.57 7.78
3. State Financial/industrial Development/
Industrial Investment Corporation/ICICI
Bonds and Shares 2.50 3.75

- e e cm— e— -
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(Rs. in Crores)
Investment Investment
Schemes during during
1989-90 1990-91
Loans to:-
4. State Govts for Social Housing Schemes 2.50 1.32
5. Apex Co-operative Housing Finance
‘Societies, Housing Boards & supply
Authorities 26.33 30.00

6. State Govts, Municipalities, Zilla
Parishads, etc. for water supply schemes 52.98 37.52
7. State Electricity Boards 69.31 7113
8. Industrial Estates 0.53 0.68
9. State Road Transport Corporation 9.68 5.12
170.93 161.80

(b) The details of the schemes presently under consideration for financial assistance
during 1991-92 are as under.-

(Rs. in Crores)

Schemes
1. State Government Securities 12.00
2. Electricity Board Bonds, Land Development

Bank debentures, Bonds/shares of State

Financial Corporations, etc. 1'0.00

Loans to/tor:
3. State Govt. for Housing 435
4. Apex Co-operative Housing Finance Society 15.00
5. Water Supply & Sewerage Schemes 48.43
6. State Electricity Board 23.24
7. Co-operative Industrial Estates 1.00
8. State Road Transport corporation 5.63

119.65
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Export of Non-basmati Rice

*332. SHRIJEEWAN SHARMA: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the Government have
received any memorandum from the All
India Rice Exporters Forumregarding export
of rice other than Basmati;

(b) if so, the broad details thereof; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Government s not
aware of any such forum nor has it received
any Memorandum for such forum.

(b) and (c) Does not anse.
Changes In Economic Policles
{English)

*333. SHRIATALBIHARIVAJPAYEE
SHRI LAL K. ADVANI

Willthe Minister of FINANCE be pleased
to state:

(a) whether the Government have
made an assessment of the recent
liberalisation of economic policies including
abolition of licences and permits;

(b) it so, the details of the positive gains
to the economy, in concrete terms so far;
and

(c) further changes, if any proposedto
be made in economic policies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
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RAMESHWAR THAKURY): (a) and (b). The
Govemment is continually monitoring the
response of the economy to the policy
initiatives introduced after June. It is too
earlyforthe fullimpact of these measures to
be felt butthe results obtained thus far show
distinct improvament in ce areas. The
immediate objective of restoring confidence
in the Indian economy has been achieved.
Foreign exchange reserves have increased
substantially. We have been able to redeem
the gold pledged by the RBI and aiso the
goldsoldby SBlearlier. There has alsobeer
some decline in the rate of inflation from the
peak level 16.7% in August to around 14%

though inflation is still running 100 high. The
structural reforms in trade and industria

policy will also have a favourable impac

over the next 18 months.

(c) The Govemment is keeping a close
watch on the situation and depending upon
the emerging trends further policy changes
are expected to be announced as and when
necessary.

Processes and Technologies
Developed by DRDO

*334. SHRIPRAFUL PATEL
SHRI PRITHVIRAJ D.
CHAVAN

Will the Minister of DEFENCE be
pleased to state:

(a) whether the Defence Research and
Development Organisation (DRDO) has
developed many new processes and
technologies which are being transferred to
industries In private sector;

(b) whether these are transferred
throughthe National Research Development
Corporation or any other organisation; and

(c) the number and details of such
processes and technologies transferred by
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DRDO to industries in private sector in the
Seventh Plan period? ’

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Yes, Sir.

(b) The technologies are being
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transferred both directly by DRDO and
through National Research Development
Corporation.

(c) 153 DRDO Technologies haqve
been transferred to industries in private
sectorin 7th Plan period. The discipline wise
details of technologies are as under:-

*335. SHRI HARI! KISHORE SINGH:
Wilithe Ministerof SURFACE TRANSPORT
be pleased to state:

{(a) whether there are limited facilities
for dry docking of ships in the country;

(b) it so, the amount spent in foreign
exchange on this account during the last
financial year,

(c) whether the Government propose
to enlarge this facility in the country; and

(d) # so, the details thereof?

THE MINISTER OF STATE OF .THE
MINISTRY OF SURFACE TRANSPORT

Discipline No. of Technologies
transferred
Electronics and Instrumentation 63
Mechanical Engineering 16
"Special Vehicles 7
Metaliurgy
Chemical Processes 24
Food Technology 27
Clothing & Habitat items 6
Water Puritication 5
Dry Docking Facilities for Ships (SHRIJAGDISH TYTLER): (a) The existing

facilities are not sufficient toc meet the
demand.

(b) An amount of Rs. 147.47 crores
was spent in foreign exchange for the repair
of ships during 1990-91.

(c) and (d). The ship repair industry is
open to the private sector and Government
would like to encourage new units in the
private sector or joint sector with promotional
assistance from State Governments rather
than create new facilities under its control.

Guidelines for raising Foreign Loans
*336. SHRI M.V.V.S. MURTHY: Wil

the Minister of FINANCE be pleased to
state:
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(a) the guidelines framed for public
sactor undertakings, State Governments
an { financial institutions for raising foreign
loans in the international market without
prior permission fromthe Union Government/
Reserve Bank of India; and

(b) the number of beneficiaries who
have so far availed of such facility?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (RAMESHWAR
THAKURY): (a) There are noguidelines being
framed whichwould specifically permit public
sector undertakings, State Governments
and financial institutions to raise foreign
loans inthe inter national market without the
prior approval from the Union govermment/
Reserve Bank of India.

(b) Does not arise.

Powers and Functions of Controlier
of Capltal Issues

“337. SHRI INDRAJIT GUPTA
SHRI V. SREENIVASA
PRASAD

Willthe Minister of FINANCE be pleased
to state:

(a) whether the powers and functions
of the office of the Controller of Capital
Issues are proposed to be curtailed;

(b) whether the same powers are
proposed to be given to the Securities and
Exchange Board of India or any other
authority to enable the foreign companies
raise their equity strength;

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (RAMESHWAR
THAKUR): (a) to (c). Delegation of certain
powers to the Securities and Exchange
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Board of India is under consideration.
import of Gold and Silver

*338. SHRI TARA CHAND
KHANDELWAL: Will the Minister of
FINANCE be pleased to state:

(a) whether the Federation of Indian
Chambers of Commerce and Industry has
urgedthe governmentto allowimport of goid
and silver freely at a nominal customs duty;

(b) if so, the reaction of the Government
thereto; and

(c) the steps proposed to be taken to
check rise in prices of these metals?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (RAMESHWAR
THAKUR): (a) and (b). With reference tothe
restrictions on import and export of certain
currencies and bullion, the federation of
Indian chambers of Commerce and Industry
in its memorandum entitled “Amendments
to FERA", has suggestedthat restrictions be
retained unless accompanied by surrender
of EXIM scrips. Government does not fird it
feasible to permit import of goid and silver
against EXIM scrips in the present state of
the economy, Balance of Trade and the
foreign exchange constraints.

(c) Government does not consider that
rise in price of gold and silver is a cause for
concern as these are not essential
commodities. As such no specific steps are
proposed to be taken to check the rise in
prices of these metals.

Uruguay Round of Trade Negotiations

*339. SHRIRABIRAY
SHRI HARISINGH CHAVDA

will the Minister of COMMERCE be
pleased to state:



47 Wiritten Answers

(a) whetherattention ofthe Government
has been drawn to reportsthatthe conclusion
of Uruguay Round of trade negotiations,
now in their final phase, would not be non-
discriminatory to the developing countries;

(b) if so, the details thereof; and

(c) the steps taken by Government to
ensure that these negotiations go in favour
of the developing countries?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). Addressing a
meeting of the World Economic Forum at
New Delhi on 18th November, 1991, the
Minister of State of Commerce voiced
apprehensions that the outcome of the
Uruguay Round in trade negotiations may
not be fair or equitable to developing
countries. He mentioned that India has
been playing a constructive role in the
Uruguay Round, but the interests of
developing countries were not receiving
adequate attention in the Uruguay Round.
In the area of textiles, the recent decision to
roll over Multi-Fibre Arrangement by 17
months without any liberalization was a
clearindicatorthattheinterests ofdeveloping
countries were being ignored.

india has been stostly defending its
interests in the negotiations.

India has also been forcefully putting
across its view that in order to be successful,
the Uruguay Round must result inabalanced
package reflecting the interests of both
developed and developing countries.

In negotiations on textiles, we have
been pressing for the process of phaseout
of the MFA and Hberalization of market
access to be made credible and meaningful.
In the rule-making area, india, along with
other participants, is strongly supporting a
non-discriminatory Safeguards agreement.
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In the area of anti-dumping and
countervailing duty measures we have been
pressing for clear multilateral rules to avoid
thetrade harassing eftects of such measures.
We have been actively participating in the
negotiations on Trade Related Aspects of
Intellectual Property Rights (TRIPs)torefiect
our concems on food security and access to
health care at affordable prices. In Services
we hope to obtain market access for the
ternporary movement of providers of services
in various sectors in return for access in
selected services sectors in our country.

Economic Crisis
[Translation)

*340. SHR! BHOGENDRA JHA: Will
the Minister of FINANCE be pleasedto refer
tothe replies giventothe Unstarred question
Nos. 702 and 1432 on July 26 and August 2,
1991, respectively and state the precise
measures contemplated by the Government
to overcome the present economic crisis
and to make the country free from external
loans/assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): The
Govemmente has already undertaken a
package of macro economic stabilisation
measures such as exchange rate
adjustment, restoration of fiscal discipline
and a tight momentary policy along with
structural reforms in the sphres of trade,
industrial and public sectors. These policies
are expected to increase efficiency and
productivity, impart dynamismfo the growth
process and thereby provide a solid
foundation for higher exports and overall
growth. The recent trends in the levels of
foreign exchange reserves andtrade balance
indicate that the overall impact of these
policies have been favourable. Further
measures may be taken as and when
demanded by the emerging economic
trends.
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Export Oriented Yarn Milis
*341.  SHRIBALRAJ PASSI
DR. LAL BAHADUR RAWAL

Will the Minister of TEXTILES be
pleased to state:

(a) theforeign exchange eamed by the
export oriented yam mills during the years
1988-89, 1989-90 and 1990-91;

{b) whether the Government propose
to set up more export oriented yarn mills;
and

(c) i so, the places where these mills
are likely to be set up?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) According to the information
reported by the 100% Expont Oriented Yamn
Units, yam exports under the 100% EOU
Scheme during the last three years have
been as under:-

Year Export (in Rs. Crores)
1988-89 17.15
1989-90 35.10
1990-91 37.74
(Provisional)

(b)and (c). 100% ExportOriented units
can be set up in locations of the choice of

entrepreneurs subject to locational policy of
the Government.

Filling up of Vacant Posts of SCs/STs

*342. SHRI CHHEDI PASWAN
SHRI KRISHAN DUTT
SULTANPURI
Will the Minister of COMMERCE be
pleased to state:
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(a) the number of posts reserved for
Scheduled Castes and Scheduled Tribes
lying vacant in various public undertakings,
boards and other institutions under the
administrative control of his Ministry;

(b) since when these posts are lying
vacant; and

(c) the steps taken or proposed to be
taken bythe Governmenttofillupthe vacant

posts.

THE MINISTER OF STATE THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). The required
information is being collected and will be
placed on the Table of the House.

Trade Fairs

*343. SHRIKASHIRAM RANA: Willthe
Minister of COMMERCE be pleasedtostate:

(a) the number of countries which
participated in the fairs organised by the
Trade Fair Authority of India during each of
the last three years;

(b) whetherthe number of the countries
participating in these fairs is decreasing;

(c) if so, the reasons therefor; and

(d) the steps proposed to be taken by
the Government to attract more foreign

countries to the trade fairs?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) to (c). The
number of countries which participated in
tairs organised by Trade Fair Authority of
Indiaduring the lastthree years is asfollows:-

1989 74 countries
1990 71 countries
1991 63 countries
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Theforeign participation in fairs in India
during the last few years organised by TFAI
has declined which could be attributableto:-

(a) Alarge numberofcountries have
been passing through economic
difficulty including limited
availability of foreign exchange.
This is likely to have affected
participation in fairs.

(b) Number of trade fairs held
worldwide has been increasing;
as such, foreign participation in
fairs by individual countries could
have gone down due to
availability of wider choice

(c) Uncertain political and low-and -
ordersituation in India duringthe
period 1989 and 1991

(d) Thefollowing measures wili nelpto
improveforeign participation infairs in india:-

(i) Recent liberalisation
introduced by the present
Government for setting up
industries, joint ventures
and manufacturing base
being published in foreign
countries so as to motivate
foreign companies to
participate in fairs in India;

(i) Enhancementofthe special
importfairquotafordisposal
in India of goods exhibited;

(i) More interaction throughthe
Indian Missions abroad and
foreign Missions in India.
[English)

Asian Development Bank Assistance
to Orissa for Road Projects

*344. DR. KARTIKESWAR PATRA:
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Wilithe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether any negotiations were
conductedwiththe Asian Development Bank
forloan assistance forfinancing certain road
projects in Central and State sectors in
Orissa;

(b) if so, the details thereof; and

(c) the details of proposais received/
contemplated to provde expressways in
Orissa?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Sur.

(b) After negotiations, the project of
improvement to Rourkela-Sambalpur State
Highway (164 km) at a preliminary cost of
Rs. 80.00 crores has been included under
the Second Asian Development Bank
Highway Loanwhich has alreadybeen signed-
with the Bank.

(c) Nosuch proposal has been received
or is contemplated.

Amendment of Evidence Act

3598. SHRI RAM NAIK: Wil the
Ministerof LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the attention of the
Government has been drawn to the news-
itemcaptioned “Loopholes in Evidence Act”
published in the Times of India, Bombay on
November 5, 1991;

(b) whether the Government propose
to bring forward a legislation to amend the
India Evidence Act; and

(c) it so,thetime by which the legislation
is likely to be brought forward?
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THE MINISTER OF STATE IN THE
MINISTRYOF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): (a) to (c) Yes, Sir.
The Judgment required to be studied in
depth. As such no proposal to amend the
Evidence Act is under consideration of the
Government as at present.

Technical Assistance by Asian
Development Bank

[Translation)

3599 SHRIBARELAL JATAV: Wilithe
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Minister of FINANCE be pleased to state:

(a) whether Asian Development Bank
has agreed to provide technical assistance
to India; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (RAMESHWAR
THAKUR): (a) Yes Sir.

(b) The details of the technical
assistance grants provided by Asian
Development Bank to India so far are given
in the attached Statement.

Technical Assistance to India from Asian Development Bank

Name of the Project Amount (USS$)
1.  Road Improvement 75,000
2.  Ports and Shipping Sector Study 500,000
3. Indian Acrylics Ltd. 22,000
4. Financial Sector Profile Study 48,500
5. Pavement Management 490,000
6.  Expressway System Planning 260,000
7.  Power Sector Loan 50,000
8.  Management Training for DOT 390,000
9.  Study of DOT's Specifications for PLIF Cabile 90,000
10.  Study of Industrial Engineering Standards and
Costing System 270,000
1. Second Road 100,000
12.  APSEB Operational Improvement Support 1,000,000
13.  National Program for Environmental Management for
664,000

Coal fired Power Generation
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Name of the Project Amount (US$)
14.  Operation and Financial Assistance for Bombay Ports 600,000
15.  Development of Ship Repair Facilitie 400,000
16. Vadodara-Bombay Expressway 600,000
17. Tamil Nadu electricity Board Operational | 740,000
18. Environment Monitoring and Pollution Control 490,000
19. Payment and Management for National Highways 760,000
20. Private and Sector Participation in Expressway

Financing, construction & Operation 500,000
21. Road Construction Industry 340,000
22. Undertaking a Review of the Hydrocarbon

Sector Operations 100,000
23. Vadodara-Bombay Expressway (Supplementary) 250,000

Expenditure towards Petrol on Cars

[English]

3600. SHRIJ. CHOKKA RAO: Willthe
Minister of FINANCE be pleased to state:

(a) whether the Government are
spending huge amount, towards petrol, on
the cars provided to high officials; and

(b) if so, whether it is proposed to
discontinue the systems of drawing fuel at
Government cosi and pay conveyance
allowance to the officers eligible 10 use
Govermnment vehicles?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
SHANTARAMPOTDUKHE): (a) Use of Staff
Cars in Government offices is governed by
the Staff Car Rules. No separate record ot

expenditure exclusively for each officer is
maintained nor the expenditure towards
petrol, maintenance etc. of the Staff Cars in
Ministries/Departments is centrally
maintained. Instructions, however, exist
putting a ceiling on the expenditure to be
incurred onthe petrol/diesel for Government
vehicles.

(b) No, Sir.

Container Traffic at Major Ports

3601. SHRI VWJAY NAVAL PATIL: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) the percentage growth of containers
traffic at major ports during each of the last

three years;

(b) whether the small ship owners are
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tinding itdifficult to procure empty containers;

(c) if so, the steps being taken by the
Government in this regard; and

(d) other measures being adopted to
boost the container traffic?

THE MINISTER OF STATE OF THE

MINISTRY OF SURFACE TRANSPORT

(SHRI JAGDISH TYTLER): (a) The
percentage growth of containertraffic (TEUs)
atalimajor ports during lastthree years over
respective previous yearhasbeen as under:-

1988-89 7.6%
1989-90 17.0%
1990-91 7.0%

(b) The question presumably relates to
availability of empty containers. Ship owners
are facing difficulty in procuring empty
containers at time due to imbalance in
container traffic resutting in accumulation of
empty containers at European Ports and
shortage at Indian Ports.

(c) Empty containers are provided by
re-positioning containers fngm other ports
including foreign ports.

(d) Inland Container Depots and
Container Freight Stations are being set up
toprovide boostto containertraffic. Container
handling facilities have been created at 24
locations. Periodical Trade Promotion
meetings with representatives of Port Users
and Chamber of Commerce are held.

Ministerial Meeting of Group of 77
3602. SHRI SANAT KUMAR
MANDAL
SHRI PALA KM. MATHEW

Will the Minister of COMMERCE be
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pleased to state:

(a) whether India participated in the 7th
Ministerial meeting of the Group of 77 held
in Tehran during November, 1991 to finalise
theirstandin connection with the forthcoming
United Nations Conference on Trade and
Development-VIil (UNCTAD-VIIl);

(b) if so, the consolidated view of the
developing countries as a whole formulated
at the above meeting; and

(c) the reaction of the Govemment
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CRHIDAMBARAM): (a) to ‘(c). India
participated in the 7th Ministerial mesting of
the Group of 77 held in Tehran from 19th to
23rd November, 1991 in preparation for
UNCTAD-VIIl. The meeting adopted a
Declaration sub-titted towards a New
Partnershipfor Development andfinalised a
substantive platform of the Group of 77 for
international cooperation in areas of
resources for development, intemational
trade, technology, commodities andtradein
services. Theseissues willbe nowdiscussed
intha UNCTAD-VIII scheduled to be held in
Colombia in February, 1992.

2 The Tehran Declaration says, inter
alia, tiat the dialogue towards a new
partnesship for development must be
pragmaiic and realistic, non-confrontational,
based o1. a mutuality of interest, and above
all aimed at achieving, through a gradual
deepening of the international consensus
on specific issues, concrete agreements
that can be implemented. It must aiso lead
to the establishment of mechanisms for
foliow-up on the actions agreed upon the
monitor the extent to which they are being
carried out. The focus of the dialogue must
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be the strengthening of national and
international action and multilateral
cooperation for a healthy, secure and
equitable world economy and more
specifically the promotion of economic
growth, technological capabilities and
accelerated development in the developing
countries.

3. The Tehran Declaration and the
substantive platform finalised in the
Ministerial meeting was the result of
consensus among the participating
countries, and India shares inthe consensus.

Foreign Loans

[Translation]

3603. SHRIGOVINDRAO NIKAM: Will
the Minister of FINANCE be pleased to
state:

(a) whetherthe Government are taking
loans trom foreign countries;

(b) whether the Government have
taken any steps to mobilise the resources
with in country itself by encouraging savings
instead oftaking loans fromforeign countries;

(c) if so, the details of the schemes
formulated bythe Govemmentin this regard;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Yes, Sir.

(b) and (c). Loans are taken fromforeign
countries/institutions mainly for meeting the
foreign exchange requirements of various
project and non-project programmes
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according to our National Plan priorities.
Government do not regard foreign
borrowings 2s a substitute for resource
mobilisation through domestic efforts and
have taken a number of steps to bring about
improvements in revenue receipts and
domestic savings, eliminate inessential and
low priority expenditure. Details of the
important measures taken in this regard are
contained in the Finance Minister's Budget
speech prasented in the Lok Sabha on 24th
July, 1991.

(d) Does not arise.
[English)

Study on Development of Oak Tasar in
Garhwal Region, U.P.

3604. SHRI BHUWAN CHANDRA
KHANDURI: Will the Minister of TEXTILES
be pleased\!o state:

(a) the villages covered during the
study undertaken of development of Oak
Taser in Garhwal region; and

(b) the steps being taken to develop
commercially viable technology for
development of Oak Tasar in Garhwal -

region?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) A Statement is attached.

(b) In order to develop commercially
viable technology for development of Oak
Taserinthe country, the Central Silk Board's
Regional Tasar Research Stations have
presently undertaken afew selectedprojects
inthefields of Silkkworm Breeding & Genetics,
Physiology, Entomology & Pathology, Hot
Plant and Reeling & Spinning.
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List showing the names of the villages covered during the Survey undertaken by the UP
State Government with the Assistance of Central Sik Board towara.: ldentifying Specific
Villages for Development of Oak Tasar in Garhwal Region

District Block Village
Pauri Dugadda Chandra, Chandra Palla, Duly, KotaGaon Dhurtal.
Dhangu Lawad, Susyam, Barai Gaon, DharGaon, Pakhole,
Amgunda, Bhajani, Silony, Cholu Saim
Jaharikhal Jaharikhal, U.M. Vidyalay Jaharikhai, Lainsdan.
Kaljikhal Advani, Kanskhet, Paply, Nayana, Gagodgarh,
Nagsein, Mundaneswar, Chilony, Chimoly.
Kote Khandiyusein, Ojli, Kapalsein, Bynpadi, Khola,
Dhamana, Jmalakhal
Pauri Nippni, Got, Ravatgaon, Raitalli, Raimalii, Railichali,
Chopda, Buvakhal, Gaddli Baimvrdi,Balli Dome
Srikote, Barsudi, Taker, Kivari, Tahaplya gaon,
Bomsuri, Vijayadi, Nankote, Tahlak, Ghanna.
Pao Bharoda, Uijili, Pidolie, Pyan, Bhati Gaon, Sarana,
Gwadigad, Savrroott, Bhysoda, Sirkira.
Khirsu Khedakhal, Barengna, Katekhal, Pidundi Khirsu,
Kodgi, Gwad, Chawrakhal, Kachuli, Pokheri, Kadur,
Bagoli
Chamoli Debal Bura kamata, Van, manvouli, Didna Kuling.
Narayanbagarh Asedrsimii, Jimer, Sidi Dungri, Race Choupla.
Karan Kama Prayag Sainji, Sijangi, Ribmoli, Kimoli, Parkholi, Jainisoun,
Chourasoun.
Gairsain Sarkot, Pkhadi, Suringgarh, Maroda Kalimati,
Diwalikha, Saliyana, Gwad, Anwaraya, Bukhali,
Panchali, Bhumsa, Dilangi, Dhasouth, Dhargarh
Gairh.
Augustmuni Dungar, Baduke, Jola, Basukedar, Vadav.
Ukhimath Kimaha, Ukhimath, Banjpani, Mangoli, Makku,

Deda, Lwani, Salya, Tulanga, Andrawadi, Lawara,
Sankari, Devar, Guptakashi, Nala, Rudrapur,
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Village

+ Tehri

Uttar Kashi

Pokhari

Dasouli

Joshimath

Phakote

Dhatadhar

Jakholi

Puroula

Naugaon

Dunda

Garhwara, Dyuna, Bureda, Khumera, Bajasun,
Tyddl, Brdaru,, Nyaiasu, Hidgi, Narayan, Sitapur.

Pokhari, Bajii, Devar, Ukhhanda Khanni, Guniyala,
Mangdhala, Bisal, Devastan, Kungar, Tudali,
Kimoda, Rutala Raduva, Brchili, Burjhan, Pyala,
Rudlyam, Nota, Mohankhal, Chandra Nagar.

Kiroli, Gadora, Mayapur, Kamiyar, Sisen Mandal,
Sisounii, Anusuya, Havakoti, Parengna, Gopeswar,
Gangolgaon, Gwad, Samar, Paprdiyana Rouli,
Devar, Bingrada Gyre, Tangsa, Domadi Krndri,
Pachher.

Ravigram, Parsai, Josimath, Pagndu Salud, Barosi,
Langsi.

Phakote, Sirkhad, Pindi, Mysore, Chamoigaon,
Duadhar.

Voul, Jadipani, Dungli, Sangaon, Kharet, Koye
Vyolangi, Ujagron, Vikhone, Lengragh.

Lursyagaon, Tyonkar, Gharda, Buvana,
Kotimargaon, Dhaniya, Pakikhunji, Uddana, Gormi,
Nakhet, Dohli, Padiyargaon, Pyali, Bhakhadr Tehari.

Talalgaon, Nagjala, Sudiyaragaon Budiyalgaon,
Riyudi, Vaya, Nouri Kumola, Kurant, Puneli.

Kafanoula, Himroul, Gyre, TollyukaDarasyu, Liyan,
Lawami, Palka, Dhari, Bhartiya, Kwadi, Bhatiya.
Krishn, Tunika Vigasy.

Pachhdi, Majhagaon, Chinangaon, Bayaigaon,
Nyatidhamari, Santangaon, Bayar Agaon,
Majhajoid, Palone

Settiement of Death Claims Cases in (a) whetherthe cases of claims arising

Punjab National Bank

out of the death of employees of Punjab
National Bank are not settled expeditiously;

3605. SHRIM.V.CHANDRASEKHARA
MURTHY: Will the Minister of FINANCE be (b) I so, the reasons therefore andthe

pleased 1o state:

detalls of representations received by the
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head office of the Bank during the pasttwo
months; and

(c) The action taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Punjab National Bank
has reportedthatithas aschemeforpayment
of ex-gratia amount in the cases of all
employees, who die while in service andthat
such claim cases are settled expeditiously.
The bank has reported that ail the 24 claims
recaived by the Head Office of the Bank
duringthe lasttwo months havebeen settled.

(c) Inview of the reply to parts (a) & (b)
above, nofurtheraction appears necessary.

Procurement of Newsprint

3606. SHRI SHRAVAN KUMAR
PATEL: Willthe Minister of COMMERCE be
pleased to state:

(a) whether the State Trading
Corporation has succeeded in procuring
newsprintfromintemational market including
the US at prices 24 to 40 percent below the
lowest rate of procurement last year;

(b) if so, the efforts made in this regard;
and

(c) the comparative rates at which
different types of newsprints are being
procured under various agreements signed
this year and those during the past two
years?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). Ascompared
with the lowest CIF price at which negsprint
was purchased during 1990-91, STC has
succeeded in procuring newsprint during
October 1991 at prices lower by about 12%
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(Standard) and about 14% (Glazed)interms
of US$ CIF price by making the purchases
in a phased manner.

(c) Average CIF cost of purchases
made by STC from GCA in Rs. PMT for the
years 1989-90, 1990-91 and 1991-92 is
given below:-

Year Standard Glazed
1989-90 10,559 13,268
1990-91 10,909 14,949
1991-92 12,744 17,440
(Apr-May "91)

(CIF pre-devaluation dollar rupse rates)

(CIF prices are based on the exchange
rates on the dates of contracting).,

Jahangir Nazarana Coin

3607. SHRI MOHAN SINGH: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government have
taken any action to retrive the famous
Jahangir Nazarana Coin weighing about
eleven Kilogram of gold against which Prince
Mukaram Jah, the successor of the late
Nizam Vi, took a loan from the indo-Buez
Bank, Geneva;

(b) whether the Government have
investigated the matter to ascertain as to
how it was taken out of the country,

(c) whether it was a violation of the
Foreign Exchange Regulation Act,1973; and

(d) it so, the action taken inthe matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The Jahangir Nazarana Coin,
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an antiquity, was putto auction inGenevaon
November 9, 1987 but could not eventually
be sold as the highest bids were less than
the reservedprice. Embassy of india, Berne
(Switzerland) is in touch with concemed
Swiss Department viz. Federal Department
of Justice & Police to find out as to whatcan

be done to retrieve the coin;

(b) The coin is reported to have been
taken out of the country in a clandestine
manner;

(c) and (d). The Central Bureau of
Investigation has registered a case under
Sections 120-B read with 380 and Section
25(1) of Antiquities and Art Treasures Act,
1972 read with Section 3 of the said Actand
undar Section 380 IPC. Central Bureau of
Investigation has not come to final finding in
the case.

[Transiation]
Widening of Outer Ring Road

3608. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whetherthe work towidenthe Outer
Ring Roadin Delhiisgoing onforthe lastone

year; and

(b) i so, the reasons for delay in
completing the work and the time by which
it is likely to be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b).
Constitutionally, Govt. of Indiais responsible
for development and maintenance of roads

, declared as National Highways only. AN
roads/bridges, otherthan National Highways,
are essentially the responsibility of the State
Govts/Union Territories concemed. The road
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in question is a State road and Delhi
Administration is the executing agency.
According toinformation received fromthem,
except for the portion of Outer Ring Road
from Road-Over-Bridge N0.22 to Nehru
Place, widening of Outer Ring Road is
complete. However bituminous work on the
widened portion is in progress which is likely
to be completed by June, 1991. As regards
widening of the portion from road-Over-
Bridge No.22 to Nehru Place, the work is yet
to be sanctioned. It is likely to be completed
within 1 1/2 years from the date of sanction.

Memorandum From Weavers of
Handloom Silk Cloth industry

Kancheepuram
[English)

3609. SHRIMAT!I SUSEELA
GOPALAN: Will the Minister of TEXTILES
be pleased to state:

(a) whether the Government have
received a memorandum from
representatives of weavers engaged in the
handloom silk cloth industry in

Kancheepuram Tamil Nadu;
(b) if so, the details thereof; and

(c) the steps taken or proposed to be
taken by the Govemment thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLQT): (a) Yes Sir.

(b) The main request of the silk
handioomweavers of Kancheepuram, Tamil
Nadu is thatthe Govt. may import raw sik to
meet shortage and check its prices.

(c) A proposal to import 200 tonnes of
raw silk is under consideration of
Government.
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Import of Milk Products

3610. SHRI NAWAL KISHORE RAL:

Wilithe Ministerof COMMERCE bapleased
to state: .

(a) whether milk products were imported
during 1988-89, 1989-90 and 1990-91;

(b) if so, the quantity and value of milk
products imported during these years, year-
wise;

(c) whether some of the imported milk
products were also exported;

(d) if so, the details thereof and the
reasons therefor;

(e) whether there is any proposal to
import milk products during the current year,;
and

() if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir.

(b) The details of quantity and value of
milk products imported during 1988-89,
1989-90 and 1990-91 are given below:

Year ‘Quantity Value
(000’ Tonnes) (Rs. Crores)
1988-89 33.1 77.23
1989-90 13.1 56.83
1990-91 1.1 3.66
(¢) No, Sir.

(d) Does not arise.

(e) Thereis no proposalforcommercial

Whitten Answers 70

import of milk products during the current
year.

(f) Does not arise.

Bank Loans to Small Scale Industries
in Orissa

3611. SHRI K. PRADHANI: Will the
Minister of FINANCE be pleased to state:

(a) the number of loan applications
from Small Scale Industries made to the
State Bank of India and other nationalised
banks in Orissa during the last one yearand
the amount of loans sanctioned thereon;

(b) whether these banks are not
providing loans to Small Scale Industries in
time and many industries have become
sick;

(c) if so, the reasons therefor; and

(d) the action proposed to be taken by
the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) State Bank of india has reported
that during the year 1990-91, it has granted
laons/loan enhancements aggregating to
Rs. 28 crores to 953 SS! units in Orissa, in
addition to loans worth Rs. 2.97 crores to
2117 small scale industrial units set up
under the poverty alieviatior schemes.
Further, loans aggregating to Rs. 11.35
crores have been granted to SSI units by
other nationalised banks in Orissa including
loans underthe poverty alleviation schemes.

(b) Itis not a fact that these banks are
typically not providing loans to small scale
industries in time in Orissa, leading to their
sickness.

(c) and (d). Do not arise.
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Admissions in Sainik Schools

3612. SHRI B. DEVARAJAN: Wil the
Minister of DEFENCE be pleased to state:

(a) whether there is any proposal to
make admissionto Class IX in Sainik Schools
to the boys after passing Eighth Class
examinations to attract more talent for a
career in Armed Forces;

(b) if so, when the proposal is likely to
be implemented and if not, the reasons
therefore;

(c) whether the Government propose
to give more chances to the candidates
appearing in Sainik School admission tests;
and

(d) if not, the reasons therefore?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). The
academic Study Group constituted by the
Government of India has recommended
inter-alia, thatin Sainik Schools, there shoukd
be a system of multiple entry points to
certain Classes. This recommendation is
under the consideration of the Ministry of
Defence.

(c) No, Sir.

(d) Anincreaseinthe numberofchances
available to the candidates for admission to
Sainik Schools will correspondingly reduce
the number of chances available to themfor
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Refinance Assistance by NABARD to
Madhya Pradesh

3613. KUMARI VIMLA VERMA: Wil
the Minister of FINANCE be pleased to
state:

(a) the amount of refinance assistance
provided bythe National Bank for Agriculture
andRural Development (NABARD) to various
commercial, Cooperative and regional rural
banks in Madhya Pradesh during each of
the last three years;

(b) the credit limits provided to the
Regional Rural Banks in the State and their
percentage of utilisation;

(c) the percentage of the above
refinance assistance which was utilised for
the benefit of the most backward and poor
tribal areas in the State through the banks
and other co-operative institutions;

(d) whetherany appraisal of the benefits
percolating from Its assistance to the poor
tribal has been made by the NABARD; and

(e) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The amount of refinance
assistance provided by the National Bank
for Agriculture and Rural Development
(NABARD) in Madhya Pradesh under
schematic lending during the lastthree years

the NDA Entranca Examination. is as under:
(Rs. in lakhs)
1988-89 1989-90 1990-91
(July-March) (April- {April-
March) March)
Commercial Banks 4003 4326 7135
Regional Rural Banks 2172 2590 2172
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(Rs. in lakhs)
1988-89 1989-90 1990-91
(July-March) (April- (April-
March) March)
Land Development Banks 2280 3911 3358
State Cooperat've Banks 688 1082 866
Total 9,123 11,889 13,531

(b) The credit limits provided by
NABARD to the Regional RuralBanks inthe
State of Madhya Pradesh and their

percentage of utilisation for the last three
cooperative years 1988-89, 1989-90 and
1990-91 are indicated below:

(Rs. in lakhs)
Cooperative Amount of Amount of Percentage of
Year : limit sanction drawals utilisation
1988-89 1560 27 785.29 50.32
1989-90 1567.27 654.78 41.78
1990-91 1439.60 742.93 51.61

(c) The data reporting system of
NABARD does not generats information
about the break up of their refinance
assistance population/area category-wise

(d) and (). NABARD has reported that
they have not conducted any special study
in the matter.

Talks with Pakistan on Growing
Menace of Narcotics Smuggling

3614. SHRI ARJUN CHARAN SETHL:
Wil the Minister of FINANCE be pleased to
state:

(a) whethertheissue of growing menace
of narcotics across the border has recently
been discussed with the Pakistan
Government;

(b) it so, the-outcome of tha discussions
heid; and

(c) the measures agreed to by both the
Government to check smuggling of
narcotics?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Yes, Sir.

(b) and (c). Detailed discussions were
heid in Islamabad on 30th and 31st July
1991 between drug enforcement officers of
India and Pakistan for exchange of
intelligence onllicit drug traffickers operating
across the borders, and for bilateal
cooperation in the investigation of drug
trafficking cases having ramifications inboth
the countries. Since a very large proportion
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of Heroin and Hashish seized in India are
smuggled from, or transited through,
Pakistan into India, such exchanges on
specific criminal cases and criminals, at
professional level, are expectedtobe helpful
ior drug law enforcement in either country.
it hasbeen agreed that direct and expeditious
transmission of information and intelligence
on drug smuggling should be carried out by
designated officers in either country over
mail and telecommunication, and that the
two teams would hold the next meeting in
Delhi in February, 1992 to review the

arrangements.

Export by Export Oriented Units
3615. SHRI ASHOK ANANDRAO
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DESHMUKH: Will the Minister of
COMMERCE be pieased to state:

(a) the total value of exports made by
the 100 percent Export Oriented Units in
rupees during each of the last three years;
and

(b) the performance of the 100 percent
Export Oriented Units and Export Processing
Zones against the targets during the same

period?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). A statement
is attached.

{Rs. in crcres)

Year Target Exports

EPZ EQuU EPZ EQU
1988-89 428.50 Not fixed 516.52 461
1989-90 605.00 732.08 605
1990-91 850.00 982.72 527 .
(Prov.)
Total 1883.50 2231.72 1593
Indo-Tanzanian Joint Venture Projects (d) the stepstaken in this regardtofar?

3616. SHRIGOPINATH GAJAPATHI:
Willthe Minister of COMMERCE be pleased
0 state:

(a) whether the Govemment propose
to set up some joint venture projects in
collaboration with Tanzania;

(b) i so, the details thereof;

(c) when these projects are likely to be
faunched; and

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) No, Sir.

(b) to (d). Does not arise.
Growth Rate
[ Translation)

3617. SHRI DEVENDRA PRASAD
YADAV: Wil the Minister of FINANCE be
pleased to state:
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(a) whether the growth rate of the
country is likely to decline due to repayment
of loans and shortage of foreign exchange;

(b) if so, the details thereof; and

(c) the estimated trade deficit for 1991-
92 and the extent of internal and external
borrowing including interest outstanding at

present?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) and (b). The
impact of repayment of loans on the growth
rate of the country is expected tobe marginal
because borrowing is bieng kept under short
limit. The foreign exchange shortage couid
have an adverse effect upon growth if it is
not alleviated by measures to strengthen
export performance. However government
propose to tackle the foreign exchange
shortage by a vigorous export drive so the
our growth targets are not jeopardized.

(c) The trade deficit during 1991-92
would depend on our export performance
and the level of imports we can maintain
keeping in view ourforeign exchargereserve
position. However, it is expectedthat current
year's trade deficit would be lowercompared
to the last year's trade deficit at Rs. 15,142
crores. The extent of internal and external
borrowing including interest payments as
estimated for 1991-92 is as follows:

(Rs. crores)
Net borrowing  Interest
payments
internal 38,545 24,770
Extemal 4224 2702

Includes extemnal assistance on both
Government and non-Government
accounts.

Written Answers 78
Foreign Banks

[English}

3618. SHRI SYED SHAHABUDDIN:
Wil the Minister of FINANCE be pleased to
state:

(a) the names of foreign banks and the
number of their branches in India as on April
1, 1991;

(b) whether the Inter-annual rise in
deposits, credit and profit bank-wise, of the
foreign banks is higher than the national
banks;

(c) i so, the actual inter-annual rise in
deposits, credit and profit by the foreign
banks, bank-wise, during each of the last
three years;

(d) whether be foreign banks are
engaging themselves in the sale and
purchase of stocks in the stock market,

(e) whether the Governmant propose
to regulate the stock exchange activity of
these banks;

(f) if so, the details thereof; and

(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a)The names of the foreign banks
and the number of their branches in india
are given in the attached Statement-|

(b) Yes, Sir.

(c) The details of deposits, advances
and net profits of the foreign banks for the
financial years ended March, 1989, 1990
and 1991 aregiven inthe aitached Statment-
i :
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(d) to (g). Reserve Bank of India have
reported that they have no information as to
whether foreign banks are engaging
themselves in the sale and purchase of

stocks in the stock exchanges on theirown  exchanges.
account. However, these banks have been
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providing portfolio management services to
their clients and on behalf of their portfolio

clients, these banks have been engaging in
sale and purchase of stocks in the stock

STATEMENT-
List of Foreign Banks Operating in India
Name of the Bank No. of Branches

1. American Express Bank Ltd. 3

2. Aigemene Bank Netheriand N.V. 3
‘3. Abu Dhabi Commercial Bank Ltd. 1

4 AnzGrindiays Bank 56

5.  Bank of America NT and SA 4

6.  British Bank of the Middle East 1

7. Bankof Tokyo Ltd. 3

8.  Banque National De Paris 5

9. Bank of Oman Ltd. 1
10.  Banque Indo Suez 1
11.  Bank of Credit and Commercial

international (Overseas) Ltd. 1

12.  Bank of Nova Scotia 1
13.  Bank of Bahrain and Kuwait B.S.C. 1
14.  CitiBank N.A 6
15.  Credit LYGNNAIS 1
16.  Duetsche Bank 2
17.  Hongkong and Shanghal Banking Corporation Lid. .20
18. - The Mitsul Talyo Kose Bank L1d. 1
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Name of the Bank No. of Branches
19. © Oman International Bank S.A.O. 1
20. Societe General 1
21. “Standard Chartered Bank 24
22. Sonali Bank 1
23.  Banwa Bank Ltd. 1
24. Barclays Bank PLC 1
Total 140

* Operations suspended w.e.f. 6.7.1991
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[ Translation)

Criteria For Acquisition of Land in
Cantonment Areas

3619. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of DEFENCE
be pleased to state:

(a) the critieria for acquistion of land in
cantonment areas in possession of
individuals/ex-servicement for defence

purposes;

(b) whether any relaxation is given in
these criteria in certain cases; and

(c) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) The Government
acquire land underthe Land Acquisition Act,
when itis needed orisiikelyto be neededfor
any public purpose. There is no separate
criteria for the acquistion of land, in
Cantonment areas, which is in the
possession of ex-servicemen or other
categories of owners.

(b) and (c). Do not arise.
[English}
Trade Fair in Delhi

3620. SHRI V. KRISHNA RAO: Willthe
Minister of COMMERCE be pleasedtostate:

(a) whetherthe international Trade Fair
held in New Delhi recently had a grand
success;

(b) if so, the salient features thereof;

(c) whether the Government propose
to extend the period of such trade fairs to
more than a month instead of just one ortwo
weoks;
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(d) if so, the details thereof;

(e) whether the Government have
received any requests from the State
Governments to hold the trade fairs in their
respective States; and

(f) if so, the reaction of the Union
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b). The
India International Trade Fair was
successfully organised from November 14-
24 '91 and had following salient features:-

1. Participation by 17 foreign
countries at national level and by 7
countries at company level.

2. Participation by 27 States/Union
Territoris, 7 Central Ministries and
15 Public Sector Undertakings, 327
companies. In all about 3000
companies participated in various
Pavilions and State Pavilions.

3. Specialdisplayonfollowingdiverse

sectors:-

i. Agriculture  machinery,
Equipment and technology.

ii. Petrochemical, Chemicals &
Fertilizer machinery
equipment and technology.

iil. Chemical Inputs for
Agriculture.

iv. Good Living.

v. Health & Fitness.
vi. Toys.

vii. Building materials and
Technology.



93  Written Answers AGRAHYANA 22, 1913 (SAKA)

viii. Energy Conservation.

ix. Watches & Clocks.
x. Graphics & Designs.
(c) No, Sir.
(d) Does not arise.

(e)and (f). TFAl has received arequest
fromthe Kamataka Government to organise
International Silk Fair at Bangalore and the
details are being worked out by TFAI.

Promotion Avenues In Banking Sector

3621. SHRI MADAN LAL KHURANA:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Supreme Court has
given a ruling tha a person is recruited not
just for a job but for a whole career and one
must be given an opportunity to advance;

(b) if so, the steps taken to grant an
opportunity to employees in banking sector
to advance at a fixed interval of time; and

(c) # not, the reasons thereof?

THE MINISTER OF STATE IN THE
INISTRY OF FINANCE (SHRI DALBIR
INGH): (a) Yes, Sir. The Hon’ble Supreme

unt had delivered a judgement to this
ftect in the Civil Appeal No. 3967 of 1987
uncil of Scientific and Industrial Research
nd another Vs, KGS Bhatt and Another).

(®) and (¢). Indian Bank Association
reportedthat promotions in Public Sector
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cadre and within officers’ cadre are made in
accordance with the promotion policy/
Service Regulations. Generally a clerical
employes is eiigible to be considered for
promotion to Junior Management Scale in
the officers’ cadre after a service of about 2
to 5 years under meritchannel 1 and6to 10
years under seniority channel. Minimum
number of years of service for eligibility for
promotion from Junior Management Grade
Scale Ito Top Management Grade Scale Vil
has been laid down under the Tespective
Service Regulations of the Public Sector
Banks.

Outstanding Income-Tax in Kerala

3622. SHRI T.J. ANJALOSE: Will the
Minister of FINANCE be pleased to state:

(a) whether income tax worth lakhs of
rupees is pending realisation against a
number of companies, firms, traders and
industrialists as well as some individuals in
Kerala;

(b) if so, the details of such companies,
individuals and other and the amount due
from each of them; and

(c) the steps taken to recover these
dues?

THE MINISTER OF STATE IN THE_
MINISTRY OF FINANCE (SHRI*
RAMESHWAR THAKUR): (a) Yes, Sir.

(b) As on 30th September, 1991 there
were 940 cases of companies, firms,
individuals, etc. in the State of Kerala in
which income-tax demand of more than Rs.
one lakh in each case was outstanding. The

nks from clerical cadre to the officers details of these cases are as under :-
Number Income-tax demand out-
standing as on 30.9.1991
. (Rs. in Crores)
. Companies 119 22.23
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Number Income-tax demand out-
standing as on 30.9.1991
(Rs. in Crores)
il.  Individuals and other 821 52.44
non-company assesses.
Total 940 74.67
In view of large number of these cases, pleased to state:

itis not practicable to collect and indicate the
amount of demand outstanding in each
individual case. lf Hon’ble Member wants
information about any particular case the
same can be collected and furnished.

(c) Apart from the action permissible
underthe Income-tax lawforthe recovery of
tax dues, suitable administrative steps are
continuouslytakentoreducethetax arrears.
Legal actionsinclude evy of penalty for non-
payment, issue of gamishee ordersto attach
bank accounts, debts etc. drawing up of tax
recovery statements by Tax Recovery
Officers enabling themto effect recovery by
attachment/sale of assets, appointment of
receiver for managing defaulter's property,
arrest of defaulters, etc; in appropriate cases.
Administratively, Action Plan targets have
been fixed for reduction of outstanding
demands and the progress of recovery is
monitored at various levels. In cases where
bigger demands are outstanding, the
Assessing Officers are required to send
dossier reports indicating the progress in
the recovery of taxes and these reports are
reviewed at the level of Commissioner of
Income-tax and above. Since a large part of
the demand s disputed in appeals efc. steps
have also beentakenforexpeditious disposal

of appeals.
irregularities in D.G.S. & D.

3623. SHRIRAMESHWARPATIDAR
SHR! SIMON MARANDI

Will the Minister of COMMERCE be

(a) whether several instances of
irregularities committed by the Directorate
General of Supplies and Disposals (DGS&D)
as reported in the Press from time to time
during the last two years have come to the
notice of the Government;

(b) if so, the details thereof;

(c) whether any enquiry has been
conducted by the C.B.L. in this regard;

(d) it so, the details and the outcome
thereof; and

(e) the steps proposed to be taken by
the Governmenttocheckthe iregularities in
the functioning of DGS&D?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b).
Reports in some newspapers relating to de-
registration of drug firms have come to the
notice of the Government. The matter was
duly investigated but no irregularities were
found.

(c) Government did not consider it
necessary for ordering any enquiry by the
CBL.

(d) and (e). Does not arise.

Inflow of NRI Funds
3624. SHRI SUSHIL CHANDRA

VARMA: Wil the Minister of FINANCE be
pleased to state:
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(a) the NRI funds which have flowed
into the country since July, 1991 by way of
investments in industry and trade (including
investments in different securities etc.) bank
deposits, purchase of bonds and cash
remittances, separately:

(b) whether the Reserve Bank of india
is faced with the problem of handling the
enormous flow of such funds;

(c) whether any policy decisions have
been taken by the Government in this
regards; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) A statement
is laid on the Table of the House.

(b) The Reserve Bank of India did not
face any problem.

(c) and (d). Question does not arise, In
view of (b).

STATEMENT

I. The details regarding figures of approval in principle granted by Reserve bank of India
for NRI investment during the period 30.7.91 to 31.10.91 are given below -

1. Direct Investment in shares/
debentures
a. Repatnation basis

40% Scheme
74% Scheme
b. Non-repatriation basis

it Portfoho Investment scheme

a. Repatriation basis
b. Non-repatriation basis

ii.  Deposits in Indian Companies

a. Repatriation basis
b. Non-repatriation basis

(Rs. in crores)

48.92

1.46

0.21
0.05

0.04
0.53

* Some of the banks are yet to report the data

Il. The balance held in NRE/FCNR accounts with authorised dealers for the penod July

P91 to October 1991 are as under:-
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Rubber Cultivation

3625. SHRI SARAT CHANDRA
PATTANAYAK: Will the Minister of
COMMERCE be pleased to state:

(a) whether the Government propose
to expa nd the rubber cultivation during the
Eighth Five Year Plan period; and

(b) if so, the proposed target thereof
andthe names of the States identified forthe
purpose?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a)and (b). Yes, Sir. The
targetforthe expansion of rubbercultivation,
during the Eighth Five Year Plan, has been
proposed as 80,000 hectares covering
kerala, Tamil Nadu, Karnataka, Assam,
Meghalaya, Nagaland, Mizoram, Manipur,
Arunachal Pradesh, Orissa, West Bengal,
Madhya Pradesh (Bastar District), Andaman
and Nicobar Islands, Goa and Maharashtra
(Konkan District).

Loans to Registered Companies

3626. SHRI M. KRISHNASWAMY
SHRI SANTOSH KUMAR
GANGWAR
SHRI MARUTYUNJAYA
NAYAK

Will the Minister of MINISTER OF
FINANCE be pleased to state:

(a) the number of registered companies
which have been advanced loans of more
than one crore of rupees by the banks/
financial institutions during the last three
years;

(b) whether these companies are

repaying the interest and. principal amount
regularly;
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(c) the number of companies which
have defaulted in repayment of loans; and

(d) the steps taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a)to (c). The number of registered
companies which have been advancedloans
of more than Rs. 1 crore by various financial
institutions and those which have defaulted
in repayment of loans during the last three
years are as follows:

As on 31st March, 1991

No. of No. of
Registered Companies
Companies in default
IFCI 840 98
IDBI 1348 42
ICICI 707 8
Exim Bank 40 Nil
IRBI 93 28

The Reserve Bank of India (RBI) has
reported that it does not compile such
information in respect of banks. However, it
hasreportedthatthere were 1227 borrowers
for the year ending March, 1990 and 1351
borrowers for the year ending March, 1991
with working capitallimits of Rs. 5crores and
above and term loan of Rs. 2 crores and
above from the banking system.

(d) Normally, the recovery of dues by
the financial institutions is a continuous
process, made In accordance withcontracted
recovery schedules. In respect of cases
wherethe recoveries are considered remote,
civil suits are also filed under relevant laws
for recovery of dues through the sale of
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morgaged assets and taking appropriate
necessary legal action against the
guarantows, if any. The cases of concems
which fall underthe jurisdiction of the Board
for Financial Reconstruction forameliorative
measures as per provisions of the Sick
Industrial Companies (Special Provisions)
Act, 1985 are referred to them for the
formulation anc promulgation of appropriate
revival or rehabilitation schemes.

[Translation)

Carpet Weaving Training
Centres in U.P.

3627. SHRI HARIKEWAL PRASAD:
Will the Minister of TEXTILES be pleased to
state:

(a) the number of carpet weaving
training centres in Uttar Pradesh at present;

(b) the number of such training centres
closed during the last three years and the
reasons therefor;

(c) whether the Government propose
to set up some new carpet weaving training
centres in the State;

{d) if so, the locations of these proposed
centres and the time by which these are
likely to be set up; and

(e) the number of persons trained in
carpet weaving during the last three years
and the loans/grants given to them under
the self employment scheme?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) A statement-1 1s attached.

(b) 32 training centres have been
transferred from Uttar Pradesh to other
States during the last three years due to
near saturation in the training programme in
Uttar Pradesh.
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(c) No, Sir.
(d) Does not arise.
(e) A statement |l is attached.
STATEMENT-
The number of carpet weaving training

centres in Uttar Pradesh at present is as
follows:-

i. Primary Training Centres 92

ii. Advanced Training Centres 60

iii. Washing and Finishing Training
Centres 4
Total 156

STATEMENT-1I

(e) Thetotal numberof trainees trained
duning the last three years in Uttar Pradesh
is as follows:-

Year No. of trainees trained
1988-89 3231
1989-90 2658
1990-91 2712

Information regarding loans/grants
provided to persons trained in these carpet
weaving training centres under the self
employment scheme is not separately
available.

[English]
AIR Base for Navy at Karwar
3628. SHRIR. JEEVARATHINAM: Will

the Minister of DEFENCE be pleased to
state:
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(a) the progress in regard to construction
of an air-base for navy at Karwar;

{(b) the time by which the work is likely
to be completed;

(c) whether any compensation has
been given to the people whose lands have
been taken over for this purpose;

(d) if so, the total amount of
compensation paid to them;

(e) whether jobs have also been
provided to the affected persons; and

(f) it so, the details thereof?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (f). There is
presently no proposal to set up an air base
for the Navy at Karwar. However, the
requirement of a Naval air station has been
included in the Master Plan for the
development of the proposed Naval Base at
Karwar. According to the Plan the work on
the Naval Awr Station is to be taken up in the
third phase of the Project. This will be
considered in due course, subject to review
of actual requirements then obtaining,
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availability of resources and other related

aspects.

Opening of Branch Office of LIC in
Kerala

3629. SHRIKODIKKUNNIL SURESH:
Will the Minister of FINANCE be pleased to
state:

(a) the total number of Life Insurance
Corporation Branch Offices functioning in
various parts of Kerala at present; and

(b) thedetails of new LIC branch offices
proposed to be opened in Kerala during
1991-92 and 1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGHj: (a) As on date, 73 Branch Offices
of Life Insurance Corporation of india are
functioning in various parts of Kerala.

(b) During 1991-92 five Branch Offices
of Life Insurance Corporation of India were
proposed 1o be opened in Kerala, which
have been opened and have started
functioning. The detailsthereof are as under:-

Name of the Branch Division District
Trichur-1i Ernakulam Trichur
Emakulam City Ernakulam Ernakulam
Ramanattukara Kozhikode Malappuram &

Part of Kozhikode
Tiruvananthapuram Trivandrum Tiruvananthapuram
City Branch V
Kottayam (CAB) Trivandrum Kottayaam
The plans for opening of new Branch  1992-33 have not yet been finalised.

Offices of the Corporation during the year
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Effect of Fiscal and Monertary Policies

3630. SHRI R. DHANUSKODI
ATHITHAN: Will the Minister of FINANCE
be please to state:

(a) whether the fiscal and monetary
policies introduced recently are yielding the
desired effect;

(b) whether there is curtailment in
autonomy and freedom in the working of
R.B.l. which impedes attainment of the
desired resuits with the introduction of fiscal
and monetary policies; and

(c)itso, the action proposedtobe taken
by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Monetary and
fiscal plicy adjustments adopted so far seek
to support the various macro-economic
stabilisation polici and structural reformis
initiated by the Government in the recent
period. Alithese res are expectedtoincrease
efficiency and productivity and provide a
solid fondation for higher industrial and
overall growth. Though it is rather early to
assess the full impact of this package of
measures, foreign exchange reserves
(excluding Gold and SDR) have already
shown improvement in recent weeks rising
to Rs. 7242 crores as on December 3, 1991.

(b) and (c). There is an active
consultation the Central Government and
the Reserve Bank of India in the formulation
of monetary and fiscal policies.

Loans to Farmers in Gujarat

3631. SHRICHANDRESHPATEL: Will
the Minister of FINANE be pleased to state:

(a) the amount of loans advanced to
farmers bythe scheduledbanks inJamnaqar,
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Rajkot and Bhavnagar districts of Gujarat
during each of the last three years and 1991
upto October 31; and .

(b) the amount of loans recovered frm
them dumg the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). Information is being
collected and will be laid on the Table of the
House to the extent possible.

Nomination of Cs/STs as Members in
Stock Exchanges

3632. SHRI G.M.C. BALAYOGI: Will
the Minister of FINANCE be pleased to
state:

(a) the number of persons nominated
by the, Gonment as members of Stock
Exchanges;

() whether the Government propose to
nominates SCs/STs as members of Stock
Exchanges;’

(c) i so, the details and
(d) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF (SHRI RAMESHWAR
THAKURY): (a) Govemment do nominate
Members of Stock Exchanges. Selection
and admission of members of Stock
Exchanges

(b) to (d). Do not a;ise in view of reply to
(a) above.

Fake currency Scandal in Alwar
Branch of Bank of Baroda

[Translation]
3633. SHRI SHIV SHARAN VERMA
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Wil the Minister of FINANCE be pleased to
state:

(a) whether two foreigners posing as
Kenyan citizen have absconded aftertaking
Indian Currency against the fake Dollars
from the Alwar branch of Bank of Baroda;

(b) if so, whether any inquiry has been
conducted in this regard; and

(c) if so, the action taken against the
concerned officers?

THE MINISTER OF STATE IN ITHE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). Bank of Baroda has
reported posing as Kenyan citizens visited
its Alwarbranch on 4th an 7th October, 1991
and exchanged currency notes amounting
toUS § 1700, equivalentto Rs. 43,350/-.On
presentation of the currency notes by Alwar
branch for re-imbursement to the bank's
Overseas branch had lodged had FIR with
the local Police on 23rd October, 1991.

[English)

Filling up of Vacant Posts Iin
Nationalised Banks

3634. DR. ASIMBALA: Willthe Minister
of FINANCE be piease to State number of
posts in the nationalised banks which have
been filled up by different categories during
1990 and 1991 tili 31 October, 1991 andthe
posts still lying vacant, state-wise and bank-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): information 1s being collected and
will be laid on the Table of the House.

Closed and Sick Textile Mills in
Bombay

3635. SHRI RAM KAPSE: Will the
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Minister of TEXTILES be pleased to state:

(a) whether the Government have
received amemorandumfromthe Rashtriya
Mill Mazdoor Sangh regarding the problems
of closed and sick textile mills in Bombay;
and

(b) if so, the steps taken by the
government to find a solution to their
problems and take over the sick mills?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir.

(b) Government has set up a Nodal
Agency to evolve and implement packages
for the revival of closed/sick textile mills
foundtobe viable. Government has also set
up a Boayd for Industrial and Financial
Reconstruction(BIFR) to determine and
enforce the preventive, ameliorative and
remedial measures for the revival of sick
industrial units. Taking over by Government
of nationalisation of sick units does not
provide a solution to sick industries.

Trade Protocol with USSR

3636. SHRI MUKUL BALKRISHNA
WASNIK: Will the Minister of COMMERCE
be pleased to state:

(a) whether the trade protocol for 1992
between India and the Soviet Union has
been delayed;

(b) if so, the reasons therefor; and

(c) the targets and achievements of the
trade protocolfor 1991 as on November 10,
19917

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). The annual
Indo-Soviet Trade Protocols are usually
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finalised towards the end of preceding
calendar year. The restructuring of the
economy and the foreign trade
responsibilities between the Union and the
Republics of the Soviet Union has made the
internal situation in the USSR fluid and
uncertain. Efforts are, however, being made
tofinalisethe 1992trade protocolas soon as
possible.

(c) The latest statistics indicating Indo-
Soviet trade in 1991 as against the trade
plan provisions are summarised below:-

(Rs. in Millinn)

Trade Plan Actuals

Provisions (Jan-September ‘ 91°)
Exports 50810 28494
Imports 43300 18454

The DGCI&S provisional data is
available only for the period Jan-
September'd1. As such the trade figures as
on 10th November, 1991 are not yet
available

European Community Investments

3637. SHRI R. SURENDER REDDY:
Will the Minister of FINANCE be pleased to
state:

(a) whether India and the European
Ecanomic Community countries have signed
an agreement for paving way towards
promoting European Community
investments in the country;

(b) it so, the main features of the
agreement; and

(c) the time by which the agreement is
likely to be implemented?

THE MINISTER OF STATE IN THE
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MINISTRY OF FINANCE (SHR!
RAMESHWAR THAKURY): (a) to (c). Export
import Bank, Industrial Credit and investment
Corporation of India and Industrial
Development Bank of Indiaeach have signed
framework agreements with the European
Community underthe European Community
International Investment partners Financial
Institutions Scheme. Under these
agreements European Community
Investment in Joint Ventures in India will be
channelised through these 3 financial
institutions. These investments willbe mainly
in the small scale and medium scale sector.

Seniority to Ex-service Officers In
Natlonalised Banks

3638. SHRIK.V. THANGKA BALU:
SHRI PRAKASH V. PATIL:

Willthe Minister of FINANCE bepleased
to state:

(a) whether the Gevernment have
received numetous representations
regarding grant of seniority to Ex-Service
Officers working in nationalised banks;

(b) if so, the details thereof;

(c)whetherthe Government proposeto
extend seniority benefits to such Ex-Service
Officers;

(d) if so, the steps taken in this regard
so far; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) to (e). Banking Division in the
Department of Economic Affairs, Ministry of
Finance had advised all the Public Sector
Banks and Financial Institutions. under its
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administrative control, to grant ante-dated
seniority and pay fixation benefits to other
eligible ex-ECOs/SSCOs re-employed with
themin terms of the provisions contained in
para 6 of the Department of Personnel &
Training notification No. /220/69-Estt (c),
dated 26th August, 1971. Alithe Banks have
extended such benefits to the eligible Ex-
ECOs/SSCOs. However, the question
whether such benefits to the eligible Ex-
ECOs/SSCOs re-employed in the State Bank
of India, should be in terms of para 6 (a) or
6 (b) of the said notification, is under
examination by the Department of Personnel
& Training.

[ Translation)
import of codeine Phosphate

3639.DR.LAXMINARAYAN PANDEY:
Will the Minister of FINANCE be pleased to
state:

(a) the quantity of Codeine Phosphate
imported annually andthe foreign exchange
invoived;

(b) the annual production of Codeine
Phosphate in the country;

(c) whetherthe requirement of Codeine
Phosphate can be met by indigenous
production; and

(d) if so, the reasons for importing
Codeine Phosphate?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (d). The
quantities of Codeine Phosphate imported
and manufactured in the country during the
last 5 years are as follows:
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Year  Quantity of Codeine Phosphate

(Imported in Kgs.) Manufactured in

the country
(in Kgs.)
1986-87 1000 4434
1987-88 4000 3500
1988-89 4000 5896
1989-90 9000 6716
1990-91 9000 7738

Codeine Phosphate is imported under
barter deal in exchange for opium; there is
no direct out-flow of foreign exchange.

Codeine Phosphate is manufactured
from opium in the country at the two
government Opium and Alkaloid Plants at
Neemuch and Ghazipur. Capacities of the
plants and their recovery efficiency of this
product are the limiting factors in meeting
the entire indigenous requirement of Codeine
Phosphate.

[English)
Laser Guided Technology In DRDO

3640. SHRI ANNA JOSHI: Will the
Minister of DEFENCE be pleased to state:

(a) whether the defence Research and
development Organisation has achieved a
breakthroughin LASERguided Technology;

(b) if so, the details thereof; and

(c) the names of other countries
possessing this technology?

THE MINISTER OF DEFENCE (SHRI
SHARAD POWER): (a) and (b). Defence
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Research and Development Organisation
has developed critical sub-system for laser
guidance namely laser designator and larer
seeker/guidance kits.

(c) As perthe published literature, USA.
USSR, UK. France, Sweden and Israel
possess this technology.

Declaration of Karwar port as
customs port

3641.SHRIMATIBASAVARAJESWARI
Will the Minister of FINANCE be pleased to
state:

(a) whether the government of
Karnataka has sent a proposal to the Union
Government for declaration of Karwar Port
as customs Port; and

(b) if so, the action taken by the Union
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) and (b).
Karwar Port in the State of Karnataka was
declared as a Customs Port on 19.5.1973.
Initially only selected commodities were
allowed for import and export through this
Port. A request was received from the
Karnataka GovemmentinJanuary, 1990for
allowing imports and exports of additional
commodities through Karwar port. This was
examined and a decision was takento allow
those commodities, as they were needed by
the trade and industry.

Cases Pending in Economic Defences
Court at Emakulam

3642. SHRIRAMESH CHENNITHALA:

Will the Minister of FINANCE be pleased to
state:

(a) the number of cases involving
économic offences pending inthe economic
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offences court at Ernakulam with year-wise
pendency;

(b) the actiontaken for speedy disposal
of these cases; and

(c)whetherthere is any proposedto set
up one more economic offences court at
Thiruvanathapuram to expedite the cases?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The number
of cases involving Incometax, centralexcise,
gold control and customs acts offences
pending in the Economic offences Court at
Ernakulam from 1986 to Nov. 91 are given
below:-

Year No. of Cases
pending

1986 39

1987 59

1988 100

1989 117

1990 192

1991 68

Upto Nov.

(b) Constant touch is maintained with .
the Government Counsels for speedy
disposal of the cases.

(c) There is no such proposal.

Financlal Assistance for Protecting
Traditional Handicrafts in Uttar
Pradesh

3643. SHRISURENDRA PAL PATHAK:
Willthe Minister of TEXTILES be pleasedto
state:
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(a) whether the Government of Uttar
Pradesh has sent any scheme to the Union
Government for providing financial
assistance to the carftsmen for protecting
the traditional handicrafts of Uttar Pradesh;

(b) if so, the details thereof;

(c) the date on which such a scheme
has been sent by the Government of Uttar
Pradesh;

(d) the reaction of the UnionGovernment
in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir. !

(b) A proposal has been received from
the Government of Uttar Pradesh for starting
a ‘'training centre for zan production in
Varanasi.

(c) 12th November, 1991.

(d) The U.P. Export Corporation has
been movedtoformulate of acomprehensive
scheme of training in zari production in
Varanasi for implementation with financial
assistance from the Development
Commissioner (Handicrafts).

Anti-Dumping Proceedings Against
Textile Exporters by EEC

3644. SHRIGURUDAS KAMAT:
SHRI MORESHWAR SAVE:

Will the Minister of COMMERCE be
pleased to state:

(a) whether European Economic
Community has accused India of dumping
textiles and has decided to initiate anti-
dumping proceedings against Indian
exporters of Polyester yarn;
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(b) if so, the reasons theretor;'and

(c) the effect it is likely to have on the
textile industry?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). Anti-dumping
proceedings are directed at the exporting
companies suspected for dumping their
goods. The Commission of the European
Communities initiated anti-dumping
proceedings in March, 1990 againstimports
into the EEC of certain polyster yarn
originating inthe Peoples Republic of China,
Republic of Korea, Taiwan, Indonesia, India
and Turkey. On 27 September, 1991 the
European Communities imposedprovisional
antidumping duties on import of certain
polyster yarn originating in Taiwan,
Indonesia, India, the Republic of China and
Turkey. In the case of India, the provisional
anti-dumping duty has been assessed for
each one of the 21 Indian exporting
companies, which varies from 12 percent to
11.8 percent.

The reasons given by the EC for the
imposition of anti:dumping duties are (i) the
dumped imports from the concerned
companies have caused material injury to
the EC industry; and (ii) that the concerned
companies were engaged in price cutting.

The anti-dumping duties are provisional
and not final.

[Translation)

Bridge on River at Kachala
Ghat in U.P.

3645. SHRICHINMAYANAND SWAMI:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether any proposal from the
Government of Uttar Pradesh to constructa
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bridge onthe riverflowing through the border
of Badaun district at Kachala Ghat is under
the consideration of the Union Government;
and

(b) if so, the reasons for the delay in
clearing the proposal?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No, Sr.

(b) Does not arise.
[English]

Treaty with U3 for Granting Market
Access to Export Labour-Intensive
Services

3646. SHRI SHRIBALLAV
PANIGARAHI: Will the Minister of
COMMERCE be pleased to state:

{a) whether the Government are
negotiating a treaty with US under the
multilateral General Agreement on Trade in
Servicesforgranting market accessto export
labour-intensive services;

(b) if so, the details thereof;

*(c) whether bilateral discussions are
likely to be held with European Economic
Community on the issue; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF 'COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (d). Inthe Uruguay
Round negotiations ontrade in services, itis
envisagedthat all participants will negotiate
among themselves on market acgess for
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various services sectors of interest to them.
The United States and the EEC are also
participating inthese negotiations. Indiahas
tabled a request for market access in
professional services, computer related
services, other business services, health
related and social services, tourism, travel
and leisure services, education services
and transport services by railway. In these
sectors India is seeking relaxation of
restrictions ori movement of natural persons
to enable Indian services operatorsto locate
certain categories of skilled personnel for
temporary residence in foreign markets for
a period of 3-5 years. The request list has
been addressed to all participants.

ltisenvisagedthat there will be bilateral
negotiations on market access among the
participates, including between India and
the United States and the European
Economic Community.

[ Transiation)
Cooperative Spinning Mills

3647. SHRIRAJVEER SINGH: Willthe
Minister of TEXTILES be pleased to state:

(a) the number of cooperative spinning
mills setupinthe country duringthe Seventh
Five Year Plan period; and

(b) their location, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTIES (SHRI ASHOK
GEHLOT): (a) During the Seventh Five Year
Plan period 29 cooperative spinning mills
were set up in the country

(b) As per the Statement attached.

- STATEMENT

States No. of Mills

Location

Andhra Pradesh 1

Vadugandia, Kurnool.
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States No. of Mills Location

Assam 1 Guwabhati.

Bihar 3 All the three in Patna.

Karnataka 1 Saundatti.

Kerala 2 Karamcode Quilon, Trichur.

Madhya Pradesh 1 Khargone

Maharashtra 8 Dhule (Two Mills), Malakpur,
Ichalkaranii,
Sakharkherda,Jalgaon,Madha,
Wardha.

Orissa 2 Kirei & Cuttac,.

Punjab 2 Sangrur & Jalandhar.

Rajasthan 1 Gangapur in Bhilwara.

Uttar Pradesh 7 Amroha, Bahen, Fatehpur,
Farukhabad,
Mau - Aaima,
Bahadurgan, Sitapur.

Total 29

[Enghsh] (b) it so, the details thereof including the

C.B.l. Enquiry against Officers of State
Bank of Indore

3648 SHRI RAM BADAN Will the
Minister of FINANCE be pleased o state

(a) whether the Centrai v cau of
Investigation has made enquires against
some officers of the various branches of the
State Bank of Indore during the last three
vears and the current year till date

objectionable documents/foreign goods
seized; and

(c) the action taken or proposed to be
taken by the Government against those
found guilty?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). Information is being
collected and will be laid on the Table of the
House.
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Construction of Bridge Across River
Nethravathi on National
Highway No. 48

3649. SHRIV. DHANANJAYA KUMAR:
Willthe Minister of SURFACE TRANSPORT
be pleased to refer to the reply given to
Unstarred Question No. 1402 on August 2,
1991 and state:

(a) whether the construction work of a
new two-lane bridge on National Highway
No. 48, across the river Nethravathi at
Panemanglore in Dakshina Kannada district
of Karanataka has started;

(b) f so, the estimated cost of the
project and the funds released during 1991-
92: and

(c) the steps taken to expedfte the
construction work?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No, Sir.

(b) and (c). The estimated cost for the
construction of the bridge and its approaches
is Rs. 981.23 lakhs. The funds required for
the work during 1991-92 would be released
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to the State Government after sanction of
the estimate.

Recruitment in Port Trusts

3650. SHRI C.K. KUPPUSWAMY: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a)whetherthereis any sports quotafor
recruitment in all the Port Trusts;

(b)if so,the norms fixed'forthis purpose;

(c) the number of appdintments made
in the Madras Port Trust since 1986 on the
basis of sports quota; and

(d) the break-up thereof, grade-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). No
uniform specific scheme exists for
appointment under sports quota. Based on
Government of India’s instructions on the
subject, individual Ports have evolved norms
guidelines.

(c) Since 1986, till date 241 such
appointments have been made.

(d) A Statement is enclosed.
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Conversion of Port Trusts Into

Companies

3651. SHRI CHETAN P.S.
CHAUHAN:

KUMARI DIPIKA CHIKHLIA:

Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the Union Government
proposeto convert porttrusts intocompanies
under the Companies Act, 1956; and

(b) if so, the detail thereof;

(c) the main objective of the proposal;
and

(d) the time by which the proposal is
likely to be implemented?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) to (c). There
is aproposalto convert major porttrustsinto
companies or corporations underthe overall
control and supervision of the Central

. Govemnment. Itsis envisagedthat’ Corporate

form of management such as company or
corporation would be a suitable form of
organisation for administering the ports.

(d) It is difficult to say by what time the
proposal is likely to be implemented.

All Indla Judicial Service

3652. SHRIP.C. THOMAS:
SHRI P.M. SAYEED:

Willthe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the Supreme Court has
asked the Union Government to constitute
and All India Judicial Service;
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(b) if so, the action taken by he
Government in this regard; and

(c) the time by which it is likely to be
constituted?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): (a) to (c). Through
a judgement delivered on 13.11.91 in
response to Writ Petition No. 1022 of 1989
filled by All India Judges’ Association, the
Supreme Court has desired that the
Government of India should examine the
feasibility of implementing the
recommendations of the Law Commission
for the setting up of an All India Judicial
Service. In the portion relating to the
summing up of this judgement, the Supreme
Court has given a direction that an All India
Judicial Service should be set up and the
Union of India shouldtake appropriate steps
in this reard. The matter is being examined.

Alleged Unauthorised Transfer of
Funds

3653. SHRI CHHITUBHAIGAMIT: Wil
the Minister of FINANCE be pleased to
state:

(a)whetherthe enforcement Directorate
had during 1985 recommended detention of
11 personsforalleged unauthorisedtransfer
of huge funds;

{by whether the proposal was duly
approvedby high levelscreening committee;

(c)whetherthese persons were actually
detained;

(d) if not, the reasons therefor; and

(e) whether the Govemment propose
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1o conduct an enquiry in this regard and, i
not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b) Yes,
sir;

(c) No, Sir;

(d) As the detention orders could notbe
executed in time, it was decided not to serve
the detention orders and instead the
Enforcement Directorate was advised to
launch prosecution proceedings;

(e) The question of conducting an
enquiry in this regard does not arnise as
prosecution proceedings against the
concerned persons had already been
launched in 1986.

Accidents of Fishing Vessels

3654. SHRI P.M. SAYEED: will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the number of accidents occurred
on the high seas involving Indian fishing
vessels, passenger ships and cargo vessels
during.each of the last thres years;

(b) the number of vessels which were
covered by various insurance companies;

(c) whether any official assistance was
provided to help the owners to settle their
claims; and

(d) the number of cases still pending
alongwith reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
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(SHRIJAGDISH TYTLER).(a) The number
of accidents involving loss ofdndian Vessels
on High Seas during the last three years is

as under:-

1988 1989 1990
Fishing Vessels  : 34 68 62
Passenger Ships Ni Nit  Nil
Cargo Vessels : 1 . .

(b) to (d). The information is being
collected and will be laid on the table of the
House.

Grants-in-Aid to States

3655. SHRI RAJENDRA AGNIHOTR::
Will the Minister of FINANCE be pleased to
state:®

(a) whetherth Union Government have
formulated any new principles and basis for
giving grants-in-aid to the State
Covernments;

{b) if so, the amount of grants-in-aid
given to each State by the Government
during 1991-92;

(c) the accumulated balance, if any, of
grants-in-aid to the Covernment of Uttar
Pradesh; and

(d) the reasons for not giving full grants-
in-aid to the State Government?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANMCE (SHRI
SHANTARAM POTDUKHE): (a) At present
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grants-in-aid to the State is given on the

- recommendations of the Ninth Finance

' Commission. Central assistance comprising
of loans and grants to the States for State

_ Plan Schemes is allocated by the Planning
commission on the basis of modified Gadgil
formula. No new principle has been
formulated for giving grants-in-aid to the
States.

(b) does not arise.

(c)and(d). information is being collected
and will be laid on the Table of the House.

Construction of Overbridge on by-pass
Road near Salem on National
Highway No. 47

3656. DR. SHRIMATI K.S.
SOUNDARAM: Will the Minister of
SURFACE TRANSPORT be pleased to
state:

(a)the date by which the construction of
overbridge on the by-pass road near Salem
on National Highway No. 47 is likely to be
completed; .

(b) the reasons for delay in completing
the work; and :

(c) the steps taken by the Government
1o expedite the completion of this work?

. THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
{SHRI JAGDISH TYTLER): (a) to (c). The
Road over bridge on the bypass near Salem
on National Highway No.47 has already
been completed. For the work on
?proaches,theﬂrstoomractwasterminated

N account of failure of the contractor and
g;oework had to be awarded to another

ncy. it is likely to be completed b

February, 1992, P ’
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Cluster Bank scheme in Andhra
Pradesh

3657. PROF. UMMAREDDY
VENKATESWARLU: Will the Minister of
FINANCE be pleased to state:

(a) whether nationalised banks have
been operating temporary counters in rural
areas in, Andhra Pradesh under Cluster

Bank Scheme;
(b) if so, the details thereof;

(c) whether there is any proposal to set
up bank branches in such areas on
permanent basis;

(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) and (b). As reportedby Reserve
Bank of India (RBI), there are 33 Cluster
Offices of Andhra Bank and 11 Satellite
Office of State Bank of Hyderabad operating
in the rural areas of Andhra pradesh.

(c)to(e). Underthe extant Policy of RB!
for opening of branches in rural areas, the
list ot indentified centres with necessary
particulars in each district has to be given to
the lead bank of that district. the lead bank
after consolidating the list received from.all
banks submits it to the district Collector for
recommendations and onwardtransmission
to RBI through the concerned State
Government. Under the Branch Licensing
Policy (1990-95), opening of branches of
publicsectorbanks is acontinuous process.
Hence, itis not possible to projectthe number
of the cluster/satellite offices which are to
become regular of the number of new
‘branches that will be opened in rural areas
of Andhra Pradesh.
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Liberalisation of Licensing and Export
Policles

3656. PROF. UMMAREDDY
VENKATESWARLU: Will the Minister of
COMMERCE be pleased to state:

(a) whether the Government have
liberalised the licensing and export policies
recently to setrightthe balance of payments
to other countries;

-

(b) if so, the details thereof; and

(c) the sectors in which the exports
have improved

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir. The
Government have liberalised the licensing
and export policies recently.

(b) (i) Thedetailsof materialchanges
inthe Imports & Exports Policy
1990-93 Vol. | regarding the
Import Policy for Registered
Exporters are available in the
attached Statement - I.

(i) Similarly the details in respect
of changes made inthe Import
&Export Policy 1990-93 Vol. Il
are as under:-

A total number of 116 items
have been taken out from the
purview of the various lists
such as banned, On Merits,
Ceiling, OGL and canalised
Lists of Import & Export Policy
1990-93 (Vol.ll) and their
export has been allowed on
de-controlised basis without
any licensing or other
formalities. The details ofthese
are as under:
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Name of the List  No. of items

decontrolied
1. Banned List 41
2. Merit List ) 25
3. Calling List 19
4. OQGL List 18
5. Canalised List 13
Total 116

A total of 20 items have also been
shifted to the OGL List from Merits, Ceiling
Lists and canalised Lists. A list of these
items are available in the attached
Statement.

(c) The Principal commodity sectors in
respect of which exports have registered a
higher growth during the period August-
September, 1991 include spices, processed
food, marine products, ores and minerals,
leatherand leather manufactures, Gemand
Jewelry, Chemical and related products,
engineering Goods, Textiles, Handicrafts,
Carpets etc.

STATEMENT -1

In the context of deteriorating Balance
of Payment situation the Government had
announced a new trade policy to provide
greatest thrust to the reports. it was also
announced that to achieve this objective
required changes in terms of policy and
procedure would be necessary. Henceforth
the replenishment benefits would become
principal instrument for export related
imports. Keeping in line with the above
decision, following structural changes have
been made in the Policy/Procedure:
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UNIFORMITY OF REPLENISHMENT
RATES :

(1) All the exports products would have a
uniform rate replenishment of 30% of FCB
except for metal based handicrafts,
Newspapers/journais/periodicals, exposed
cinemate graphic films and Gem/Jewelry
sector which will coni:nue to enjoy the higher
benefit of replenishment as were earlier
admissible. further, in respect of some
notified export products like Fish and fish
products, agricultural products, drugs,
electronics products, high technological
engineering products the exporters are
eligible an additional replenishment benefit
at the rate of 10% of the FOB value of
exports, in addition to the normal
replenishment benefit of 30%. This will give
maximum incentives to exporters whose
importintensity is low like agricultural exports.

DISTINCTION BETWEEN GCA IMPORT
AND RPA IMPORTS AGAINST
REPLENISHMENT ENTITLEMENT

(2) Hence forth export generated from
GCA (General Currency Area) and RPA
(RUPEES Payment Area). Incase of exports
toRPA countries wherethe exportrealisation
is in free foreign exchange, the benefit of
import repenishment will be similar to those
for export to GCA will enjoy the benefit of
import repenishment for use from GCA and
RPA respectively. This will encourage the
exporters to make more exportstoGCA and
earn much needed foreign exchange.

CHANGE IN TERMINOLOGY OF “REP”
TO "EXIM SCRIP”

(3) The terminology “REP, wherever it
appears in the Import & Export Policy Book
(Vol. | & ll) as amended, and Hand Book of
Procedures (Vol. 1 & Il), amended. has been
substituted by “EXIM SCRIP".
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ENLARGEMENT OF THE SCOPE OF
SERVICE EXPORTS

(4) The Scope of export services has
been enlarged to include other services
rendered abroad or exported by resident
Indian architects and designers, textile
designers, artists, lawyers, doctors,
chartered accountant, management
consultants, engineering and technical
consultants, economic consultants and other
professionals services rendered abroad or
exported by resident Indians or exported by
resident Indian.

ENHANCEMENT IN THE RATE OF
REPLENISHMENT ON SERVICE
EXPORTS

(5) the rate of replenishment of service
exporis has been increased from 10% of
NFE to 30% of NFE. This will provide more
encouragement to the trained Indian
professionals to venture into service sector
abroad to earn much needed foreign
exchange.

FLEXIBILITY FOR IMPORT OF
PERMISSIBLE NON-OGL CAPITAL
GOODS AGAINST EXIM SCRIPTS/
ADDITIONAL EXIM SCRIPS/SPECIAL
ADDITIONAL EXIM SCRIPS

(6) Exim Scrips/Additional Eximscripts/
special Additional Exim Scripscanbe utilised,
without any upper value Iin}i,t, for import of
permissible non-OGL capital goodsincluding
instruments and accessories thereof and
balancing equipment without indigenous
clearance and without advertisement
procedure. this facility is available against
own and/or acquired Scrips.

SURENDEROF EXIMSCRIPS TOWARDS
PAYMENT OF FOREIGN TECHNOLOGY
AGREEMENTS ~

(7) Subjectto the prescribed conditions,
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the Exim Scrips can also be utilised by
surrender towards payménts of foreign
technology agreements.

SPECIAL REPLENISHMENT EXPORTERS
WORKING UNDER CUSTOMS BOND

(8) The rate of special replenishment to
exporters operating under customs bond
proposed, has been enhanced from 10%to
30% of the value addition achieved.

EXPORT REALISATIONIN TERMS OF US
DOLLARS ON EXPORT OF CUT &
POLISHED DIAMONDS AND GOLD/
CILVER JEWELERY

(") The exports of cut & polished
diarno, IsandGold/Silver Jewelery are now
-aquired to fulfil export obligation in terms of
US Doliars> further, the exim scrip rates on
export of cut & polished diamonds have
been reduced from eight slabs to five slabs.

FLEXIBILITY FOR THE IMPORT OF OGL
ITEMS ON REP LICENCES

(10) REPlicences already issued or yet
to be issued on the exports made upto
3.7.91 shall also enjcy otherfacility of OGC
items listed in Dist 8, Fart-1 and List 10 of
appendix-6 of the policy. This facility has
since been allowed on the “EXIM SCRIP" to
be generated «n ihie ex-orts made from
4.75.91.. Hence this wouki bring a parity
between the REP licences and the “EXIM
SCRIP" and would help the PMP Industries,
who arecompulsorily linked with the utilisation
of REP licences for the import of OGL items
for their use.

REPLENISHMENT BENEFITS TO BE
GRANTED IN THE SHAPE OF “EXIM
SCRIP*

(11) The formate of licence has now
been modified in a simplified manner to be
known as “EXIM SCRIP” would now serve
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both the purposes of exchange control and
custom clearance. This would enable the
free trade ability of the "SCRIP" and also
easy operation at the level of banks as well
as custom authorities.

EASIEST PROCEDURE FOR ISSUE OF
“EXIM SCRIP”

(12) Instructions have now been issued
tothefield offices of the CCE organisation to
issue the “EXIM SCRIP” within 48 hours
based on the claimfurnished by an exporter
supported by abank certificate of realisation.
This is of course will be subject to the
condition that the claim so decided would be
post-audited and the exporter would be
responsible for making good the deficiencies
and surender of in adminissible entitiement.
this would enable the exporter to get this
benefit virtually across the table.

SIMPLIFIED FORMAT OF APPLICATION
AND BANK CERTIFICATE

(13) The simplified format of application
forclaim of “EXIM SCRIP"an bank certificate
of realisation has now been notified. The
applicant will have to file an application only
supportedby abank certificate of realisation
andthe necessity of filing multiple document
has been eliminated.

ELIGIBILITY CRITERIA FOR GRANT OF
EXPORT HOUSE/TRADING HOUSE
STATUS

(14) The eligibility criteriafor he grant of
Export House, Trading House and Star
Trading House status as laid down in the
import Policy, 1990-93 shallnow be restricted
tothe licensing year 1991-92 only. Similarly,
the provisions to the grant of Additional REP
licance to Export/Trading Houses and Star
Trading House would be applicable to such
licences as relate to licensing period 1991-
92 only. Now the revised eligibility criteria
hasbeen notified. Forgrant of Export House/
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Trading House/Star Trading House, an
exporter shall now have aminimumaverage
NFE earnings of Rs. 6 crores, Rs. 30 crores
and Rs. 125 crores respectively during the
precedingthree years. Further, the aforesaid
status can also be granted based on export
performance of one year only instead of
three years. The exporters having an export
performance of NFE earning of Rs. 12 crores,
Rs. 60 crores and rs. 150 cores during the
preceding oneiytarcanalso attain the status
of Export House, Trading House (& Star
Trading House, Trading House & Star
Trading House respectively.

ENTITLEMENT OF ADDITIONAL REP

(15) On 4-5-91, the rate of entitlement
of Additional Exim Scrips for the licensing
year 1991-92 was reduced from 10%to 5%
of NFS with full flexibility of import of limited
permissible (App.3) and non-canalised
(Appx. 5A)items. Now the rate of entitiement
will be 10% of NFE for the licensing year
1991-92 with full flexibility for the above
mentioned items. Similarly, the entitlement
of Special Additional Exim Scrips which was
reduced for 15% to 10% has now been
restored to 15% of NFE.

ENLARGEMENT OF SCOPE OF
IMPORTABILITY ON ADDITIONAL
LICENCES GRANTED TO EXPORT
HOUSES/TRADING HOUSES

(16) (a) The scope of importability on

Additional Exim Scrips granted to Export/ -

Trading Houses has been enlargedto permit
the import of limited permissible (App.3) and
non-sensitive canalised items (App.5A)to
the full extent. This wil' enable the trade and
industry to meet their requirement of much
needed inputs consequenttothe suspension
of supplementary licensing system.

FULL FLEXIBILITY OF IMPORT OF
LIMITED PERMISSIBLE AND NON
SENSITIVE CANALISED ITEMS ION THE
EXISTING ADDL. REP LICENCES

(16) {b) It has been decidedto aliow full
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flexibility forthe import of limited permissible
(App-3) and non-sensitive canalised (Appx.
S5A) items on the Additional Exim Scrips
already issued for the licensing year 1988-
90 1989-90 and 1990-91. Earliers, these
licences wereenjoying the flexibility of import
of such items only tothe extent of 10% of the
value of the licences. However, certain
specified items listed in Appendix-19 of
similarcategory were allowedto be imported
to the full extent. the said Appendix-19 now
stands withdrawn.

SPECIAL INCENTIVE TO EXPORTS
UNDER DUTY EXEMPTION SCHEME

(17) Rate of Special replenishment
benefit to exporters availing the benefit of
duty exemptionscheme hasbeen enhanced
rom 10% to 30% of value addition achieve.
However, on the export of products listed in
app. 18 of the Import & Export Policy the
Special Exim Scrip has been allowed as
higher rate of 40% of the value addition
achieved. This will encourage the exporters
to fulfil their obligation within minimum
possible time to earn the better incentives
now being granted.

REVALIDATION OF ADVANCE LICENCES
BY LICENSING AUTHORITIES

(18) Earlier the powers for grant of
revalidation on licences issued under Duty
Exemption Scheme were considered in the
O/O CCI&E. Now licence granted under
duty exemption scheme, may be revalidated
by the licensing authority concerned talking
into account the merit of the case. .

SPECIFICATION OF CURRENCY FOR
EXPORT AND IMPORT AGAINST
ADVANCE/BLANKETADVANCE LICENCE

(19) Advance licences/Blanket Advance
licences excepting those relating to exports
tobeeffectedto RPA, issued under the Duty
Exemotion Scheme will specify the values in
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free foreign exchange both forthe purposes
of import and also export obligation. the
currencies in which such values are
determinated will be lined to those notified
for this purpose by the REserve Bank of
India.

FLEXIBILITY IN THE CONDITION OF

SUBSTANTIAL MANUFACTURING
ACTIVITY INVOLVED

(20) The condition relating to the
substantial manufacturing activity will notbe
applicable for exports to GCA against
Advance/Blanket Advance Licence.

GRANT OF REPLENISHMENT TO 100%
EOUS/ EPZS/FTZS

{21) On the physical Exports made of
the products, other than those listed in
App.17 part-ii and exports of goid and silver
plain/studded, jewellery and articles, 100%
EOUs/units situated in Export Processing/
Free Trade zones will get exim scrips @
30% of the evalue addition achieved from
the CIF value ofimports (including domestic
suppliestaken with deemed export benefits)
to fob value of export.

GRANT OF EXPORT HOUSE/TRADING
HOUSE STATUS/CERTIFICATES TOTHE
UNITS SITUATED IN EXPORT
PROCESSING/FREE TRADE ZONES AND
100% EOUS

(22) Units located in Export processing/
Free Trade Zones and 100% EOUs will also
be eligible forgrantof Export/Trading House
certificate like other units in the domestic
tariff area, subjecttofulfilment of the eligibility
conditions as laid down. for this purpose the
status can either be claimed indepe..dently
by such units or the same could be claimed
by their parent unit of the same name any
style, if any, situated in the domestic tariff
area, in which event the unit in the domestic
tariff area may also club the performance of
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the unit situated in Export Processing/Free
Trade zone and 100% EOUs, with their
performance for the grant of the status.

The netforeign exchangeeaming (NFE)
for the above purpose has been defined as
FOB value of relevant exports minus CIF
value ofthe inputs used in theirmanufacture.

‘units situated in Export processing Zones

are also eligible for grant of Star Trading
House certificate subject to the conditions
laid down.

STATEMENT - Il

List of iterns which have been controlled
on 14th August, 1991

1. - CastorOilwhenexportedto Rupee
Payment Areas.

2.  Polyethylene (LTD).

3.  Coalandcoke otherthan LD Coal.

4. Colour Picture Tubes and sub-
assemblies of Colour TV containing
Colour TV PICTURES Tubes.

5.  Ethyl Alcochol or rectified spirit of

any proof degree whether
denatured or not.

6. Exposed Cinematographic Films
and Video Tape Cinema Fiims.

7. Mill Scale Scrap.

8.  Bimetal Ore (black iron ore) with
manganesecontentsform3% upto
10% of Goa Origin.

9.  Railway passenger Coaches and
Locomotives.

10.  Raw Jute, Mesta & Jute Cuttings.

1" Low grade bauxite with Alumina



145 Wiritten Answers

10.

1.

12.

13.

14.

15,

content A12 O3 less then 54% of
West Coast origin.

The List of items which have been
decontrolled on 3rd September,
1991

Polythelene (HD) excluding ultra
High Molecularweight High Density
Poly Ethlene.

Ethylene Oxide.

Isopropdyl alcohol.

Synthetic Rubber.

Uitra High Molecular Weight high
Density Poly Ethylene

Ethylene Glycol
Methy! Isobutyl Ketone.
Polythyne Glycol.
Diehylene Glycol.

Ethyl Hexanol.

High Performance Viscose Staple
Fibre.

$econd hand automobile spares
components & accessories.

Crude Rumi.e. rumnot maturedin
wood.

Metals, namely, Copper-
Electrolytic, fire refined and blister
copper in the form of ingots, wire
bars, blooms, slabs, cakes, tiles,
bricks, billets, scrap and cathedoes.

Nickel, Unwrought and nickel

pellets.
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18.
18.
20.
21.
22.

23.

24,
25 -
26.
27.

28.

30.

31.

32.

35.

36.
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Magnesium.

Pig lead unwrought.

Zinc or spelter unwrought.

Tin, unwrought and wrought. -
Cobalt, unwrought and wrought.
Bismuth.

Molybdenum.

Platinum crude and refined
unwrought.
1

Tungsten.

Vanadium

Copper ores and concentratés.
Lead ores and concentrates.

Metallurgical residues i.e. drosses
skimming slags, ashes, slims flue
dust (Otherthanthose of Gold and
Silver) containing 15% or more of
free metal content.

Real Madras Handkerchiefs
(RMHK) made on Powerioom.

Cultivated Orchids Aerides
Species.

Dendrobium Species.
Plione species.
Calanthe species.
Cymbidium Species.
Coelogyne species.

Cyprepedium species
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‘37,
38

39.

41,

42.

Written Answers

Bulbophyllum species.
Rhynostylis species.
Anocetoechilus species.

Phjus species.

Phalenobsis Species.

Eria species.

Asscocentrum species.

Siviver bullion, silver sheets and
plates with have not undergone

any process of manufacture
subsequent to rolling.

Silver salts, Silver Chemicals and
Compounds irrespective of
percentage of Silver contents other
than the following:-

Silver content assuming 100%
purity.

Silver nitrate for durgs/photo
chemicals 63.5%.

Silver, Bromide-Anticeptic photo
chemicals 57.45%.

Silver oxide for drugs 93.1%.
Silver for electroplating 80.57%.
Silver Suboxide AG 4" 96.4%.

Silver Chloride for electroplating
75.26%.

Silver Flouride for drugs
formulations of mild silver protein
and silver sulphadiazine
conforming to formulations
prescribed in recognised protein
and official standards 64.63%.
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57.

59.

60.
61.
62.
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Manufactures and products having
silver as an ingredient, other than
those mentioned in Part ‘B’ against
S.No.41ofList3 andalso excluding
Engineering Handicraft and
electrical goods costume jewellery
and silver filigree.

Styrene Monomar.
Sugar Cane.

Sulpher (excluding insoluble
sulphur).

Wool Tops other than those made
from imported wool and Wood
Noils.

Wool Waste otherthan wool waste
production out of imported wood
under Customs Bonds.

Acetic Acid.

Mono Chloro Acetic Acid.
Polythylene (ILDP).

PVC Compound.
Toluene.

Nylon Tyre Yarn Fabnc

Any other cellulosic or synthetic
fibre excluding polyester staple fibre
or yarn not specified elsewhere.

Silver coins irrespective of silver
contents.

Woollen semi worsted yarn.
Calcium carbide.

Insoluble sulphur.

Nylon tyre cord.
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List of items decontrolled on 31st

10.

1.

12.

13.

14.

15.

16.

17.

October, 1991
Zinc Ores.
Zinc Concentrates
Calcined Bauxite.
Metal Scrap, namely.
i) Nichrome Scrap.
i) Scrap & other metal.
Non-ferrous metal.

Stone Ballast/pitching stone of
Bihar Origin.

zircon ores and concentrates semi
precious variety of zircon stone.

Chemical elements doped for use
in electronics in the form of discs,
wafers of similar forms Chemical
compounds doped for use in
electronics.

delected.

Frozen semen of animals.
Castor Oil.

Molasses.

Khandsari Molasses.
Angora Goat Hair/Mohair.

Raw Wool above 36s quality
indigenous. .

Raw Wool upto 2s quality
(indigenous except angora goat
hair/mohair).
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18.

19.

20.

21.

24,

25.

26.

27.

28.

29.

30.

31.

32.
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Real Madras handkerchief on
Handlooms.

Textile Cloth and material of olive
green shade excluding pure silk
and artificial silk fabric.

Wool tops made from imported
wool excluding wool noils.

Tentand Tent Cloth of Olive Green
shade.

Jute Carpet backing cloth.
Knitwears (acrylic and mixed).
Shoddy Yarn.

Cyanuric chloride.

P.V.C. Res in.

Chloroquine sulphate.

Psyllium seed/Psyllium Husk
Psyllium Powder.

Cathadine Beetles.

Syntheti musk.

Mercury.

Chrome Concentrates.

Ferro Alleys except the following:-

i) Allgrades of ferro Manganese
Slag,

i) Ferro Manganese (other than
ferro Manganese containing
carbon less than 0.05%).

ii) Silico Manganese (Ferro Silica
Manganese).
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35.

36.

37.

38.

39.

41.

42.
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iv) Ferro Chrome/Charge Chrome
Containing carbon less than
0.03% and nitrogen bearing
ferrochrume/charge chrome.

v) Silico Chrome all grades (Ferro
silico Chromium).

Silver Jewellery and silver articles
mentioned in Para 297 of import &
Export Policy, 1990-93 (Volume.t

SilverJewellery containing less than
50% silver by weight.

Gold Jewellery and articles.
Cashew Kernels.

S.L.V. Coal.

Allgrades offerro Manganese Slag.

FerroManganese (otherthan Ferro
Manganesecontaining carbon less
than 0.05%).

Silico Manganese (Ferro Silica
Manganese).

Ferro Chrome/Charge Chrome
containing corbon less then 0.03%
and nitrogen bearing fe:rochrome/
charge chrome.

Silico Chrome all grades (Ferro
silico Chromium).

ltems which have been shifted to
OGL on 14th August, 1991 and 3rd
September, 1991.

Aircrafts- and spares and
accessories thereof including for
repair/overhaulon retumable basis
by the Airlines both Indian and
Foreign.
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Fire amms and ammunition other
than those mentioned against
Sl.No. 1 of list 3.

Kuth (Costuslappa syn. Saussara
lappa) (c.b. Cl. Asteracceae)
cultivated in private lands and is
derivatives except wild varieties.

orchids the following Ascoccntrum
Spp.

Denendrobium.
Plione.
Calanthe.
Cymbidium.
Coelogyne.
Aerides.
Cyprepidium.
Bulbophyllum.
Rhynostylis.
Anocetochilus.
Phajus.
Phajus.

Eria.

sugar.

iron Ore of Hedi Origin to all
markets.

iron ore of Goa Origin when
exported to China or Europe in
addition to Japan, South Korea
and Taiwan.
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Coffee Prices in international Market

3659. SHRI RAM SHARAN YADAV:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether the Government propose
to take up the issue of stabilising the prices
of coffee in the international market with
other coffee producing countries;

(b) if so, the details thereof; and
(c) if not, thesemmons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). The working
Group of the International Coffee Council
consisting of alithe Exporting and importing
Members of the International Coffee
organisation is currently negotiating a new
International Coffee Agreement. The
measures required to stabilise international
prices of coffee are being discussed in the
meetings of the Working Group. The Indian
delegation participating in the meetings will
spell out India’s views and ideas on the
quota machanismto stabilise world prices of
coffee.

(c) Does not arise.

Export of Diamond and Jewellery form
Rajasthan

3660. SHRI DAU DAYAL JOSHI: Will
the Minister of COMMERCE be pleased to
state:

(a) the foreign exchange earned by the
export of diamond and jewellery from
Rajasthan during each of the last three
years; and

(b)the facilities provided orproposedto

AGRAHYANA 22, 1913 (SAKA)

Written Answers 154

be provided by the government to the
diamond and jewellery industry in the state?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) State-wise export
figures are not maintained by Government.

(b) No special facility is provided by the
Govemment to the diamond and jewellery
industryin Rajasthan. Thefacilities available
to diamond and jewellery industry as a
whole in the country are available to the
exporters in Rajasthan also.

[English)

Issue of Shares and Debentures by
Companies with Foreign

Sharsholding

3661. SHRI KARIA MUNDA: Will the
Minister of FINANCE be pleased to state:

(a)the names of compaines with foreign
shareholdings which have applied for
permission to issue shares and debentures
during 1991 so far for expansion as also for
estabilishing new companies; and

(b)the names of companies which have
been granted permission to issue shares
and debenturgs for more than Rupees ten
crores during this period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Names of the
companies with non-resideatshareholdings
who have applied for issue of capital during
1.1.91 t0 30.11.1991 is being complied and
will be laid on the table of the House.

(b) The names of companies which
have been grasted permission to issue
shares and debenturesformorethan Rupees
ten crores during this periodis being gathered
and will be laid on the table of the House.
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Pay Scale of Accounts Officers of
Indian Audit and Accounts

Department

3662. SHRIPAWANKUMAR BANSAL.:
Will the Minister of FINANCE be pleased to
state:

(a) whetherthe Comptroller and Auditor
Genelal of India had recommendedthe sale
of Rs. 3000-4500 for the Accounts Officers
ofthe Indian Auditand Accounts Department;

(b) if so, the details thereof;

(c) whether this proposal was accepted
by the Government in principle and only the
date of implementation was to be decidedin
consultation with C.&.A.C.; and

(d) if so, the reasons for the delay in
implementing the decision?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) and (b).
The Comptroller and Auditor General had
recommended that the Audit/Accounts
Officers in the scale of Rs. 2375-3500 be
given the higher scale of pay equivalent to
that of Under Secretaries tothe Government
of India i.e. Rs. 3000-4500.

(c) The proposal was not accepted by
the Govenrment.
(d) Does not arise.

[ Translation)

Expenditure on Trade Development
Authority and Indian Institute of
Foreign Trade

3663. SHRI ARJUN SINGH YADAV:
SHRI RAM LAKHAN SINGH
YADAV:

Will the Minister of COMMERCE be
pleased to state:
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(a)thetotal expendi'ture incurredonthe
Trade Development Authority andthe Indian
Institute of Foreign Trade during the last
three years; and

(b)thetotalvalue of assistance obtained
intrade through these institutions during the
above period?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHID): (a) The total
expenditure incurred on the Trade
Development Authority and the Indian
Institute of Foreign Trade during the last
three years i.e. from 1988-89 to 1990-91 is
given below:-

Year Trade Deve- Indian Institute
lopment of Foreign Trade
Authority  (Rupees in lakhs)

1988-89 443.14 172.37

1989-90 523.61 191.60

1990-91 553.29 204.03

Total 1520.04 568.00

(b) Trade Development Authority is an
export promotion organisation set up for
promoting export of selected non-traditiona’
products to specific markets an.
concentrates on providing a package of
services to exporters mainly in small scale
sector. It does not enter the export
transactions directly but only assists its
members to do so, by playing the role of a
catalyst. Itis thus not possible to quantifythe
value of trade done with the assistance of
Trade Development Authority. However, as
aresult of its promotional programmes, the
estimated value of business secured by its
member during the last three years is Rs.
433.37 crores, the break-up of which is
given below:-
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' Year Business generated
(Rs. in crores)
* 1988-89 115.68
. 1989-90 188.48
1990-91 129.21
Total 433.37

The Indian Institute of Foreign Trade is

- mainly a Research and Training Institution

in the fields of foreign trade, Intemational

" business and marketing through specialised

training programmes. Since it is a non-

trading organisation, it is not possible to

quantify the value of trade done with the

assistance of Indian Institute of Foreign
Trade.

[English)
Road Bonds

3664. SHRI RAMA KRISHNA
KONATHALA: Willthe Minister of SURFACE
TRANSPORT be pleased to state:

(a) whetherthe Union Government have
receivedany proposals fromthe Government
ot Andhra Pradeshtoissue ‘Road Bonds'for
improving and developing bridge and State

! Highways; and

: (b) if so, the reaction of the Union
! Government thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b). No
Such proposal of the Government of Andhra
Pradesh is presently pending with the
Government of India.

Reinsurance of Insurance covers by
GIC in Foreign Markets
A

3665. SHRI SUDHIR SAWANT: Will
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the Minister of FINANCE be pleased to
state:

(a) the number of insurance covers
which have been reinsured by the General
Insurance Corporation in foreign markets;

(b) the norms followed by the GIC while
selecting brokers for the above purpose;

(c) whether there are fixed brokers or
whether these are changed annually and
are different for different kinds of covers;
and

(d)the names of brokers through whom
reinsurance has been done during the last
three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The number of insurance covers
which have been reinsured by the General
Insurance Corporation of India (GIC) and its
subsidiary companies in foreign markets is
25.

(b) to (d). Reinsurance is a specialised
type of business and the GIC is utilising the
services of the world’s leading reinsurance
brokers inthe respectivefields tothe market's
best advantage. There are nofixedworkers,
just as there are no fixed terms. Utilisation
depends on ability, performance, economical
rates andterms of premium, efficientdealings
in the collection of claim monies, etc.

The names of brokers through whom
outward reinsurance business has been
done during the last three years are as
under:-

indian Brokers

1) Bhaichand Amoluk & Co.

2) Global Insurance Claims & Allied
Agencies Pvt. Ltd.
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3) Interlink Reinsurance Consultant Pvi.
Lid.

4) J.B. Boda & Co. Pvt. Lid.

5) K.M. Dastur Reinsurance Brokers Pvt.
tid.

6) L.R.Rac & Co.

7) Mankad & Associates

8) Mathrawala & Sons

9) N.B. Boda & Co. Pvt. Ltd.

3_0) Reins India Ltd.

11) R.N. Seth & Associates (p) Lid.
12) Tata Risk Management Sérvices

13) Tower Insurance & Reinsurnace
Services (i) Pvi. Ltd.

Foreign Brokers

1) Alexander Howden Reinsurance
Brokers Lid.

2) C.T. bowring Reinsurance Co. Ltd.

3) E.W. Payne

4) Greég Fester Lid.

5} International insurance Consultanis
6) Jenner Fenton Slade Lid.

7} J.H. Minet & Co. Ltd.

8) Leslie & Godwin Reinsurance Ltq.

9) Robert Fleming Insurance Brokers Ltd.

10) Sedgwick Offshore Resources Lid.

DECEMBER 13, 1991

Written Answers 160
11) Tyser & Co.
12) Willcox International
13} Willis Corroon
[ Translation)
R.B.lL. Guidelines to Banks

3666. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of FINANCE be
pleased to state:

(a) whether the Reserve Bank of India
has issued guidelines to the banks for the
economic prosperity and encouraging self-
empioyment among the scheduled castes
and scheduled tribes;

(b} if sc, the details thereof;

(c) whether the banks have started -
working according to these guidelines;

(d) if not, the reasons therefor;

(e) whether the Government have set

-up any evaluation agency in this regard; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGHY): (a) and (b). Reserve Bank India
(RBI) has issued instructicns to banks for
increasing flow of credit 1o members of
Scheduled Castes (SCs) and Scheduled
Tribes (STs) to improve their economic
conditions through self-employment
activities. These instruction interaliainclude: |

i) Credit Planning should take into
account the needs of Scheduled
Castes/Scheduled Tribes (SC/
STs).
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i)

i)

iv)

v)

i)

vii)

viii)
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Loan application of SCs/STs should
be considered sympathetically and
expediticusly.

While adopting villagesforintensive
lending, villages with sizeable
population of the SC/ST
communities may be specially
choses. Alternatively adopting
specific localities basis in the
concerned villages which have
concentration of these
communities may also be
considered.

Special efforts should be made to
evolve suitable bankable schemes
for these communities.

banks shouid participate in the
Specific programme drawn up by
the State Agencies for the
upliftment of Scs/Sts.

banks’ staff may help borrowers in
filling up the forms and completing
other formalities so that they are
able to get credit facility without
delay.

Banks’ staff may contact illeterate
borrowers and explain to them the
salient features of the scheme as
also the advantages that will
accrue.

The members of Scs/Sts form part
of the weaker sections under
priority sector. banks have to raise
the proportion of their advances to
priority sector to 40% and the
advances to weaker sections
should reach alevel of 10% of total
bank credit.

40% of the Differential Rate of
Interest (DRI) advances shouldbe
extended to SCs/STs.
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Written Answers 162

X) under Integrated Rural
Development Programme (IRDP)
not less than 30% of the families
assisted should belong to SCs/
STs and not less than 30% of the
total assistance under the
programme should go to them.
This target was raised to 50%from
financial year 1990-91.

xi) LoansuptoRs. 5,000/-aregranted

by banks to members of SCs/STs

for construction of houses at a

concessional rate of interest at 4%

per annum.

(c) to (f). The banks are required to
implement the instructions issued to them
by RBI from time to time. Any specific
complaint received about the sanctioning of
loanetc., is lookedinto at appropriate levels.
The banks make periodical review of credit
extended to SCs/STs onthebasis of returns
and other feed back received from their
branches. These aspects also forms one of
the agenda items of the meetings of the
District Coordination Committee and State
Level Bankers’ Committee and the review
meetingstaken bythe Government at regular
intervals.

Bank Loans to wholesale Traders in
Orissa

3667. SHRI MRUTYUNJAYA NAYAK:
Will the Minister FINANCE be pleased to
state the details of loans sanctioned by
various banks to the whole sale traders in
Orissa during each of the last three years
and up to October, 19917

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): The Banks finance to whole sale
trade in Orissawas Rs. 7.09 crores in 1988-
89, the same was Rs. 7.50 crores in 1389-
90 and as per latest available data, the same
stoodatRs. 8.07 croresinthe year 1990-91.
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[English]
Pollution Check of Vehicles in Delhi

3668. SHRIMATI GEETA
MUKHERJEE: Wilithe Ministerof SURFACE
TRANSPORT be pleased to state:

(a) whether the pollution check of
vehicles has been discontinued in Delhi;

(b) if so, the reasons therefor;

(c)if not, the number of vehicles checked
and found poliuting beyond the standard
norms after June, 1991 till date;

(d) whether the DTC and other
Government Vehicles were also checked;

{e) if so, the details and number of
vehicles checked and found poliuting above
the norms; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : (a) No, Sir.

(b) Does not arise in view of answer to
(a) above.

(c) to (e). During the period July, 1o
October, 1991, 1,13,059 vehicles were
checked ofwhich 28,126 were found polluting
beyond the prescribed standards.

During the same period 2368 DTC
vehicles and 269 Govenment vehicles were
alsochecked of which 916 DTC vehicles and
40 Government vehicles were found
polluting.

(f) Does not arise in view of answer to
(c), (d), and (e) above.
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Frauds in Banks and Insurance
Companies

3669. SHRIV. SOBHANDREESWARA
RAO: Will the Minister of FINANCE be
pleased 1o state:

(a) whether the Central Vigilance
Commission has suggested to bring
amendments to the law including provisions
forconfiscation of il gotten wealth and setting
up of special courts to deal with cases
relating to frauds in banks and insurance
companies;

(b) if so, the details in this regard; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

{b) and (c). The Central Vigilance
Commission had made a suggestionin 1986
regarding banking and insurance industry
that it would be worthwhile considering
amendments in the law for including a
provision for confiscation of ill-gotten wealth
from the illegitimate possessors and fortrial
by Special Courts. The matter was
considered and in view of the enactment of
the Prevention of Corruption Act, 1988 and
the provisions contained therein, the need
for further legislation was not felt.

Vacant Posts of Judges in Supreme
Court/High Courts

3670. PROF. K.V. THOMAS: Will the
Ministerof LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) the vacancies of Judges in the
Supreme Court and various High Courts as
on November 1, 1991, court-wise; and
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(b) the steps taken by the Goverment
to fill up these vacancies?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
OF STATE IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): (a)
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and (b). As on 1.11.1991, there were 60
vacancies of Judges in the High Courts and
1 vacancy in the Supreme Court. The High
Court wise break up is given in the enclosed
statement. For filling up the vacancies of
Judges in the High Courts and the Supreme
Court the proces of consultation with the
Constitutional aurthorities is on for making
appointments.

STATEMENT
S.No. High Court Vacancies
' ason1.11.1991
1z Allahabad 11
2. Andhra Pradesh 6
3 Bombay 7
4. Calcutta 6
5. Delhi 4
6. ‘Gauhati -
74 Guijarat 1
8. Himachal Pradesh :
| 9. Jammu & Kashmir -
10. Karnataka 5
it Kerala 2
12. Madhya Pradesh 7
13. Madras 3
14. Orissa -
115 Patna 5
16. Punjab & Haryana 2
17. Rajasthan -
18. Sikkim i
Total 60

Supreme Court
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New Mandovi Bridge

3671. SHRI HARISH PRABHU
ZANTYE: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) the reasons why an amount of
Rs.1422.11 lakhs has been paid to the
contractor as on July 22, 1991 while the
amount of award is Rs. 957 lakhs only;

{b) whether the tempo of construction
work on the new Mandovi bridge in Goa is
very slow; and

(c) if so, the steps proposedto be taken
by the Government to expedite the
completion of this bridge?

THE MINISTER OF STATE OF THE
MINISTRY -OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Higher
amount has been paid to the contractor
~ because of increase in scope of work after
the award.

(b) and (c). The tempo of work on the
bridge was affected due to collapse of a
centring truss alongwith superstructure in
one of the spans during construction. The
design of the superstructure has been
revised and the progress of work is being
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reviewed regularly to expedite completion of
the bridge.

Capital Investment by Banks and
Financial Institutions in Madhya
Pradesh

[Translation}

3672. SHRIBARELAL JATAV: Willthe
Minister of FINANCE be pleased to state:

(a) the total capitat investment made in
Madhya Pradesh by the Life Insurance
Corporation of India, General Insurance
Corporation and various nationalised banks,
separately during the last three years and
upto October 31, 1991;

(b) whether these banks and financial
institutions propose to invest more capitalin
that State; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI! DALBIR
SINGH): (a) to (c). The total amounts
invested by LIC of India and the GIC of India
and its Subsidiary Companies in Madhya
Pradesh during the last three years is as
under:-

Year Amount (Rs. in Crores)
LIC. GIC.
1988-89 73.78 _ 9.56
1989-90 163.23 11.62
1990-91 152.34 | 6.97
(April-October 1991) 39.67 3.39

Investmeri of the Scheduled
Commercial Banks (excluding RRBS) in

Madhya Pradesh are as under:-
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(Rs. in Crores)

1988 951.38
1989 1183.08
1990 1407.18

Investment by financial institutions etc.
ina particular State depends on bankable
proposais received. Investments by LIC and
GIC in a particular State also depend, to a
certain extent, onthe aliocation made by the
Planning Comrmission annually.

Recovery of Excise Duty from Cement
Factories in Rajasthan

3673. SHRI RAM NARAIN BERWA:
Will the Minister of FINANCE be pleased to
state:

(a) the total amount of excise duty
recovered from the cement factories of
Rajasthan during the last three years;

(b) the number of cases pending in the
courts in this regard; and

(c) the amount of excise duty arrears
yet to be recavered?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): {a) Rs. 382.55
crores (Rupees Three Hundred Eightytwo
crores and Fiftyfive lakhs only)

Yearwise

1988-89 - Rs. 113.59 crores
1989-90 - Rs. 128.73 crores
1990-91 - Rs. 140.23 crores

{b) 10 (Ten) cases

(c)Rs. 10.74crores (Rupees Tencrores
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and Seventyfour lakhs only)
[English)

Revised Pay Scale of Assistants and
Stenographers

3674. SHRIBHERU LAL MEENA: Will
the Minister of FINANCE be pleased to
state:

(a) whether consequent upon the
implementation cf the Fourth Pay
Commission Report, all officials in the Central
Secretariat Service and in the autonomous
and subordinate offices ot the Union
Government in the scale of Rs. 425-800
were given the scale of Rs. 1,400 - 2600;

(b) if so, the reasons for not giving the
revisedscale of Rs. 1640-2900tc the officials
of the autonomous and subordinate offices,
when the Assistant and Stenographers of
the Central Secretariat Service have been
given the revised scaie;

{c) the steps contempiated to give the
revised scale to the analogous officials of
autonomous and subordinate offices in the
pre-revised scale of Rs. 425-800; and

(d) the steps proposed to be taken by
Government to ensure that the officials of
the autonomous and subordinate offices
alsogetarrearsincashw.e.f.1.1.1986 asin
the case of officials of Central Secretariat
Service?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTTDUKHE): (a) to (d).
The Fourth Pay Commission had
recommended a scale of Rs. 1400-2600 as
the revised scale for the Assistance.
Subsequently, the scale of Assistants of the
Central Secretariat Service and
Stenographers Grade 'C’ of the Central
Secretariat Stenographers Service was
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revised to Rs. 1640-2900 to set-right, in
accordance with the prescribed procedure,
ananomaly inthe pay scale asrecommended
by Fourth Central Pay Commission. As there
Is no such anomaly in the pay scale of
Assistants/Stenographers working in
Subordinate Offices and Autonomous
bodies, the Question of revising their scale
to Rs. 1640-2900 does not arise.

[ Translation]

Financlal Assistance by IDBI Under
Technical Development Fund Scheme

3675. SHRI RAM TAHAL
CHOUDHARY:Wilithe Minister of FINANCE
be pleased to state:

(a) whetherthe Industrial Development
Bank of India has not provided financial
assistance in some cases approved under
the Technical Development Fund Scheme
during the Seventh Five Year Plan period;

(b) if so, the details thereof and the
reasons therefor; and

(c) the State-wise Aumber of
applications received by the Industrial
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Development Bank of India for financial
assistance underthe Technical Development
Fund Scheme during the above period and
the number of cases in which the financial
assistance was provided by the Bank
alongwith the details of assistance actually
provided?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The Industrial
Development Bank of India (IDBI) has
reported that during the 7th Five Year Plan
Period it received 415 applications under
the Technical Development Fund Scheme
(TDFS)outof which 9were notfound support-
worthy on account of reasons such as
unsatisfactoryfinancial position and working
results, unsatistactory working of group
companies andthe existence of overdues to
financialinstitutions. Some applications were
alsorejected as theydid notfulfilthe eligibility
criteria for grant of loans under the scheme.

(c) A State-wise list of applications
received during the 7th Plan Period under
the TDF Scheme and the number of cases
sanctioned along with the amounts
disbursed, are given in the attached
statement.
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[English)

Opening of Sub-Office of Controller of
Imports and Exports at Mysore

3676. SHRIMATICHANDRAPRABHA
URS: Will the Minister of COMMERCE be
pleased to state:

(a) whether the Government propose
to open a sub-office of the Controller of
Imports and Exports at Mysore; and

(b) if so, the time by which it will start
functioning?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). There is no
proposal under consideration with the
Government to open a sub office ofthe Chief
Controlier of Imports & Exports (CCI&E) at
Mysore.

Losses in Nationalised Banks
in Kerala

3677. SHRIV.S. VIJAYARAGHAVAN:
Will the Minister of FINANCE be pleased to
state:

(a) the names of the nationalised banks
in Kerala which have suffered loss as on
October 31, 1991; and

(b) the steps taken by the Government
to reduce the loss?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The present data
reporting system does not yield/region-wise
informatiqn in regardigthe profits and losses
of nationalised banks.

’ Sefting up-of Casdamom Board

¢ 3678.. SHRIKH. MUNIYAPPA .
SHRI C.P. MUDALA-
GIRIYAPPA :

Will the Minister of COMMERCE be
pleased to state:
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(a) whetherthe Union Govemment are
contemplating to set up Cardamom Board;
and

(b) if so, the time by which it is likely to
be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) No, Sir.

(b) Does not arise in view of (a) above.
Trade Deficit

3679. SHRIPRAKASH V. PATIL: Will
the Minister of COMMERCE be pleased to
state:

(a) the trade deficit expected during
1991-92; .

{b) whether it includes imports for
defence; and

(c) the manner in which this deficit is
proposed to be covered?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) According to the
provisional figures, India’s trade deficit
amounted to Rs. 2356 crores duning April-
September, 1991-as compared to Rs. 4234
crores during April-September 1990. It is

' -difficultto precisely estimatethe trade deficit
for the'financial'yeat '1991-92 at this stage.

1T - () The tfadé'figures include only the
™ hi@rchandise tradg Ihat pass through the
customs, without Whydistinction being made
whether they are for defence purposes or

- “btherwise. % ¢
M L () The Government introduced a
*  ’package of tradé’ poticy reforms aimed at
strengthetiing“of 'export incentives,
eliminating substantial volume of impor
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licensing and optimal import compression
with a view to contain the trade deficit. REP
licences have been replaced by a new
instrument named Exim Scrips. These will
be the means of obtaining access to certain
categories of imports of raw materials,
components and spares. The system of
advance licensing as an instrument of export
promotion has also been strengthened.
CGovernment has decidedto allow established
exportersto open Foreign Currency Accounts
in approved banks and allow exporters to
raise external credits, pay for export related
imports fromsuch accounts, andcreditexport
proceeds to such accounts. Besides,
Government have taken other steps which
include reducing controls through licensing
simplification of procedures for export,
activisation of Board of Trade, bilateral
discussion with selected countries,
interaction with national organisations of
trade and industry, etc.

Relief to Workers Under Textile Workers
Rehabilitation Scheme in Gujarat

3680. SHRI HARIN PATHAK: Will the
Minister of TEXTILES be pleased to state:

(a) whether a large number of
unemployed textile workers in Gujarat have
not been paid any relief under the Textile
Workers Rehabilitation Scheme, 1985;

(b) if so, the reasons therefor; and

(c) the number of workers who have
been provided with relief so far?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No, Sir.

(b) Does not arise in view of (a) above.
(c) 12188 workers have been provided

with relief under the Textile Workers
Rehabilitation Fund Scheme.

DECEMBER 13, 1991

Written Answers 180

[Translation]

Shifting of Villages Near Ammunition
Depot, Bharatpur

3681. SHRIMATI KRISHNAENDRA
KAUR: Will the Minister of DEFENCE be
pleased to state:

(a) whether the Government propose
to shift the villages near the ammunition
depot, Bharatpur; and

(b) it so, theplaces wherethesevillagers
are proposed to be rehabilitated?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) No, Sir.

(b) Does not arise.
[English)

Widening of National Highway No.3
from Nasik to Bombay

3682. DR. VASANT NIWRUTTI
PAWAR: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the Government propose
to widen the National Highway No.3 from
Nasik to Bombay into four lanes;

(b) if so, the funds allocated for the
purpose; and

(c) when the work is likely to be
undertaken?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c). No
decision about the four laning of Bombay-
Nasik Section of National Highway No. 3
couldbetaken illfinalisation of the Vil Plan,
and would depend inter aliaon availability of
resources and various inter-se priorities.
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[Translation)
Consignment Tax

3683. SHRI GIRDHARILAL
BHARGAVA: Will the Minister of FINANCE
be pleased to state:

(a) whether the States have to suffer
loss of revenue on inter-State consignment
of goods as Central sales tax cannot be
levied on such consignments;

(b) if so, whether the Government
propose to bring forward legislation during
the current Session of Parliament of levy tax
on inter-State consignment of goods;

(c) whether the Union Government are
regularly assigningtothe State Governments
the share from the proceeds of the Central
sales tax; and

(d) if so, the details of such assignments
made to the States during each of the last
three years, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) There is
avoidance of tax through the medium of
inter-State consignment of goods as central
sales tax cannot be levied on such
consignments. )

(b) No, Sir.

(c) The proceeds of central sales tax
are retained by the collecting States.

(d) Does not arise in view of answer to
(c) above.

[English]

Setting up of Public Sector Financial
Institution for Higher Studies and
Research Work

3684. SHRIMATI D.K. BHANDARI:
Will the Minister of FINANCE be pleased to
state:
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(a) whether there is any proposal for
setting up of a public sector financial
institution tofund higher studies andresearch
work;

(b) if so, the details thereof; and

(c) when it is likely to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No, Sir.

(b) and (c). Do not arise.
[Translation)

Branches of Nationalised Banks in
Rural Areas of Madhya Pradesh

3685. SHRI BHEEM SINGH PATEL:
Will the Minister of FINANCE be pleased to
state the numberof branches of nationalised
banks inthe rural areas of Madhya Pradesh,
bank-wise and district-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH) :

District-wise and Bank-wise number of
branches of Public Sector Banks functioning
in rural areas of Madhya Pradesh are given
in Statements-| & |l respectively.

196 Regional Rural Banks (RRBs)
functioning in the country at present, cadre-
wise and bank-wise available with the
National Bank for Agriculture & Rural
Development (NABARD) as on September,
1990 are given in the annexure.

(b). NABARD do not have information
regarding the number of women employees
working in Regional Rural Banks.



183 Written Answers

DECEMBER 13, 1991

Written Answers 184

STATEMENT-
District-wise number of branches of Public Sector Banks functioning in Rural Areas of
Madhya Pradesh
S.No. Name of District No. of branches
1. Balaghat 42
2. Bastar 54
3. Betul 50
4. Bhind 23
5. Bhopal 18
6. Bilaspur 80
7 Chhatarpur 17
8. Chhindwara 43
9. Damoh 25
10. Datia 13
11. Dewas 27
12. Dhar 37
13. Durg 32
14. East Nimar 42
15 Guna 32
18. Gwalior 28
17. Hoshangabad 16
18. Indore 37
19. Jabalpur 78
20. Jhabua 21
21 Mandia 41
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S.No. Name of District No. of branches
22 Mandsaur 42
23 Morena 40
" Narsimhapur 25
25 Panna 2
26 Raigarh 29
27 Raipur 87
28 Raisen 16
25 Rajgarh 23
30 Rajnandgaon 26
31. Ratlam 29
32 Rewa 38
33. Sagar 31
34. Satna 23
35. Sehore 40
36 Seoni 27
37. Shahdol 45
38. Shajapur 32
39. Shivpuri 21
40 Sidhi 46
41 Surquja a4
, 42 Tkaingarh 8
42 yiain a

44 v disha s
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S.No. Name of District No. of branches

45, West Nimar 54
STATMENT-Il
Bank-wise number of branches of Public Sector Bank functioning in rural areas of
Madhya Pradesh

Sl. No Name >f Bank No. of branches
1 State Bank of India 412
2. State Bank of Indore 151
3. Allahabad Bank 98
4. Bank of Baroda 32
5. Bank of India 147
6. Bank of Maharashtra 83
7. Canara Bank 3
8. Central Bank of India 278
G Dena Bank 57
10. Indian Bank 3
11 Ind’an Overseas Bank 1
12. New Bank of India 5
13. Orental Bank of Commerce 3
14 . Punjab & Sind Bank 3
15 Punjar National Bank 106
16 Syndicate Bank 8
17 UCO Bz nk 60
1 Union Benk of India 116
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Employees’ Strength in RRB

[English}

3686. SHRI P.P. KALIAPERUMAL:
Will the Minister of FINANCE be pleased to
state:

(a) the number of employees of
Regional Rural Banks as on date, cadre-
wise and bank-wise; and

(b) the percentage of women
employees outof thetotalemployees, cadre-
vise and bank-wise?

AGRAHYANA 22, 1913 (SAKA)

Written Answers 190

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The details regarding the
number of employees of 196 Regional Rural
Banks (RRBs) functioning in the country at
present, cadre-wise andbank-wise available
with the National Bank for Agriculture &
Rural Development (NABARDj as on
September, 1990 are given in the annexure.

(b) NABARD do not have information
regarding the number of women employees
working in Regional Rural Banks.
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Finance Cost of industry

3687. DR. C. SILVERA: Wilithe Minister
of FINANCE be pleased to state:

(a) whether industry has been hit by
high finance cost;

(b) if so, the details thereof; and

(c) the steps taken or proposed to be
taken by the Government to scale down
finance cost of industry?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The increase in the
costoffinance interpreted asthe increase in
interest cost is typically expected to form a
relatively small proportion of the total project
cost. As such, the increase in interest rate in
itself is not expected to seriously affect
industrial production.

(c). The present level of interest rates
is reflective of the inflationary situation and
can be reduced only after inflationary
pressures abate. The higher lending rates
are expectedto bring aboutgeneralfinancial
discipline, improve productivity and control
inventory build up.

Financial Assistance for Minor
Irrigation Schemes by NABARD
in Karnataka

3688. SHRIG. MADEGOWDA: Willthe
Minister of FINANCE be pleased to state:

(a) whetherthe conditions laid down by
National Bank for Agriculture and Rural
Development for extending credit facility to
minor irrigation projects have prevented the
implementation of these schemes in
Kamataka;

(b) whether the Government of
Karnataka has requested the Union

AGRAHYANA 22, 1913 (SAKA)
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Government to lberalise the norms
governing the sanction of loans for minor
irrigation schemes and also to reduce the
interest rate on loans; and

() it so, the action taken by the Union
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). National Bank for
Agriculture and Rural Development
(NABARD) has reported that tﬁey have not
laiddown any specific condition forextending
credit facilty to minor irrigation projects
which may prevent implementation of the
schemes in Karnataka. However, as a
general norm no scheme is sanctioned in
Dark Blocks and the spacing norms, as per
recommendations of State Government, are
followed by them in sanction of schemes.
Interest rates structure has been modified
by Reserve Bank of India on 9th October,
1991. Representations have been received
from various sections of the society for
reducing the rate of interest on loans provided
by scheduled commercial banks, including
thatof minor irrigation programme. However,
there is no proposal at present under
consideration to make any changes in the
present structure of interest rates to be
charged by commercial banks.

Recommendation of Sachar
Committee

3689. SHRIPRITHVIRAJD. CHAVAN:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the Government propose
toacceptthe recommendations of the Sachar
Committee with regard to simplifying the
provisions of the Companies Act, 1956 with
a view to reduce paper work for small
companies;

(b) whether there is also a demand to
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define a small company for the purposes of
the Companies Act; and

(c) it so, the reaction ofthe Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): (a) to (c). Sachar
Committee had recommended that private
companies be further classified into small
private companies having a paid-up capital
of not exceeding Rs. 5 lakhs and such
companies be eligible forfurther exemptions
and privileges. Similar suggestions have
been received from other quarters. The
Government is not in favour of such a
classification. However, the Government is
considering certain additional exemptions/
privileges for all private companies.

[ Translation)

Road between Hanumangarh and
Suratgarh

3690. SHRI MANPHOOL SINGH: Will
the Minister of DEFENCE be pleased to
state:

(a) whether the road between
Hanumangarh and Suratgarh was underthe
control of General Reserve Engineering
Force:

(b) whether the road has been handed
over to the Public Works Department of
Rajasthan;

(c) it so, the reasons therefor;
(d) whether there is heavy miilitary

traffic between Hanumangarh and
Svratgarh;

DECEMBER 13, 1991
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(e) if so, whetherthere is any proposal *

to hand over this road back to General
Reserve Engineering Force; and

{f) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Yes, Sir.

(b) and (c). Yes, Sir, as it is not of
operational significance to Army.

(d) The density of civil traffic on this ~
road is much more than that of military
traffic.

(e) and (f). Do not arise.

Issue of Licences for Poppy
Cultivation in Barabanki,
Uttar Pradesh

3691. SHRI RAM SAGAR: Will the
Minister of FINANCE be pleased to state.

(a) the number of licences for poppy
cultivation issued in Barabanki (U.P.) during
each of the last three years; and

(b) the total number of such licenses
issued there during the cumrent year so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Number of
licences for poppy cultivation issued in
Barabanki (U.P.), Divisions | and 1l, during
each of the last 3 years are as follows*

Year Number of Licences
1988-89 10512
1989-90 8571
1990-91 9541
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(b) Total number of licenses issued in
Barabanki Divisions | & Il during the current
year (upto 9.12.1991) are 9019.

[English]
Current Account Deficit

3692. SHRI S.B. SIDNAL: Will the
Minister of FINANCE be pleased to state:

(a) the current account deficit for 1989-
90 and 1990-91;

(b) the reasons for sharp rise in the
current account deficit forthe year 1990-91;

(c) the amount of capital account and
borrowings from IMF during 1989-90 and
1990-91; and

(d) the amount of net invisible receipts

Written Answers 226

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (d). The
sharp rise in the current account deficit
during 1990-91 was the result of a
combination of adverse factors whichinclude
deceleration in export growth as a result of
recessionary conditions inthe industrialised
countries andthe economic disruption inthe
Eastermn Europe; the Gulf cnsis which set-in
in August 1990 leading to asharp escalation
in POL import bill, partial loss of export
markets in West Asia and foreign exchange
expenditure incurred in repatriation of Indian
workers from the affected zone in the West
Asia and; uncertain and disturbed situation
in the domestic polity during most of the
1990-91 which resulted in a sharp fall in
invisible receipts in the form of pnvate
remittances, travel and tourism etc. The
currentaccountdeficit, netinvisible receipts,
capital account (net) and net borrowings
from the IMF during 1989-90 and 1990-91

for 1989-90 and 1990-91? were as indicated in the Table beiow:
(Rs. crores)
1989-90 1990-91
Current account (net) -10391 -13088
invisibles* (net) 2541 2054
Capital Account (net) 10341 8617
IMF (net) 1-460 2178

* includes official transter (net)

Letting Out of Units and Sections of
Ordnance Factories to Private
Sector

3693. SHRIV. SREENIVASA PRASAD:
Will the Minister of DEFENCE be pleased to
state:

(a) whether the Ordnance Factories

Board proposeto let out some of the section
and units in various Ordnance Faclories to
some private manufacturing units;

(b) if so, the details thereof and the
reasons therefor;

(c) whether any working modalities
have been worked out in this regard; and
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(d) if so, the impact of these changes
on the cost of the defence supplies and
promotional avenues of the staff?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) No, Sir.

(b) to (d). Does not arise.

Extension of MRTP Act to Cover
Services Sector and
Co-Operatives

3694. SHRI GEORGE FERNANDES:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the Government have any
proposal for extending the ambit of the
Moncpolies and Restrictive Trade Practices
Act to cover the Services Sector and Co-
operatives; and

(b) if so, the salient features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMAGALAM): (a) and (b). The
MRTP Act, 1969, already applies to the
‘Services' sectoras definedin Section 2(r) of
the Act. The Act has also been extended to
Co-operative Societies vide NotificationGSR
No.605 (E) dated 27th September, 1991
issued under Section 3 of the Act.

Economic Offences

3695. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Government have
declared some economic offences as
criminal offences; and
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(b) if so, the details of such offences?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b).
Provision has been made for prosecution in
acourt of law for various economic offences
such as those specified in Chapter XXII of
the Income Tax Act, Chapter VIl of the
Waealth Tax Act, section 9 of the Central
Excise and Salt Act, section 135 of the
Customs Act and section 56 of FERA, etc.

Export Potential of Bihar

3696. SHRI GEORGE FERNANDES:
Wilithe Minister of COMMERCE be pleased
to state:

(a) whether the Government have
examined the Export Potential of Bihar;

(b) if so, the names of the exportable
items in Bihar; and

(c) the steps taken by the Government
to boost exports of these items?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir. A study was
conducted by the Trade Development
Authority in 1988.

(b) Major non-engineering product
groups identified for export are:

Handiooms - Silk and Cotton; leather
manufactures; handicrafts; and
processed fruits;

(c) The Govemment of Bihar and Bihar
Chamberof Commerce are taking action on
the study.
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Visit of International Credit Rating
Agencles

3697. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased to
state:

(a) whether some Intemational Credit
Rating Agencies visited India recently to
assess the strengths and weaknesses of its
economy; and

(b) i so,the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No Credit
Rating Agency has visited Indiainthe current
financial year so far.

(b) Question does not arise.

Assistance forHandloom Cloth Provided
Under Market Developmant Scheme to
Andhra Pradesh

3698. SHRIJ. CHOKKA RAO: Willthe
Minister of TEXTILES be pleased to state:

(a) the assistance provided to Andhra
Pradesh under the Market Development
Scheme for handloomcloth during 1989-90,
1990-91 and 1991-92 so far; and

(b) the amount utilised for primary
societies and the APEX Society therefrom
during these years, year-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The assistance provided by
Central Government to Andhra Pradesh
under Markat Development Assistance
Scheme during 1989-90, 1990-91 and 1991-
92 is as follows
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Year = Amount (Rs. in lakhs)
1989-90 280.30
1990-91 440.50
1991-92 24297

(b) Market Development Assistance is
provided on 50 : 50 matching basis by
CentralGovernment and State Government.
As per information received from
Government of Andhra Pradesh, in 1989-
90, amount released to APCO was Rs.
448.66 lakhs and to Primary Societies
Rs.285. 07 lakhs. For 1990-91 amount
released to APCO was Rs. 380 lakhs and to
Primary Societies Rs. 315.43 lakhs. For
1991-92 amount released to APCO is Rs.
208.66 lakhs and to Primary Societies Rs.
20.54 lakhs.

Fake Underwriting of Capital Issues

3699. SHRISANAT KUMAR MANDAL:
Will the Minister of FINANCE be pleased to
state:

(a) whetherthe Government are aware
that fake underwriting of capital issues has
become rampant especially in the case of
bigger issues; and

{b) if so, the action proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) Nosuchcase
has been brought to the notice of the
Government.

(b) Does not arise in view of reply to (a)
above
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Income Tax on Allowances to Staff
of Public Sector Undertakings and
Private institutions

3700. SHRIGOVINDRAO NIKAM: Will
the Minister of FINANCE be pleased to
state:

(a) whether some public sector
undertakings and private institutions pay
salary to their staff by dividing it in different
allowances in order to save income tax;

(b) whether the Government propose
to take into account all these allowances for
income-tax purposes; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Under the
Income-tax Act, 1961 salary is to include,
inter-alia, any payment duetoorreceived by
an employee from, inter-alia, his employer.
However, exemption fromtax is provided for
in respect of certain allowances subject to
the conditions and limits laid down inthe Act.
Anysuchallowance inexcess of the specified
limits is liable to tax.

(b) and (c). In view of answerto part (a)
of the question, replies to these parts do not
arise.

[English)
Devolution of Funds to States
3701. SHRIMAT!I VASUNDHARA

BAJE: Will the Minister of FINANCE be
ed to state:

(a) whether the Government of
Rajasthan has requested the Union
Government to re-examine the existing
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criteria of devolution of funds to the States;

(b) if so, whetherthe Union Government
have considered the request of the State
Government; and

(c) if so, the details of the decision
taken by the Union Govemment in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a)
Govemment of Rajasthan has requestedfor
a review of the basis on which funds for
calamity relief are nowreleasedtothe States.

(b) and (c). The present arrangements
for release of funds for calamity relief flow
from the recommendations of the Ninth
Finance Commission which Govemment
have accepted. There is no proposal as of
now for a reconsideration of these
arrangements.

Evaluation Study of “SEEYU”

3702. SHRI BHUWAN CHANDRA
KHANDURI: Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarred Question No0.2492 on August, 9,
1991 and state:

(a) thecriteriafixed for choosing places
for evaluation study of Sei-Employment to
Educated Unemployed Youth Scheme by
the Ministry of Industry and the reasons for
notincluding Garhwal region for such study;
and

(b) the nature and constitution of District
Level Consultative Committees and State
Level Bankers Committee entrusted with
the task of undertaking such -evaluation
study?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) With a view to assess the
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impact and to suggest improvements in
implementation of Self Employment to
Educated Unemployed Youth (SEEUY)
Scheme, guidelines were issued by the
Development Commissioner, Small Scale
Industries in 1986to all State Governments/
Union Territory Administrations for carrying
out evaluation of SEEUY Scheme on a
regularbasis. This evaluation is undertaken
by the State Govemments/Union Territory
Administrations themselves through
independent organisations with the prior
approvalof the Development Commissioner
(SSl), New Delhi. No criteria is fixed for
choosing places for evaluation study for
SEEUY Scheme and the choice is left to the
State Governments for selection of districts.
However, the coverage of the study is
confined to 2 to 5 districts in each State in a

year.

(b) State Level Bankers’ Committee
(SLBC) comprises financial institutions,
commercial banks, RBI, NABARD, State
level Government Officials and Central
Government representative. District
Consultative Committee consists of all the
financial institutions operating in the district,
commercial banks and State Governments
authorities at the district level. Lead Bank of
the district acts as convenor of District
Consultative Committee, Deputy
Commissioner/District Collector/District
Magistrate is the Chairman of the District
Consultative Committee.

Paying of Buses by Contract Carriage
Permit Holders at Stage Carriers

3703. SHRIJEEWAN SHARMA: Wil
the Minister of SURFACE TRANSPORT be
pleased to refer to the reply given to the
Unstarred Question No. 1251 on January 3,
1991 and state:

(a) the number of contract carriage
permit holders found plying their buses as
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stage carriages in Delhibetween January 1,
1991 and October 31, 1991 and the action
taken against them; and

(b) how the Government propose to
dealwith the situation in an effective manner?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b).
From 1st January to 31st October, 1991,
242 Contract Carriages were persecuted
for violation of permit conditions. The Delhi
Administration carries-out vigorous checking
onaregularbasis against such malpractices.

Cut in Defence Expenditure

3704. SHRIR.SURENDERREDDY:
SHRI ANBARASU ERA :

Willthe Minister of FINANCE be pleased
to state:

(a) whether the International Monetary
Fund has suggested for reduction in the
defence expenditure by about 20 per cent
for the three years period beginning from
April 1, 1992; and

(b) if so, the reaction ofthe Govemment
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No, Sir.

(b) Does not arises.

Settlement of Loans taken by Punalur
Paper Mills Limited, Korala

3705. SHRI KODIKKUNNIL SUREH:
Will the Minister of FINANCE be pleased to
refertothe reply givento Unstarred Question
No. 1622 on August 17, 1990 and state:
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(a) whether the Industrial Credit and
Investment Corporation of India, Industrial
Finance Corporation of India, Industrial
Development Bank of India and Canara
Bank are not implementing the decision
taken on 26 June, 1990to accepttheprincipal
amountfromthe Punaiur Paper Mills Limited,
Kerala, in full and final settlement of loans
taken by it;

(b) if so, the reasons therefor; and

{c) the action taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) and (b). At the meeting held on
26.6.90 it was agreed by Industrial Credit
and Investment Corporation of India (ICICI)
(the lead financial institution) and Canara
Bank that they would consider a one time
settlement proposal from Punalur Paper
Mills (PPM) subject to certain terms and
conditions. ICICl has subsequently reported
that since PPM was not agreeable to abiding
by some of these terms and conditions, it
became impossible to implement the one
time settlement proposal.

(c) Governmentwouldcontinuetourge
that PPM would need to approach the
tinancialinstitutions andthe bank forworking
out a mutually acceptable solution.

Amendment to Child Marriage
Restraint Act, 1929

3706. SHRI B. DEVARAJAN: Will the
Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Government propose
to bring forward legislation to amend the
Child Marriage Restraint Act, 1929 in order
to raise the minimum age of marriage andto
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provide for stricter enforcement of the
provisions of the Act; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRYOF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): (a) and (b). The
Child Marriage Restraint Act, 1929 had
already been amended as far back as in
1978 to raise the minimum age of marriage
in the case of a male to 21 years and in the
case of a female to 18 years. For stricter
enforcement of the provisions the offences
under the Act have been made cognizable
forthe purposes of investigation, etc. Hence
no further proposals in this regard are under
consideration at present.

[Translation)
Loan From IMF

3707. SHRI KASHIRAM RANA: Will
the Minister of FINANCE be pleased to
state:

(a) the amount of loan sought from the
International Monetary Fund for Eighth Five
Year Plan projects;

(L) the names of the projects for which
this loan has been sought; and

(c) the amount of loan assured to be
given and the conditions thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) International
Monetary Fund credits are not project-tied.
IMF extends credit to a member country to
overcome its balance of payments difficulties.
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(b) and (c). Does not arise.
[Transiation]

Licences to Export Oriented Units

3708. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of
COMMERCE be pleased to state:

(a) the number of licences issued to
cent percent Export Oriented Units in Uttar
Pradesh during 1990 and 1991 till date; and

(b) the number of industries set up by
these units during the above period?

THE MINISTER OF STATE THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). Twenty nine
100% EOUs were approved in Uttar Pradesh
during this period. These units are yet to
report commencement of production.
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Companies Registered Under the
Company Act, 1956

3709. SHRI SANTOSH KUMAR
GANGWAR :
SHRI MRUTYUNJAYA
NAYAK:

Willthe Minister of LAW,JUSTICE AND
COMPANY AFFAIRS be pleased to state
the number of companies with capital
investment of Rs. 20 crores or more,
registered in Uttar Pradesh, Orissa and
Delhi under the Companies Act, 19567

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMAGALAM): On the basis of
Balance Sheets for 1988-89 filed by the
companies and received from the Registrar
of Companies, the number of companies
with capital investment of Rs. 20 crores or
more registered in Uttar Pradesh, Orisssa
and Delhi under the Companies Act, 1956,
is as under:

State/Union Territory

Number of companies with
capital investment of
Rs. 20 crores or more

Uttar Pradesh

Orissa

Delhi

61

22

108

National Highways in Himachal
Pradesh and Rajasthan

3710. SHRIRAJVEER SINGH: Willthe
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the details of the National Highways
affected by rains andflood in Rajasthan and
Himachal Pradesh during the last three
years; and

(b) the amount spent on their repairs
during the above period in each of these two
States, separately?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): (a) Different
sections of National Highways No. 8,11, 12,
14 and 15 in Rajasthan and National
Highways No. 1A, 20, 21 and 22 in Himachal
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Pradesh were affected by rains and floods
during the last 3 years.

(b) The amounts allocated during the
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last 3yearsfor repairs of rainfflood damages
of National Highways in the State of
Rajasthan and Himachal Pradesh are as
follows:-

Allocations for Flood Damage Repairs

(Rs, in lakhs)

Year Rajasthan Himachal Pradesh
1988-89 210.83 327.20
1989-90 132.92 513.84
1990-91 203.62 361.89
[English] current year so far;
Raids Conducted to Unearth (b) the top ten persons from whom the

Black Money
3711. SHRI DIGVWAYA SINGH: Wil
the Minister of FINANCE be pleased to
state:

(a) the number of raid conducted and

maximum amount of black money was
unearthed and the amount of black money
unearthed from each of them; and

(c) the penalty levied on each of them?

THE MINISTER OF STATE IN THE

theamountofblackmoneyunearthedduring  MINISTRY OF FINANCE (SHRI
each of the last five financial years andthe  RAMESHWAR THAKUR): (a)
Financial No. of Value of Amount of concealed
Year Searches Assets income surrendered
seized during searches
(Rs. in crores)
1986-87 7054 100.70 36.85
1987-88 8464 145.02 147.49
1988-89 7505 152.70 249.35
1989-90 3984 128.02 193.44
1990-91 5474 227.87 328.01
1991-92 441 17.79 10.60

(Upto Nov.’ 91)
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(b) The details of the top ten persons
who have disclosed maximum amount of
concealed income under section 132(4) of
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the Income Tax Act, 1961 in course of
searches during the last three years are as
under:

Name of the person Amount of concealed income
disclosed during searches
(Rs. in lakhs)
+1. Dav Kumar Agarwal & Others, Bombay 1133.36
2. Bhai Shankar N. Raval and Others, Bombay 685.75
3. Maihotra Steel Group, Ahmedabad 568.00
4. Mss. Plaza Panshil Properties and Others, 505.29
Bombay
5. Ms. Swadeshamitran Ltd., Madras 475.15
6. Harshad S. Mehta & Others, Bombay 470.60
7. Ms. V.B. Desai & Co. & Others, Bombay 439.78
8. M/s. Lok Group & others, Shri Shailesh
P. Bhutta & Others, Bombay 432.75
9. M/s. Deep Chand Brothers & Others, Bombay 402.13
10. Shri Shankat N. Sarkar and Others, Bombay 402.00

(c) Penalty is levied only on completion
of assessments. Relevant information
regarding completion of assessments and
levy of penalty is being compiled.

Guidelines to Financlal Institutions for
use of Share Holding Rights

3712. SHRI DIGVIWJAYA SINGH: Will
the Minister of FINANCE be pleased to
state:

(a) whether the Government have
issued any guidelines to the financial
institutions regarding the use of their share
holding rights in the event of takeover bid or
merger in the corporate sector,

(b) if so, the details thereof; and

(c) it not, whether the Government
propose to issue necessary guidelines in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a)to(c). Inthe matter of takeovers
and mergers in the corporate sector, there
are guidelines refating to acquisition of shares
less than 10% of the voting rights in a
company as well as 10% or more of the total
voting fights in a company. Where any
person acquires or agrees to acquire any
shares in a company exceeding in the
aggregate 5% of the voting capital of the
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company, he hasto notifythe stockexchange
within two days of such acquisition. Where
the acquisition carries 10% or more of the
total voting rights of a company, a public
announcement of a take over offer has also
tobe made. These stipulations are contained
in Clauses 40A and 40B of the Lisiting
Agreement. Where the public financial
institutions sell over 1% of the paid-up capital
of acompany, the information regarding the
transaction and the price hasto be disclosed
tothegeneralpublicbythefinancialinstitution
concerned through a press release.
information has also to be sent to SEBI and
the concemed stock exchange. The public
financial institutions are also required
normally to sell shares to non-institutional
buyers only on recognised stock exchange
and such sale has to be made through
empanelled brokers at market price. All
such sales should be for delivery. Each
financial institution has also to inform its
Board of Directors, on a quarterly basis of
sales and purchases of shares of any
company where such sales/purchases
exceed Rs. 5 lakhs during the quarter.

Long Term Loan Assistance to States

3713. SHRIMATI VASUNDHARA
RAJE: Will the Minister of FINANCE be
pleased to state:

(a) whether the Ninth Finance
Commission had recommended to the
Government to grant special long term loan
assistance to the needy States to fill in the
gap in their revenue account;

(b) whether it has been decided to
implement the above recommendation; and

(c) if so, the steps taken to provide long
term loan to Rajasthan to cover the part of
revenue deficit?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
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SHANTARAM POTDUKHE): (a) The Ninth
Finance Commission has observed in para
7.31 of their Second Report that if the deficit
States make some extra efforts to reduce
revenue deficits substantially fromthe levels
assessed, the Planning Commission may
considergiving themspecial longtermloans
to cover a part of their remaining deficit.

(b) and (c). The observation made by
the Ninth Finance Commission is in the
nature of a suggestion and not the
recommendation and has notbeen accepted
by the Government of India.

External Debt

3714. SHRI GANGADHARA
SANIPALLI: Will the Minister of FINANCE
be pleased to state:

(a) the amount of outstanding external
debt at present, country-wise and institution-
wise;

(b) the amount of debt in agricultural
and industrial sectors, separately;

(c) the estimated amount of annual
repayment; and

(d) the share of repayment by the
agricultural and industrial sectors?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Informationis
given in the statement attached.

(b) to (d). The accounts of the
Government are kept on single loan basis
and sometimes the single loan caters more
than onesector. It is, therefore, not possible
to segregate the debt outstanding and the
share of its repaymentto a particular sector.

(c) The amount of repayment during
1991-92 is estimated to be Rs. 6588 crores.
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Country-wise/Institution-wise External debt Outstanding as on 31 March, 1991

A. Government Account

Sl Country/ Amount in Rs. Crores
No. Institution (Prov.)
1. A.D.B. 420.44
2. Abu Dhabi 11.78
3. Austria 105.13
4. Belgium 202.51
5. Canada 1101.25
6. Czechoslovakia 52.35
7. Denmark 298.44
8. E.E.C. (SAC) 100.79
9. F.RG. 5871.28
10. France 2229.51
11. 1.S.0. 11.03
12. 1.B.R.D. 12033.01
13. L.D.A. 25457.27
14, LF.A.D. 302.94
15. Iran 397.65
16. ltaly 406.16
17. Japan 6440.80
18. Kuwait Fund 344.92
19. Netherlands 1975.72
20. O.P.E.C. 188.36
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Sl Country/ Amount in Rs. Crores

No. Institution (Prov.j
21. Poland 0.02
22. Saudi Fund 153.02
23. Spain 81.75
24. Sweden 281.39

. 25, Switzerland 20.40

26. UK. 475.90
27. US.A. 4839.48
28. U.S.S.R. 2204.34
29. U.A.E. 36.07

B. Non-Government Account
1. F.RG. 512.96
2. 1.B.R.D. 1486.99
3. US.A 0.01
4. France 31.89
S. A.D.B. 314.84
C. {MF Borrowing 4389.00
D. Extemal Commercial 26706.00

Borrowings

Liquor Supply to C.S.D. Canteens
[Translationi]
3715. SHRI JEEWAN SHARMA: Will
the Minister of DEFENCE be pleased to
state:

(a) the value of liquor supplied during

the year 1990-91 by Mohan Meakins Limited
to C.S.D. for defence forces;

(b) whether the Government have
received any complaints about the supplies
made by this firm;

) (c) if so, the details of the complaints
received; and
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(d) the action taken by Government in
this regard so far?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) During 1990-91,
CSDpurchased Indian Made Foreign Liquor,
Rum and Beer from M/s Mohan Meakins
Ltd. valued at Rs. 17.50 crores.

(b)to (d). Acomplainthadbeen received
inNovember, 1990, fromone of the Unit Run
Canteens regardingthe presence of aforeign
body in a bottle of rumcalled ‘Black Beauty'.
After analytical test, it was confirmed that
the sampledid not conformto Specifications.
Accordingly, all CSD Depots stopped the
sale of the affected batch. Penalty, as per
Contract terms, has been levied on the
distillery. Another complaint was receivedin
August 1991 from one of the CSD Depots
that a particular batch of ‘Lion’ brand of beer
manufactured by this firm in the year 1990-
91 was found to be sedimented. The sale of
the affected batch has been suspended in
alithe Depots andthe samples of the affected
batch have been sent for testing.

[English)
Implementation of Court Orders

3716. SHRI MADAN LAL KHURANA:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleasedto refer to
the reply givento Starred Question No. 275
on March 30, 1990 and state:

(a) whether the Government have
ensured that the instructions issued to the
Ministries/Departments are complied with
intime and no case not involving substantial
questions of law or publicimportance isfilled
byanyDepartment of the Union Government
and

(b) i so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMAGALAM): (a) and (b). The
reply given to Starred Question No. 275 on
30.3.1990 was on the subject of prompt
implementation of Court Orders which have
become final with a view to avoid contempt
petitions for non-compliance ofthe same. In
the said reply, no reference was made to
filling of cases not involving substantial
questions of law or public importance.
However, inservice matters, alithe Ministries
and Departments of Government of India
have beenrequestedto ensurethatappeals
are filed only in those matters which require
authoritative pronouncementof the Supreme
Court on matters of law or questions of
general importance.

Payment to Crew of Merchant Ships

3717. SHRI HARI KISHORE SINGH:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whetherthe crew of indian merchant
ships are paid in foreign exchange for the
period of their stay in foreign waters;

(b) if so, the reasons therefor;

(c) the total amount paid in foreign
exchange during each of the last three
years; and

(d) whether the Government propose
to pay them in Indian currency and provide
tax relief?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Yes, Sir. At
the option of the crew.

(b) While in foreign waters the crew
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have to incur expenditure in Foreign
currencies. The payment is made to them
as per agreement between the Shipowners
and Unions.

(c) Government do not maintain the
details of payment by Shipowners to the
crew members eitherin foreign exchange or
in Indian currency.

{d) There is no proposal to pay them
exclusively in Indian currency or to provide
tax relief on such payment.

Etfect of Duty Exemptions on Prices

3718. SHRIM.V.V.S. MURTHI: Willthe
Minister of FINANCE be pleased to state:

(a) the estimated loss of revenue to the
Union Government due to duty exemptions
granted during the current year;

(b) whether there has been any effect
on prices as expected by the Government
due to these duty exemptions; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The estimated
annualloss of revenue by way of exemptions,
either partly or wholly, from customs and
excise duties, dyring the current year so far
is Rs. 1209.73 crores of which Rs. 1180.58
crores relate to the budget proposals of
1991-92.

(b)and(c). Duty exemptions aregranted
for achieving different objectives like reducing
input cost, protecting the small scale sector,
promotion of exports etc. It is expected that
some of these concessions would result in
reduced prices to the consumers. However,
Government does not enforce price control
on most manufactured products. Market
prices are generally determined by a
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muttiplicity of factors. While there is no legal
mechanism except in cases where there is
a price control to see that the concessions
are passed on to the consumers by the
industry, the administrative Ministries hold
dialogue with the concemned industry with a
view t0 persuade them to reduce prices
where duty concessions are granted in order
to bring down the prices.

Group Insurance Scheme for Landless
and Agricultural Labourers

3719. SHRIM.V.V.S. MURTHI: Willthe |
Minister of FINANCE be pleased to state:

(a) the number of beneficiaries under
the Group Insurance Scheme for landless
agricultural labourers in Andhra Pradesh,
since its inception, district-wise;

(b) the number and amount of claims
settled under this scheme, so far in the
state, year-wise;

(c) whether there is any proposal to
extend the scheme to other poorer sections
of the society;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) It is not the practice in the Life
Insurance Corporation of India to maintain
district-wise statistics in respect of the
beneficiaries under the Group Insurance
Scheme for landless agricultural labourers.
However, the total number of beneficiaries
under the said scheme in Andhra Pradesh
has been estimated as on 31st March, 1991
to be 6.75 lakhs.

(b) The number and amount of claims
settled under this scheme are as below:
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Year Number of claims Amount (Rs.)
1988-89 3641 36,41,000
1989-90 2772 27,72,000
1990-91 3689 36,89,000
From 1.4.91to 2426 ?4,26.000

31.10.91

(c) to (e). No, Sir. This scheme is
exclusively for landless agricultural
labourers. However, there are other Group
Insurance Schemes in existence providing
attractive benefits to the vuinerable and
weaker sections of the society. A Group
Insurance Scheme for borrowers of loans
under the Integrated Development
Programme of the Government of India
(IRDP) is being run by the Life Insurance
Corporation of India. Under this scheme, a
sum assured of Rs.3000 with Double
Accident Benefit of an equal amount is
payable to the nominee on the death of the
loan covered. Under this scheme, Central
Govt./State Govt. share the costof premium
equally. No part of the premium is payable
by the beneficiary.

Besides, certain other occupations like
bidi workers, fishermen, rickshaw puliers/
auto drivers, cobblers, handloom weavers,
safai karamcharis, tendu leaf collectors,
sericulture, lady tailors, etc. are covered
under the Social Security Schemes of the
Life Insurance Corporation of India for a
sum assured of Rs. 3000 with Double
Accident Benefit. 50% of the premium is met
from the Social Security Fund set up by the
Life Insurance Corporation of India and the
balance 50% is borne by the beneficiaries.

Modification of Banking System

3720. SHRI INDRAJIT GUPTA: SHRI
M.V. CHANDRA SEKHARA MURTHY: Will

the Minister of FINANCE be pleased to
state:

(a) whether the World Bank has asked
India to modify its banking system;

(b) whether the World Bank has also
stipulated certain other conditions to be
eligible for reference assistance from the
Bank; and

(c) if so, the facts and details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No, Sir.

(b) and (c). Does not arise.

Financial Assistant to Cantonment
Boards in Allahabad and Kanpur

3721. SHRI INDRAJIT GUPTA: Will
the Minister of DEFENCE be pleased to
state:

(a) the details of financial assistance
given bythe Governmenttothe Cantonment
Boards in Allahabad and Kanpur during the
last two years;

(b) the details of revenue earned by
these boards during the same period;

(c) the details of public grievances
received during the period on account of
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health hazards and insanitation and the
action on each complaint;

\d) the details of suggestions received
from the Station Health Organisation for the
above two Cantonments during the period;

(e) whether any lapses have been
defected onthe part of concemed authorities;
and

(H it so, the facts thereof and action
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taken against the concerned authorities?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) to (f). Central Govt.
providesfinancial assistance to Cantonment
Boards, by way of grants-in-aid and service
charges in lieu of Property tax, to enable
them to meet their day to day expenditure.
The Central Govt. provided{following financial
assistance to Allahabad and Kanpur
Cantonment Boards during 1989-90 and
1990-91:-

1989-90 1990-91
Cantonment Grant-in-aid Service Grant-in-aid  Service
(Rs. in lakhs)  Charges Charges
(Rs. in lakhs)
Allahabad 10.50 73.62 Nil 23.56
Kanpur Nil 80.75 15.00 80.98

2.. The revenue earned by these Boards, through different rates and taxes, during 1989-

90 and 1990-91, was as follows:-

Cantonment Nature of Tax 1989-90 1990-91
Head I-Rates and Rs. in lakhs Rs. in lakhs
Taxes
Allahabad (a) Octroi 10.50 3.00
(b) Taxon annual 0.85 0.58
value of lands &
building
(c) Water Rates/Tax 1.75 1.25
(d) Other Taxes 1.50
(Passenger Tax)
Kanpur (@) Octroi 83.92 31.63
(o) Taxes onthe 9.58 11.42
annual value of
lands & building .
> ' &8
(c) Tax on animals and vehicles 1.75

1.67
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Cantonment Nature of Tax 1989-90 1990-91
Head I-Rates and . Rs. in Iakhs Rs. in lakhs
Taxes
(d) Tax on Trades and 0.87 1.03
Professions
(e) Water Rates/Tax 6.39 6.73
(f) Cinema Show Tax 0.32 0.74

Note: Collection of Octroiwas discontinued w.e.f. 1.8.1390 as perthe instructions of the

State Government.

3. There has been no major public
grievances about heath orsanitation. Routine
complaints regarding these matters which
have been made by residents from time to
time have been attended to by the local
authorities.

4. The Station Health Organisation of
Allahabad Cantonment has made certain
suggestions for provision of hygiene
chemicals, equipments, dustbins, purchase
of two new conservancy vehicles, conversion
of group pan-type latrines into flush-type
latrines and manpower requirment. The
Cantonment Board authorities have taken
adequate steps to implement these
suggestions except for the purchase of two
new conservancy lorries which could not be
done due to financial constraints. No
suggestion about any specilic case had

been received from Station Health

Organisation, Kanpur.

5. No serious lapses have been
detached on the part of the concemed
anhorltleshp:emo(:amonmmwam
any disciplinary action.

idle Handlooms

3722. SHRI TARA CHAND
KHANDELWAL: Will the Minister of

TEXTILES be pleased to state:

(a) whetherthethousands of handiooms
in several States have been lying idle forthe
past few months;

(b) if so, the reasons therefor;

(c) whetherthe Government have since
taken any fresh measures to help the
handloomweavers in the countrytoimprove
their economic condition; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). The recent hike in
yam prices which affected the marketability
of handioom cloth, had caused temporary
under-employment among the weavers
resulting in reduction in their wages.
However, thereare no reports of large scales
closure/idieness of handiooms.

(c) Yes, Sir.

(d) In the wake of recent spurt in year
prices, central Government covered a
meeting of major representative bodies of
spinning industry in the country to impress
upon them the need to follow moderation
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and maintain stability in prices of year. The
spinning mill federations have agreed to
supply hank year to pre-budget prices to the
State Handloom Agencies and the National
Handloom Development Corporation for
onward supply to weavers. Chief Ministers
of States have been requested to monitor
the production of yam by cooperative/State
sector mills, and to hold regular State level
reviews atthe level of Secretaryin-charge of
textiles regarding supply, prices and
distribution of hank yam. Chief Ministers
have also been advised to impress uponthe
District collectors to organisae regular
checking of the stocks and selling prices of
yarn dealers in the district, with a view to
prevent hoarding of yarn. {entral
Government onits parthasissueddirections
to National Textile Corporation (NTC) to
augment production of year of country of
40s and below where the price rise has
affected the handloom weaver the most.
Govemment of India has also reviewed the
export policy of cotton yam even thoughitis
of vital interest for maintaining balance of
payment position. National Handloom
Development Corporation hasbeen directed
to step up its yam supply operations to
handloom weavers and agencies in the
State Directions have been issuedto Textile
Commissioner to initiate checking of yam
dealers with a view to activate dehaording
operations.

In addition to the existing ongoing
schemes implemented by the Government
forthe developmentofhandioomsector, the
following two new schemes have also been
announced recently for implementation
during the current financial year in order to
improve the socioeconomic conditions of
the handioom weavers:-

(i) A scheme of ‘Margin Money for
Destitute Weavers' which
envisages sustained capital
supporttothe coopetative societies
organisedbythe destituteweavers.
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The scale of assistance provided
under this scheme is @Rs.2000/=
per destitute member subject to a
maximum of Rs. 1.00 lakh per
society.

(i) The second scheme is called
‘Development of Integrated
Handloom Villages ‘. During the
first year of its implementation, 24
villages spread throughout the
country will be taken up for
development under this scheme.

Alleged lrregularities in Advancing
Loans by Naionalised banks in
Mukerian, Punjab

3723. SHRI PIUS TIRKEY: Will the
Minister of FINANCE be pleased to state:

{a) the total number of nationalised
banks in Mukerian in Hoshiarpur district of

Punjab;

(b) the details of the loans advanced to
Scheduled Castes/Scheduled Tribes and
weaker sections for self-employment under
thevarious schemes inandaround Mukerian
by these branches during each of the last
three years;

(c) whether the Government have
received any complaints about irregularities
in sactioning of loans;

(d) if so, the details thereof; and

(e) the action taken by the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) There are 5 branches of Public
Sector banks at Kumerian in Hoshiarpur
district of Punjab.

(b) District-wise data on the advances
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for SC/ST is not available with Reserve
Bank of india (RBI). However, the
outstanding advances of public sectorbanks
to scheduled castes/scheduled tribes
beneficiaries in Punjab are given below:

(Rs. in crores)
6909mber, 1988 106.7
September, 1989 119.6
March, 1990 129.2

(c) to (e) The complaints relating to
sanctioning of loans and irregularities by
any official of banks, whenever received by
Government, RBI orthe banks are looked
into the appropriate authorities for taking
remedial action.
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World Bank Assistance for State
Road Projects

3724. SHRIKASHIRAM RANA: Wilithe
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whetherthe Worldbank has provided
loanassistance forsome State roadprojects;

(b) if so, the details of the projects being
implemented, State-wise; and

(c) the expenditure likely to be incurred
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c). A
statement giving details about the State
Roads Projects presently under
implementation under World Bank
assistance, including their likely cost, is
annexed.

STATEMENT

World Bank Assistance for State Road Projects

Details of World Bank Aided Project (State Highways)

Sl. No. Project & length

Estimated cost
(Rs. in crores)

Bihar (Total Rs. 143.60 crores or US $99 million)

1. Bhagalpur Bridge across Ganga (4 Kms)

2. Approaches to Bhagalpur bridge (14 Kms)

3. Hajipur-Mazaffarpur road (51Kms)

4. Sonepur-Chappra road (50 Kms)

46.03

7.10

16.90

21.50

Maharashtra (Total Rs. 126.5 crores or US $ 87 million)

1. Ahmednagar-Koparagaon road (95 Kms)

2. Pune-Ahmedhnagar road (113.6 Kms)

10.17
2341
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Sl. No. Project & length Estimated cost
(Rs. in crores)

3. Ahmednagar-Aurangadad road (105.4 Kms)

4. Aurangabad-Mantha road (124 Kms) 16.63

5. Akola-Kanhergaon road (96 Kms) 10.22

6. Nagpur-Kampad road (69 Kms) 9.94

7. Palgar-Wada road (47 Kms) 5.65

8. Wada-Ambadiroad (23 Kms) 2.65
Rajasthan (Total Rs. 148.90 crores or US $ 102 million)

1. Alwar-Bhiwari road (90 Kms) 11.95

2. Alwar-Karauli road (145 Kms) 15.37

3. Udaipur-Dabok road (16 Kms) 7.08

4. Dabot-Chittorgarh road (97 Kms) 10.60

5. Ajmer-Chittorgarh road (186 Kms) 22.19

6. Sirohi-Abu Road (63 Kms) 570

7. Abu Road-Mount Abu Road (23 Kms) 243
-8. Fatehpur-Churu road (36 Kms) 272

9. Churu-Haryana border (79 Kms) 5.68
10. Sikar-Haryana border (133 Kms) 11.31
Uttar Pradesh (Total Rs. 231.20 crores or US $ 160 million)

1. Sonauli-Gorakhpur road (33 Kms) 22.32

2. Gorakhpur-Ballia road (153 Kms) 37.56

3. Faizabad-Allahabad road (143 Kms) 34.10

4. Allahabad-Doharighat road (208 Kms) 51.90
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[English)
Waterways in Orissa

3725.DR.KARTIKESWARPATRA: Will

the Minister of SURFACE TRANSPORT be

pleased to state:

(a) whether any hydrographic survey
and techno-economic studies have been
carried out to declare waterways in Orissa
as National Waterways; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). The
techno-economic study fortransportation of
coal from Taicher to Paradip through
Mahanadi and Brahmani river system was
carried out in 1989, The study indicated that
the route through Mahanadiriver Therefore,
hydrographic surveys of Brahmaniriverfrom
Talcher to paradip and to Dhamra was
carred outsubsequently in 1990. Thesurvey
has revealed that due to non-availability of
waterduring the lean season, development
to Brahmaniinthe upstreamfromdJokadiato
Talcher is not technically feasible.

Shipping Companies

3726. DR. KARTIKESWAR PATRA:
Willthe Ministerof SURFACE TRANSPORT
be pleased to state:

(a) whether the Government have
been liberalising the Shipping Policy from
time to attain self reliance in the carriage of
overseas trade;

(b) if so, the names of shipping
companies in private and public sectors,
. theirnature of theirbusiness andthe number
of ships available with them;

(c) whether any review has been
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carried out on their working as well as on
repayment of loans; and

(d) it so, the names of sick shipping
companies which are not performing well
alongwith their rehabilitation proposals?

THE MINISTER OF STATE IN THE .
MINISTRY OF SURFACE TRANSPORT
(SHR1 JAGDISH TYTLER): (a) Yes, Sir.

() A list of Shipping Companies and
numberof vessels ownedby them alongwith
nature of bisiness is annexed as Statement.

(c) The working of the Government
assisted shipping companies in Private
sector and repayment of loans assistance
sanctioned to them reviewed through its
designated agency, Shipping Credit and
Investment Company of India (SCICI).

(d) A review of 17 sick shipping
companies was ‘made in 1987. 10 were
found to be viable and rehabilitation
packages were approved. Recovery
proceedings have been initiated for the
balance 7 companies. On a subsequent
review, two of the viable companies were
found non-viable.

The performance of the 8 viable
companies is encouraging and they are
meeting their obligationsto Governments of
India. Out of these, 3companies have opted
out of the rehabilitation packages. The brief
particulars of the companies are as under:_

I Companies found viable:
1. M/s.Tolani Shipping Company Limited.

2. Mss.IndiaSteamship Company Limited.
3. MWs. Ratnkar Shipping Limited.
4. Ms. Surrendra Overseas Limited.

5. M/s. Chowgule Steamships Limited.
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6. Ms. South India Shipping Corporation 4. M/s. Dempo Steamships Limited.
Limited.
5. M/s. Indoceanic Shipping Company
7. M/s. Garware Shipping Corporation Limited.
Limited.
6. Ms. Thakur Shipping Limited.
8. *M/s. Scinidia Steam Navigation
Company Limited. 7. Ws. Hede Navigation Limited.
1. Companies found non-viable: 8. M/s. Streamline Shipping Company
Limited.
1. M/s. Damodar Bulk Carriers Limited.
9. M’/s. Mangala Bulk Carriers Limited.
2. M/s. Seven Seas Transportation
Limited.
*The working of M/s. Scindia Steam
3. Ms. Nirvan Shipping Limited. Navigation Company Limitedis under review.
STATMENT
Statement showing the details of Shipping Companies and number of Vessels
. Owned by them
SiNo. Name of Shipping Company No of Nature of
ships Bunisess
1. 2 3 4.
L Public Sector:

Shipping Corporation of India Limited

127 Shipping

i Private Sector:

2. M/s. Scindia Stem Navigation Company Limited 13 “
3. Ws. Great Eastern Shipping Company Limited. 30 .
4. M/s. South India Shipping Corporation Limited 7 “
5. M/s. Cowgule Steamship Company Limited 11 -
6. M/s. India Steamship Company Limited 15 .
7. Ws. Chowgule & Company Limited 1 ‘
8. M/s. Ratnakar Shipping Company Limited 4 .
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SINo. Name of Shipping Company No of Nature of
ships Bunisess

1. 2 3 4
9. M/s. Damodar Buk Carrier Limited 3 .
10. M/s. Essar Shipping Limited 20 .
1. Ms. Larsen & Toubro Limited 5 .
12. M/s. Jayashree Shipping 4 .
13. M/s. Surrendra Overseas Limited. 3 .
14. Ms. Tolani Shipping Company Limited 5 .
15. Mss. Continental Shipping Company Limited 2 “
16. M/s. Varun Shipping Company Limited. 9 “
17. Ms. Hede Navigation Limited. 5 "
18. M/s. Poompuhar Shipping Corporation Limited. - 3 .
19. M/s. Garware Shipping Limited. 16 .
20. M/s. Taxmac Limited. 1 .
21. M/s. Century Shipping Limited. 12 "
22. M/s. Southern Petrochemical Industries

Corporation Limited. 3 -
23. M’s. Tolani Limited. 2 -
24. Ms.V.S. Dempo & Company Private Limited. 1 .
25. M’s. Nirvan Shipping Company Limited. 1 .
26. M/s. Bellarpur Industries Limited. 1 .
27. M/s. Steam Line Shipping Company Limited. 1 “
28. M’s. Hauers Lines Private Limited. 4 .

29. M’s. Bombay Marine Engineers Works Limited. 2 -
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S! No. I;lanonShanConpany No of Nature of
ships Bunisess

t 2 3 4
30. M’s. Ellon Hinengo Limited. 4 .
31. M/s. Mercator Lines Limited. 3 -
32. M/s. Mangala Bulk Carriers Limited. 2 .
33. M/s. Darabsnaw B. Cursettees Sons Shipping

Company Limited. 1 .
34. M/s. Seatrans Shipping Company Limited. 1 .
35. M/s. Hede Ferromina (Private Limited). 1 .
36. Ms. Polaries Shipping Private Limited. 1 .
37. M/s. Sagar Lines (India) Private Limited . 1 .
38. M/s. Shaparia Shipping Allied Industries

Private Limited. 1 -
39. Mss. Atlas Shipping Company Limited 1 -
40. M/s. James Mackntosh & Company Private

Limited. 1 -
41. M/s. Under Water Service (Private) Limited. 1 .
42 M/s. Bombay Offshore Supplies and Services 1 -
43 M/s. Aditi Shipping Company Limited. 1 .
44, M/s. Transport Corporation Of India Limited. 3 .
45 M/s. Arcadia Shipping Company Limited. 1 .
46 M/s. South India Corporation (Agency) Limited. 1 .
47. M/s. Goa Diving & Salvage Company Private 2

Limited. . .

48. M’s. Peerless Drive Private Limited. 1 “
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SINo. Name of Shipping Company No of Nature of
ships Bunisess

1. ) 2 3. 4.

49, Ms. Siccal Jabson Ships India Limited. 2 .

50. M/s. VNS Off-Shore Services Company. 2 .

51. M/s. Reliance Industries Private Limited. 2 “

52. M/s. Jaisu Shipping Private Limited. 2 “

53.  Ms. Sahnti Shipping Company (Private) Limited. 2 -

In addition to the above, the Govt. of India’ONGC own 61 vessels.

Capital base of Nationlised Banks

3727. SHRI CHETAN P.S.
CHAUHAN:
KUMARI DIPIKA CHIKHIWA:

Willthe Ministerof FINANCE be pleased
to state:

(a) whether the Govemment propose
to allowthe public sector undetakings toown
equity in ntionlised banks to boister the
capital base of the latter;

(b) if so, the details thereof; and

(c) if not, the steps taken or proposedto
be taken by the Government to adequately
broadbase the capital of the nationlised
banks?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) At Present no such proposal is
under consideration.

(b) Does not arise.

(c) In order to strengthen the capital
base of nationalised banks, Government

have been subscribing funds to the share
capital of these banks. During the period
1985-86 to 1990-91, a sum of Rs. 2600
crores has been injected for this propose.

Trade and Economic Cooperation with
European Community -

3728. SHRI P.M. SAYEED: Will the
Minister of COMMERCE be pleasedtostate:

(a)whetherthe Govemment havetaken
some effective measures to strengthen the
ties with European Economic community
countries with a view to stimulate trade and
economic cooperation;

(b) if so, the details thereof and the
specificfields in which cooperation has been
sought; and

{c) the time by which final decisions are
likely 1o be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to {c). Steps taken to
strengthen ties with European Economic
Community (EEC) countries inter-alia

include:-
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() Regular bilateral discussions at
official and ministerial level and
exchange of trad‘ and industry
delegations v+ -

(i) Participation in trade fairs,
exhibitions, seminars, training
programmes, and buyer-seller
meets;

(i) Execution of Trade Promotion
Programmes in sectors such as
textiles, engineering, electronic
goods, leather of footwear, gems
and jewellery, fisheries, computer

_ software, etc. with financial and
technical assistance from
European Community and
Government of FRG, UK and
Switzeriand; and

(iv) Promotion of foreign direct
investment in India by private
enterprises in the form of joint
ventures through the European
Community International
Investment Partner Scheme for
which Agreements have recently
been signed.

Sinking of Ship in MID Sea at Karalkal
Coast, Pondicherry

3729. SHRI P.M. SAYEED: Wil the
Minister of DEFENCE be pleased to state:

(a) whether the Government have
information regarding a speed boat which
reportedly came and picked up the captain
of the ship seized in mid-sea off Karaikal
coast in Pondicherry;

(b) if so, the details and the factual
position regarding the incident;

(c) whether a smaller boat which was
also apprehended sank into the sea; and
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(d) if so, the circumstances leading to
its sinking?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) to (d). The Indian
Navy apprehended two foreign vessels on
the night of 7/8th November, 1991, after hot
pursuit which started 10.5 nautical miles off
the coat of Karaikal. While the vessels were
being toward to the mainiand, the smaller
one sank due to excessive ingress of water
from a leak, not detected at the time of
apprehension. The other vessel was found
to be carrying certain items boundfor Jaffna
in SriLanka, apparently foruse bythe LTTE
for preparing explosives. The documents
seized from the vessel indicated a definite
linkage with the LTTE.

Government are not aware of the
Captain of any of the captured vessels
having been picked up by a speed boat.

[Transiation]

Radars for Central Ordnance Depot,
Agra '

3730. SHRI SHIV SHARAN VERMA:
Willthe Minister of DEFENCE bepleasedto
state:

(a) whether three radars procurred for
the Central Ordnance depot at Agra are
working efficiently;

(b) if not, the reasons therefor;

(c) whether any enquiry has been
conducted in this regard;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?
ne
THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (e). No redars
have been procured for th central Ordnance
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Depot at Agra. However, some radars,
received from M/s. Bharat Electronics Ltd.,
a Ministry of Defence Public Sector
Undertaking. for use by the Indian Army
could fiot be issued to the users due to
delayed supply of certain additional
accessories required by them. Action to
procure the needed accessories has been
takento ensure deliveries as perthe revised
delivery schedule.

Setting up of Special Benches of Delhi
High Court

3731. SHRI SHIV SHARAN VERMA:
Will the Minister of LOW, JUSTICE AND
COMPANY AFFAIRS be pleasedto referto
the reply given to Unstarred Question No.
7117 on September, 13, 1991 and state:

(a) whether specialbenches have been
constitutedfor disposal of old cases relating
to service matters pending in the Delhi High
Court; and

(b) if so, the details thereof; and
(c) if not, the reasons there for?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): The position, as
reported by the Registry of the High Court is
as follows:

(a) No, Sir.
(b) Does not arise.

(c) There is no special provision under
their Rules for giving over-riding priority to
service matters against other categories of
cases. However, in the immediate post,
exclusively oldest cases were listed before
the Division Benches and Single Benches in
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the third week of each month. The matter
regarding constitution of regular benches
for hearing only oldest cases is receiving
attention of the Delhi High Court.

Transactions by Public Sector
Undertakings with
Foreign Banks

3732. SHRI SHIV SHARAN VERMA:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Government have
reviewed the existing policy regarding
transactions by sector undertakings with
foreign banks;

(b) it so, whetherthere is any proposal
to restrict the public sector undertakings to
bank with the scheduled commercial banks
only; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). The existing policy is
under review.

Revision of Wages of Officers of Port
Trusts and Dock Workers Boards

3733. SHRI SHIV SHARAN VERMA:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whetherthe Govemment have taken
anydecision on the recommendations of the
Committee constituted for wage revision of
the grade | and i officers of the Port Trusts
and Dock Workers Boards; and

(b) if so, the details thereof?
THE MINISTER OF STATE OF THE

MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Sir.
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(b) Orders for wage revision of Class |
and Il officers have been issued to all Major
Port Trusts and Dock Labour Boards on
29.10.1991. Copy of the order is enclosed
as Statement.

STATEMENT

Government of India
Ministry of Surface Transport
(Ports Wing)

Dated: New Delhi, the 29th Oct.91.

To
The Chairman,
All Major Port Trusts
Dock Labour Boards.

Subject: Revision of Pay and
Allowances of Class-l &
Class-ll Officersin Major Port
Trusts and Docks Labour
Boards.

Sir,
The Pay structure of Class-1 and

Class-11 Officers in the Major Port Trusts and
Dock Labour.Boards was last revised
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w.e.f.1.8.1982 for a period of 5 years on the
basis of the recommendations of OSD (Shri
D. R. Bansal) vide this Ministry’s letter No.
BW/PEO-2/84dated 1.2.84. Fornext revision
from 1.8.1987, a Commiittee, consisting of 6
members with Chairman of Bombay, Calcutta
and Paradip Port Trusts, Managing Director
IPA and Asstt. Finance Advisor ofthe Ministry
with Joint Secretary (Ports) as Convenor
was constituted to formulate the proposals
forpay revision vide this Ministry’s letter No.
A-2 9018/2/87-PE-| dated 25.10.88. The
recommendations of the Committee have
been carefully considered in the Ministry
taking into account the demands of the port
and Dock Officers Federations as made in
their various memoranda and during
discussions and the guidelines of Bureau of
Public Enterprises and the Government has
decidedtorevisethe Payscales, allowances
etc. of the Port and Dock Officers of the
Major Port Trusts and Dock Labour Boards
as per details given bellow:-

() Revision of Pay scales:

The revised pay scales of Chairman,
and Dy. Chairman and other officers of Port
Trusts and Dock Labour Boards will be as
follows from 1.1.1987 for a period of five
years upto 31.12.1991.



Written Answers 282

Written Answers AGRAHYANA 22, 1913 (SAKA)

281

LdNr
0058-002-005. 000%-004-00S€ BunNoRO
‘Aequiog
sisni). Uod ueuureyn ‘Ag (g)
"enuRUOD [lim siuelebueLre Bunsixe eyl ‘L NI UewuieyD o isod o 8sed uj
upooyny
eiojeBuewy men
‘dipesed
‘oeBnuwiop
0SS2-G21-00S9 00.€-001-000€ ‘BipUB)
3448 10 .Q, &inpeyog
UK20D
0058-002-00S. 000%-004-00S€ % BeziA
SeIpei
3d8 10 O, ejnpeyog
eunde)
00§6-002-0058 00S¥-S24-000V Aequiog
3d8 10 .8, einpeyds
usuueyd (v)
€ Z S |
(sy u) ('sy uy)
o/eas Aed pesiey

ojeos Aed bujis|x3

4ANINILVIES



DECEMBER 13, 1991 Written Answers 284

283  Written Answers

0009-G.1-056¥-0S1-0SEY

0599-G21-006¥
§2S99-GL1-056v-0S1-0SEY

0682-001-06€2-S2-0602

00€€-001-00vC
06 1€-001-00€2-S2-060¢

Bezia
oebnwuopy
‘ejpuey|
‘ulyood
‘selpepy
BuNORD
Kequog

spieog 1Q ‘vewieyd AQ

ugoonng
B dipered
05.9-G/1-000S 0G€€-001-0S¥2 ‘aiojeBbueyy meN
‘oebnuuopy
‘ejpue)
BezA
0069-GZ1-051S 0S¥€-001-0652 sespepy
ulyooD
g 4 L
('sy uy) ('sy u)
@[5S Aed pesirey o[eas Aed bunsix3

.



Written Answers 286

AGRAHYANA 22, 1913 (SAKA)

285 Written Answers

0165-0¥1-064¥-021-0SEE 0582-02-693-02¢2-09-83-098 1-09-09S ¢ ci-3
0.85-0v1-0S.E 0£92¢-0.-93-0522-0-09. 4 L3
0EvS-0v1-0S.E 009¢-0/-93-0622-04-09. } o1-3
0S16-021-0SEE 00%2-09-93-0012-09-09S | 6-3
0516-021-0568 00¥2-09-83-0012-09-09S5 | 8-3
0009-02}-0092-004-00¥2 0v€2-09-83-0102-09-83-0¢11-09-0021-05-004 | -3
069%-021-052¢E S.12-09-83-6/81-09-S1S1 9-3
0./2%-021-0562 0202-09-93-022 1-09-09€ 1 s-3
0€eh-0C1-0552-001-0G€C 0861-09-83-089 1-09-83-692 1-05-090 | v-3
0S1¥-004-055¢ 0S61-0S-83-004 }-0G-83-00¥ 1-0G-0S ) | €-3
001¥-001-00cC 0€61-05-83-0891-0S-93-0€€ 1-05-086 ¢-3
069€-001-0S1¢2
0S5 1€-001-0552-06-0012 S1/1-0S-83-SSv1-05-G96 -3
£ ] z i
('sd) ('sd)
8/eos pesodeid o[eas Bupsixg ‘ON’'S

‘mojeq peredipu| se eq [im sejeds Ked Bupisixe ey isujebe s1eo)O Jeylo jo sejeos Ked pesires 8yl

18189340 J6yi0 (D)



DECEMBER 13, 1991 Written Answers 288

287  Written Answers

00£/-002-0018 100¥-001-00S€ -3
G§22.-SL1-0009 00.€-001-000€ €3
GL0.-GL1-00SS 086€-004-0992 3
0069-GL1-0GIS 0S¥€-001-0585¢ le-3
0S.9-G21-000S 0SEE-001-05¢2 033
0599-S/1-006¥ 00€€-001-00v2 6i-3
G159-GL1-0G9% 052€-001-05¢22 83
06G9-SL1-0S.Y 002€-001-00€C -3
8269-S/1-066¥-0SL-0SEY 061€-001-00€2-52-0602 oi-3
SPv9-GL1-0/5G-0v1-0GLE 0/1¢€-001-93-0£92-0£-93-0622-02-094 } si-3
0009-G/1-066¥-0SL-0SEY 068¢-001-83-06€2-52-060¢2 vi-3
0266-S21-0455-01-0G.€ 0462-001-83-0£92-02-09L1 €l-3
€ 4 [
('sy) ('sy)
6/89s pesodesd a[Bag Bufisix3 NS




289 Written Answers AGRAHYANA 22, 1913 (SAKA) Wiritten Answers 290

(D) Al officers who may be directly
recruited in Pay scale E-given above on or flo Extiment scale Fitment
atter 1.1.92, will be appointedin the scale of . (Rs.) amount

pay of Rs. 2100-90-2550-100-3150. The (Rs.)
existing employees on pay rofis as on and
upto 31.12.91 will be allowed the revised 3. 1150 - 1950 650
pay scale of Rs. 2150-100-3650 as personal
tothem. The revised payscalesof Rs.2150- 4. 1060 - 1980 600
100-3650 will be applicable even to those of
such employees who are appointed/ 5. 1360 - 2020 700
promoted on or after 1.1.92
6. 1515 - 2175 750
‘(i)  Dearness Allowance:
7. 1100 - 2340 600
Industrial D.A at AICP} 685 as on
1.1.1987 has been absorbed inthe revised 8. 1560 - 2400 800
pay scales and hence D.A. payable on that
dateshalibenilD.A.forrise andfallinAlCPI 9. 1560 - 2570 800
685 may be regulatedby increase/decrease
@Rs. 1.65perpointas pertheguidelinesof ~ 10- 1760 - 2600 850
BPE issued from time to time in this regard.
I the Industrial D.A. rate of Rs. 1.65 per |1* 1760 - 2670 850
point is revised by the Goverment, the 15 1560 . 2870 800
revised rate will also be applicable from the
date of such revision. 13. 1760 - 2870 850
(ii)  Stagnation Increaments: 14. 2090 - 2890 950
15. 1760 - 3170 850
Keeping in view the guidelines of the
BPE, stagnation increaments will not be 16. 2090 - 3190 850
mi:sblemmerevisadscalesmmionad 17. 2300 - 3200 1050
18. 2250 - 3250 1000
(v)  Fitment benefit:
19. 2400 - 3300 1100
Thefollowingfitmentamountshalibe
allowed in fixation of pay in the revisedpay  20. 2450 - 3450 1150
scales as on 1.1.87 in the case of all those
who were in service as onupto31.12.1986.  21. 2550 - 3450 1150
S. Extiment scale Fitment ~ 22 2650 - 3350 1200
No. (Rs.) amount . 1200
(Rs.) 23. 3000 - 3700
24. 3500 - 4000 1200
1. 985 - 1715 500
25. 4000 - 4500 15_00

2. 980 - 1930 550




291  Written Answers

v) -
(i) Actonnage Allowance

(i) Allowance for night work
(iii) Length Allowance

(iv) Tonnage Aliowance

(v) Cold Move Allowances

(vi) Arduoud Duty Allowance (Over
time Allowance)

(vii) River Training Allowance
(Calcutta Port)

It has been dicided to refer the matter
relating to these allowances to a Committee
in order to restructure the basis of these
allowances. pending such examination and
Government’s decision thereon. Marine
officers of Port Trusts shall be allowed an
adhoc increase of 70% in the existing rates
of these allowances. In cases where the
allowances are being paid either as a
percentage of pay or otherwise being related
to pay the amount of allowances which an
individual was getting as on 31.12.1986
shall be increased by 70% with effect from
1-1-1987.

(vi)  Fixation of pay in the revised scales

Basicpay in the revised pay scales
as on 1.1.1987 will be fixed as explained
below:-

(i) Basicpayintheexisting scale of

pay as on 1.1.1987 .
Plus First ad-hoc relief related to
actual basicpayAson1.1.1987.

Pius Industrial D.A. of Rs. 838.35 at
ACIP1 685 as on 1.1.1987.

Plus Fitment amount applicable as

DECEMBER 13, 1991

(ii)

(iii

(iv)

v)

(vi)

(vil)
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given in (iv) above of this para.

if the aggregate arrived at as
per (vi) above is a stage in the
corresponding revised scale,
pay may be fixed at the stage
and if such a stage is not
available in the revised scale, at
the stage next above.

Thesecond adhoc relief granted
with effectfrom 1st August 1987,
vide this Ministry's letter No. A-
2714/1/90- PE. Idated 6th April,
1990 will stand absorbed in the
fitment benefit.

Any personal pay, personal
allowance, special pay (other
than family planning incentive),
etc. will stand absorbed in the
fitment amount.

if the minimum of the revised
pay-scale is higher than the
aggregate of existing 